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LEGISLATIVE ASSEMBI ... Y. 
Friday, 6th Maroh, 1931. 

The Assembly met in the Assembly Chamber of the Council Bouse 
:at Eleven of the Clock, Mr. President in the Chair. 

QUESTiONS AND .ANSWEBS. 

STA'.l'KIIBNT OJ' QUANTITIES BBQUIBBD m TBlmu FOBJIS)'OB T1D18UPPLY 
OJ' P AIN'T .AND V.A.BNIBH. 

820. ·1Ir. Gaya Pruad. SlDgh: (a) Is it a fact that the Chief Controller 
.of Stores, Indian Stores Department, stated in his evidence ,before the 
Public Accounts Committee for the ye8.l" 1927-28 as follows: 

"Once a year we addreBB the various Department. who make UIe of us saggeat;DJ 
1.0 them to send u. their demancLf for any particular item of stores they require, like 
electric bulbs, paint, etc. We gather togetlier all these variou lo~etimes they 
are very big lots---and we make consolidated contracts with a variation clause, 1lII1Jally 

'25 per Cj!nt. up and 25 per. cent. down." . 
(b) If so, is it a fact that in the year 1927-28 the Indian Stores De-

partment did specify the quantities in cases of paints amongst other articles 
with a variation clause of 25 per cent. up and down '1 Will Government 
be pleased to state the reasons for making the statement as follows: 

"The lIChedules to the tender forma issued by the Indian Store. Depart.meot for 
-paints and varnishes during the years 1927·28, 1928-29 and 1929-30 did not specify any 
.quantities to be purchased." 
in reply to part (a) of the starred question No. 519 on the 17th February, 
1931'1 

JIr. J. A. ShUlidy: (a) Yes. 
(b) The reply to first part is in the negative. The EAiatement made by 

the Chief Controller of Stores before the Public Accounts Committee on 
the 15th August, 1929, described the general procedure then in force in 
t"espect of bulking of demands and arranging of annual contracts. But the 
variation clause referred to was not a condition of the contracts entered 
into for the purchase of paint& required during the years 1927·28, 1928-29 
and 1929·30 for the reason already explained in answer to part (0) of starred 
question No. 519, dated the 17th February 1931. Paints were included 
in Mr. Kirkhope's reply before the Public Accounts Committee apparently 
because the procedure explained by him was then under considera.tion in 
respect of paint contracts for 1930·31, 'prelim~ary action on which wu 

• being taken at the time. 
The second part does not arise. 

:STATElIlIlNT oJ' QUANTITIBS BBQUIRBD m TODD FORMS J'OB THB SUPPLY 
OJ' PAINT AND VA.BJnSH. 

821. *Kr. Gaya Pruad SiDgh: (a) Are Government aware of the cir 
cular No. H.-4822, dated the 19th November, 1~ ax:.d circular No. H.-2628, 

( 1549 ) A 



1550 LEGISLATIVE ASSlDIBLY. [6TH MAR. 1931 ~ 

dated the 21st December, 1927, from the Indian Stores Department, iD 
which the tenderers for paints and varnishes were asked to increase t~e­
quantities mentioned in. the schedule of invitation to tender by certam 
quantities such as is shown below: 

Oircular No. H.-4822, dated the 19th November, 1928. 
"Please make the following additions and corrections to the above· 

tender and submit your quotations accordingly: 
(b) Increase the quantity of bituminous solution black against. 

item No. 83 from 1,200 gallons to 3,500 gallons." 

Circular No. ·H.-2523, dated the 218t December, 1927. 
"Please increase the quantities ShOWll against the following items. 

of the above tender as under and quote accordingly: 

Item No. Deeoription of Goode. 

I Paint, Zinc White genuine R./M. • 
15 

:21 
J2 

Red O%ide R./M. I. 

0' Chocolate Dark Stiff • • 
00 10 .. R./II .. 

• • 
• 

Rate per cent. 
for anyquantit;v' 

up to 
200 awt. 

200 cwt. 
150 cwt • 

130!cwt." 

(b) H so, will Government be pleased to state the reasons for their 
making the following statement: 

"For the years 1927-28, 1928-29 and 1929-30 a form of contract had been in UBe .. 
which although referred to in the conditions of contract as a running contract, WIllI 
in actual fact a rate contract inasmuch as no quantities were specified either in the 
invitations to tender or in the schedule to the contracts." 

in reply to part (a) of starred question No. 158 on the 28th January, 
19311 

Mr. I. A. Shillidy: (a) The answer is in the affirmative. 
(b) I would refer the Honourable Member to the reply given to part 

(a) of starred question No. 519 on the 17th February, 1931, in which I 
further explained that the schedules to the tender. forms iswe~ by the 
Indian Stores Department for paints and varnishes during the years 1927-
28, 1928-29 and 1929-30 did not specify any definite quantiities to be 
purchased, nor did they specially provide for the purchase from the success-
ful tenderer of any minimum or maximum quantitie~. The circulars 
referred to by the Honourable Member were intended merely to expand 
the range of the scales mentioned in the schedules which issued with the 
tflnders and did not prescribe definite quantities to be purchased. 

STATllJIB:RT OJ' QUANTITIES REQUIRED III TBNDBB FORKS FOB THE !UPPLY 
01' P AlNT A.ND VABNISH. 

822. -Mr. o.&y& Prasad SIDgh: With reference to the reply to starred 
question No. 522 of the 17th February, 1081, do G:overnment propose 
to giye rough estimates of quantities (withOl!t guaraniee) in the schedules 
of the tender· forms now bemg used for calling tenders 1 . 
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Mr. I. A. ShlHi4j: The Chief Controller of Stores, when inviting 
tenders in future for paints, ename1s and varnishes on a rate contract basis 
w~ll ,include in 'he invitation&l to tender a statement, for·the information 
qf tendei-ers, show.ing rough estimates (without gum.-Bntee) of the anti-
cipated requirements as JWtified to him by Indenting Officers up to the 
time of t~e issue of the invitations to tender. 

TENDERS UNDER THE RUNNING CONTRACT SYSTEM. 

823. *Mr. Gaya Prasad SiDgh: Are Government awm.-e that Indian 
railways who call for tenders under the running contract system get their 
require~entl:J at a cheaper rate than the rates contracted by the Indian 
Stores ;Department? If not, do they propose to inquire into the matter; 
if not, why not? 

(Mr. Parsons and Mr. Shillidy both rose together.) 

Mr. A.. A. L. P&l'IIODS: From which Department would the Honourable 
Member like to have a reply to this quet'ltion? 

Mr. Gaya JIruad Singh: From both. (Laughter.) 

~. A.. A.. L. Parsons: Such investigations as have been made do not 
substantiate the contention contained in the first part of the Honourable 
Member'E/ question. The second part does not, therefore, m.-ise. 

1Ir. Gaya Prasad SiDgh: Will my Honourable friend Mr. Shillidy sup-
plement the answer jut'lt given by Mr. Parsons? 

1Ir. J. A. ShUlidy: I agree with the answer given by my Honourable 
friend, Mr. Pm.-sons. 

PtntmusE OF PAINT UNDER THE RATE CONTRACT SYSTEM. 

824. ·Kr. Gay&. Praaad Smp: With reference to the reply to parts 
(/I) to (6) of starred question No. 521, answered on the 17th February, 
1~31, do Government propose to lay the information when collected on the 
ta.ble of the House? If not, why not? . 

Mr. J. A.. ShUlidy: The information is laid on the table. 

(a) The Indian Stores Department entered into an annual oontract in 1930-31 with 
Messrs. Shalimar Paint Colour and Varnish Company, Limited, fOr certain gradea 
and qualities. o~ paint. One of th~ i~s in the oontract was paint red oxide stiff. 
The charac:terl~lC8 and shade of this. paint are governed by an Indian Storea Deput. 
ment specification. The contract price was Ra. 13-8~ per cwt. delivered free at 
Howrah or Rs. 15·8-0 per cwt. delivered f. o. r. Bombay. 

(6) No. A demand for paint oxide of iron dark genuine stiff specified to contain 
95 per cent. oxide of iron and 5 per cent. silica was received by the Controlldl' <1f 
Purchase, Bombay, and as paint of this quality and shade was not included in the 
annual contract, an order was placed outside the oontract. Owing to the failure of the' 
contract to supply paint of t.he quality specified the order was cancelled and a bupplv 
of paint red oxide stiff, to the Indian Storea Department apeeification and at th~ 
C<!nt!act price, was made by Messrs. Shalimar Paint Colour and Varniah Comfanv 
Limited. . 

(c) No loss was incurred. 
(d) and (e). Do not aria •. 

A2 
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BULKING OF DBlU.NDS AND STANDARDISATION OF QUALITY OJ' STOBll8 
PuRcHAsBD. 

825. -Jlr. Gaya Prasad smp: Is it a fact that the Chief Controller 
-of Stores, Indian Stores Department, stated several times that bulking of 
-demands and the standardisation of quaJities in very many articles briDs 
-down the prices of such articles when contracted for their supply? 

Ill. 1. A. Shlllidy: The answer is in the affirmative. 

:STA.TBJIBNT OJ' QUANTITY BBQUIB.BD IN TENDER Fomm J'OB TJIB SUPPLY 
OF STOBBS. 

826. -Jlr. G&ya Pr88&d SIDgb.: (II) Is it a fact that the Indian Storee 
Department is prepared to furnish to the successful tenderer rough esti· 
mates (without guarantee) based on the most accurate information available 
o()f the quantities likely to be required during the currency of the contract' 
If so, will Government be pleased to state the reasons for their refusal 
-to furnish this information in the schedule to the tender forms? , 

(b) Are Government aware of a feeling amongst some of the manufac-
-turers that this information is being withheld to penalise some of them--
and to give undu~ preference to others? If not, do Government j)ropose 
-to hold an impartial inquiry into the matter? If not, why not? 

Ill. I.A. ShilUdy: (a) The answer to the fi~ part is in the affirmative. 
I invite the Honourable Member's attention to the reply just given to 

his starred question No. 822 and to the reply given to starred questioa 
No. 522 on the 17th February, 1931. 

(b) The answer to the first part is in the negative. 
Government do not propose to hold an enquiry becau£le it is considered 

that such a feeling, if it exists, is entirely without, justification. 

ALLEGED PREFERENTIAL TREA.TMENT OF MESSRS. MA.B.TIN AND Co. IN 
TBNDERS FOB OBTAIN STORES, 

827. -Ill. Gaya Prasad Singh: (a) With reference to the reply given 
-to part (f) of starred question No. 174, dated the 16th July, 1930, will 
Government be pleased to state whether other tenderers were given the 
same facilities for sending their tenders a second time in revision to their 
-original tenders as Messrs. Martin & Co.? If not, why not? 

(b) Is it a fact that Messrs. Martin & Co. were asked to quote F. O. R. 
Bangalore, as the material in question was required for railways? Will 
Government be pleased to state whether they infonned the other tenderen 
about the fact that the material was required for railways and would be 
despatched at railway material rates? If not, will Government be pleased 
to state the reasons why this preferential treatment was accorded to 
Messrs. Martin & Co. alone out of all other tenderers? , 

Ill. I. A. Shillidy: (a) As previously explained in the reply given to 
-part (f) of the starred question No. 174 on the 16th JUly, 1930, MeBsrs. 
:Marlin and Company were not asked to Bend in their tender a second time. 
For the reasonB given in answer to partB (e) and (f) of that question, there 
-WIiS no necessity to refer to other tenderers. 
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(b) The reason why Messn;,. Martin and Company, Managing Agents. 
of the Bangalore White Lead Syndicate, were asked to quote on an F. O. 
R. Bangalore basis, was to ascertain the cost F. O. R. place of manufacture 
in order that the Railway Administrations might olitain the advantage of 
de~atch at railway material rates. From the figures given in answer to-
question No. 828, it will be noted that up to the 31st January, 1931, over 
00 per cent. of the total quantity of White Lead 8tfff indented for was 
requisitioned by Railway Administrations. Neither Messrs. Martin and 
Company nor any other tenderers were informed that the materialEl were 
required for railways or that the materials, or any portion thereof, would 
be despatched at railway material rates, and the question of preferential 
treatment does not therefore arise. 

WHITE LEAD PuRcHAsED FROM MEsSRS. MARTIN AND COMPANY. 

828. *1Ir. G&y. Prasad Singh: With reference to part (f) of the reply 
given to starred question No. 174 of the 16th July, 1930, will Gove:rmnen~ 
be pleased to state the total quantity of white lead stiff purchased from 
Messrs. Martin & Co.? Will they be pleased to state the quantity pur-
Bhased for the railways and the quantities purchased for 'other indentora" 

Kr. I. A.. Shillidy: The total purchases 'Of white lead stiff made from 
the Bangalore White Lead Syndicate through their Managing Agents, 
M.essrs. Martin and Company, from the 1st April, 19j30, to the 31&t Janu-
ary, 1931, amounted to 4,331 cwts. Of this quantity 3,930 cwts. were 
indented for by RallWBy Administrations and 401 cwts. were indented for 
by other users. 

RAILWAY FBmGHT FROJI BOJIBAY TO CA.LCU'l'TA. 

829. *lIr. G&y& Prasad SiDgh: With reference to the reply given to-
part (f) of starred question No. 174 dated t·he 16th July, 1930, will Govern-
ment be pleased· to state the public tariff 18te of freight as well as the 
Railway material rate of freight from BangaJore to Calcutta respectively? 

IIr. I. A.. ShQIidy: Tlie Public Tariff R-ate of freight in wagon loads for 
white lead from Bangalore to Calcutta prevailing at the time the contract 
which the Honourable Member has in view was dealt with, that iEt in 
January, 1930, was REI. 2-10-7·7 per cwt. The present rate is Rs. 2-0-10'7 
per ewt. 

The Railway material rate (which has remained unaltered) is Rs. 1-0-9·4 
per cwt. plu8 terminal tax pies 5'4 per (:wL 

TliINDBBS J!'OB TBlISUPPLY OJ!' PAINT TO'l'HB INDIAN STORES DEPABTJIBNT. 

830. *lIr. G&y& Prasad Singh: (a) Is it a fact that the Indian Stores 
Department had two separate items, No. 129 and 56 in their t.ender 
No. H.-6040-D., dated the 11th November, 1929, for the supply of two 
artioles, viII., "Paint Lead Colour Stiff" and "Paint Dark Grey" res 
pectively? 

.(b) Is it a fact that the Indian:·· Stores Department purchased one 
artIcle against the other item, both of them being identical? 



5M LEGISLATIVE ASSEMBLY. [6TH MAR. 1981. 

(c) Is it a fact that in the same tender ,mentioned in part (a), the Indian 
Stores Department had two separate items No. 87 and 18 for the supply 
of "Red Anti-Corro!live suitable for painting corrugated sheets" Rnd "Red 
Oxide to 1. S. D. specification" 1 

(d) Is it a fact that the Indian Stores Department in their letter 
No. H.-6040, dated the 4th March, 1980, admitted that both items are 
identical articles? 

(e) Is it a fact that item No. 56, which had a lower quotation, was 
accepted for both items, vis., No. 129 and 56; and is it a fact that in 
'spite of the lower quotation against item 87 it was not accepted for both 
items 18 and 87 as in the other case? If so, will Government be pleased 
to state the reason why the lower quotation for item 87 was not accepted 
'for item 18? 

(f) Is it a fact that quotation for item 87 ("Red Oxide" to I. S. D. 
specification) was for Rs. 19 per cwt., whel'E'as the quotation for item 18, 
whu~b wlla the same article, was for Rs. 20-8-01 

(g) If so, are Government aware that for not accepting the lower 
quotation in this ease there was a loss of Bs. 1/8 per m. to .. 
revenues of India? If so, will they be pleased to state the total amOlmt 
of loss involved? Do Government propose to inquire into the matter 
and ascertain the names of the officers concerned? If not j why not? 

lIr. I. A.. Sb.DIidJ: (a) Ye8. 
(b) The Government Test Hmise racothtnende6, after e:tamiaiDl 

~amples offered against items 129 and 56. that paint of the lWDe compo-
sition should be accepted against both items and they were therefore 
combined. 

(c) and (d). Yes. 
(e) The answer to the first part is in the affirmative. 
At the time of examining the tendEml it had not been finally decided i$> 

consider items 18 and 87 as acceptable for the same purpose. 
(f) It is a fact that one of the tendere!'s, namely, Messrs. Murarka Paint 

aild Varnish Works, submitted a quotation of Rs. 19 per cwt. for "Red 
Oxide" against item 87 for "Red anticorrosive suitable for painting corru-
gated sheets 'J • The sample of material oflered was examined by the Gov-
ernment Test House and was reported to be unacceptable inaYIluch as it 
was deficient· in the iron oxide content. 

(g) The question does not arise. 

STATEMENT OF QuAl'rl'ITIES REQUIBED IN TENDER FORMS FOR THE SUPPLY 
OF STORES. 

831. *1Ir. G&y& Prasad Singh: Has the attention of Governm('lnt heen 
drawn to para. 2 of the ~onditions of contract which had be~n in use 
during fhe years 1927-28, 1928-29 and 1929-30" If so, will they be 
pleased to state whether clause 2 of the conditione of contract made it 
obligatory on the part of the Indian 'Stores Departm,ent to specify 
approximate quantities in the schedule to the tender forma ~ 
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JIr. J. A. Shillldy: The answer to both parts of the question is in the 
:affirmative. I would in this connection refer the Honourable Member to 
my reply to part (a) of starred que&tion No. 519 on the 17th February 1981, 
in which I e1'plained that certain scales of quantities were referred to in 
the tender forms issued for the years 1927·28, 1928·29 an:d 1929·30. , 

I • 

LoAN' OBLlGA.TIONS OJ!' THB GovmnoroaNT 0., Ilmu. 
832. ·Lala Barl Bal swarap: Will Government be pleased to state 

-what is the total amount of payable loan obligations annually up to the 
year 1940, both in India and in England? 

The Bonourable Sir &torge SchUlter: A statement is laid on the table. 

Statement oj loaM which maltn beltOem 1181 and 1941). 

r..o.as Repayable. 
, 

Inctia. EagloUld 
Year. 

"-

Loan. Amount. Loan. Amount. 
I 

t> ! 
- .-.- ---

Re. £ 

1931 8% Ten·Year Bonds, 7,38,12,000 Nil. · .. 
193I. 

1932 8% Ten·year Bonds, 14,83,40,000 India 5i% Stock · I IlS,010,000 
1932. I 

I 

1933 6% Ten· Y ear Baade, 21,45,58,000 India 8% I Bonds. : 8,000.000 
1933. 

19U 4i% Bonds, 1934 

193515% Ten·Year Bonds, I 
1935. ! 

1936 I 6% Bonds, 1933·36 .' 
I I 4% Conversion Loan, 
I 1916-17. 

1937 I 4% LoaDs, 1934·37 : I 1938 Nil. 

Nil. 

Nil. 

.1 

.j 

25,98,05,000 

12,83,15,000 

29.70,81,000 

9.90,01,000 

19.63,79,000 

1932·33. 

Nil. · .. 
India 8% 

1933·35. 
Bcmd8. 7.000,000 

Nil. . .. 

8% Boada, 1936·87 I 12,000,000 • I 
5i % Stock 1936·38 17,000,000 

Nil. 

N; B.-I. Statement has been prepared on the aasamption that where GcmIl'IIDlent have 
the option of repayment between two dates, repa1Jb8Dt will be made on the 
later of the two dates. _ 

2. Loans which are repayable at the option of the Government after a short 
notice. I!. g., 3 months or 1 ye6r bave beaD. exoluded. 
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SHORT·TERM DEBTS AND TREASURY Bn:.LS. 
833. *La.la Barl Raj Swamp: Do Government propose to take !my' 

systematic steps to convert (a) the short·term debts into long·term one8~ 
(b) To diminish the amount of Treasury Bills in the hands of the public? 

The Honourable Sir George Schuster: I would refer the Honourable 
Member to the relevant portiens of my Budget ~eech. 

STORES PuRoHAsED FOR RAILWAYS. 

834. *JIr. It. P. 'l"hampan (on behalf of Lala Hari Raj Swamp): 
(a) Will Government be pleased to state the total amount of stores pur-
chased year by year on behalf of (1) State railways, and (2) other railways. 
since the Acworth Committee reported? 

(b) What amount of these stores has been purchased in England, and. 
what amount on the Continent, and what amount in India? 
"-- JIr. A.A. L. Parsons: (a) (1) and (2). Information regarding the total 
amounts of purchases of stores, year by year, by esch principal Railway, is 
given in Appendix A, of Volume n of the Railway Board's Reports' on 
Indian Railways for the year 1922-23 et seq. These Reports are in the· 
Libr$ry. . 

(b) In Appendix A of the Railway Board's Annual Reports purchases.-
are classiped separately as follows: 

(i) Value of stores impprted direct; 
(ii) Value of imported stores purchased in India; 
(iii) Value of stores of Indian manufacture or of indigenous origin. 

Information is not available regarding the amounts of purchases made' 
for railways in England and on the Continent separately, but the Honour-
able Member'g attention is invited to appendices C of the Reports on the 
work of the India Store Department, London, for the years 1924·25 
et seq. 

These appendices show the value of stores purchased by that Depart. 
ment for all Government Departments according to countries of origin-
Mnce 1922·28. 

INTEREST ON RAILWAY OAPITAL. 

835. *JIr. It. P. Tbampan (on behalf of Lala Hari Raj Swarup): Wha.t 
has been the rate of interest charged on the capital invested on Indian 
Railways year by year since the Acworth Committee reported? 

JIr. A. A. L. P8l'8ODI: The interest charged to railways is calculated 
at a fixed rate of 3'3252 per cent. on capital outlay up to the end of 1916·17. 
On eXlpenditure thereafter, interest is cha.rged each year at a rate represent--
ing the average rate of intereElli paid by the Government of India on bor-
rowings from 1st April 1917 to the end of the year in question. This rate 
naturally varies from year to year. The rates fro~ 1920-21 onwards are-
shown in the statement which I place on the table. 
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8talem6nt BMtoing tAe rateB oj intef'en charged to Bailv:ay8 year by year (j1''-m 19t1J-21 *' 
1929-30) in re.pect oj Oapital e:r:penditure ifICurrea aJter 318t March, 1917, 

1920·21 5'1979 per cent. 
1921-22 6'1038 " " 
1922-23 5'4800 " " 
1923-24 • 5'6900 " " 
1924-25 0 

5-5400 
1925-26 0 0'6600 " " 1926-27 _ 5'4300 " " 1927-28 _ 5-3800 " " 
1928-29 0 60 6300 " .' 
1929-30 0 6·3100 " " 

CALCULATION OF THE RATE OF INTEREST CHABGED TO CONSTITUENT 
BOBBOWliBS OF THE GOVBBlIlJIIBNT OF 'INDIA; . ... 

836. *Jlr. X. P. Tbampan (on behalf of Lala Hari Raj Swarup): Do-
Government propose to introduce' some methods of improvements in deter-
mining the rate of interest to be charged from tMir different constituent;· 
borrowers? 

The Honourable SIr George Schuster: The most, important constituent 
borrowers are the Commercial Departments of the Government of India, 
such as, ~Railways and Posts and Telegraphs, and the Provincial Govern-
mentEl (through the Provincial Loans Fund), As reg~ the commercilll. 
Departments, the attention 'of the Honourable Member is invited to pare.-
graphs 25 and 26 of the' Explanatory Memorandum by the Financial Secre-
tary on the Budget for 193] -32, copies of which were distributed to the 
Honourable Members along with the Budget papers, It will be seen there-
from that certain changes have been made, with effect from the current; 
yea.r, in the method of calculation of the average rate of interest charged 
to commercial departments, The rate charged on advances to the Provin-
cial Loans Fund ir,. determined, under the rules of the Fund; on the basis 
of the cost of new borrowings to ~he Government of India during the 
year, No ot~er changes are tmder consideration at present, 

FAcn.ITIES FOR TRAINING OF INDIAN STUDENTS ABROAD, 

837, *JIr. X. P. 'l"hampan (on behalf of Lala Hari Raj Swarup): (a) 
How many students applied to the High Commissioner for the provision 
of facilities for their practical training in England in the latest year of the 
Report? 

(b) How many of them were granted such facilities? 

(0) How many of the latter were required to make payments for the 
grant of such facilities? 

(d) Are Government aware that on the Continent a number of Indian 
students are able to get facilities for their practical training without any 
payment at all? 
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lIr. J. A. Bhlllidy: (a), (b) and (c). The attention of the Honourable 
Member is invited to the reply given by me on the 12th February, 1931, to 
a. somewhat similar question, No. 478, by Mr. BhuputSing. The inform-
ation called for from the High Commissioner for India in that connection 
will be communicated to the Honourable Member. ' 

(d) Government have no information, but enquiries on the point will be 
made from the High CommiElSioner for India. 

CONTRIBUTIONS BY THE GOVERNMENT OF INDIA TO EDUOATIONAL 
INSTITUTIONS IN ENGLAND. 

838. *lIr. X. P. Thampan (on behalf of Lala Hari Raj Swarup): (a) 
What are the educational institutions in England to which the Government 
of India make any monetary contribution? 

(b) What are the amounts given to each? 
"l'be Honourable Khan Bahadm JIian Sir l'ul-l-H1IIab:a: A statement 

giving the information asked for is laid on the table. 

STATBJ(ENT • 

.Atmual mOllaary ccmtributitm3 mlJde by the Gooernme", oj India to Erl~ 
,..~ in England. 

Name of Institution. 

1. Oxford Univetaity-

Amount of grant. 
£ 

(u) For ex~s for Delegacy for OrIental MiDimum • 
BtudenUl (at £4 perstudent). Maximum • 

300 
400 

(b) Fa. Indian Civil Service Studie3 
(c) For the Indian Inatitutd 

2. Cambridge Univereity-
(a) For expenses of the Inter-collegiate 

Indian Students Commit.tee. 
(b) For Indian Civil Service Studies • 

'3. Edinburgh UniverSity-

• 1,500 
250 

£ 400 pltu office 
expenaee up to • 150 

~ . 1,500 

For expenses of the University Adviser to Indian Students • • 250 
50 

• 1,275 
300 

4. LODdon School of Hygiene and Tropical Medicine 
5. School of Oriental Studies • 
6. Trinity College, Dublin 

CoNTRAOT FOR THE FIREwORKS FOR THE DELHI FETE. 

839. *Bhagat Ohandi JIa1 Gola: (a) Is it a fact that the contract for 
ihp- fireworks on the occasion of the opening cereinoney of New Delhi was 
given to a firm at Calcutta? 

(b) If the answer to part (a) be in t,he affirmative, why was the contrat!t 
given tC' the Calcutta firm? Are Government aware that the Imperial 
Fireworks Co., already existed in Delhi and displayed the best varieties of 
fireworks at the time of the Durbars held in 1003, 1911 and also on the 

.. oocasion of t.he Peace Celebrations? 
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lIr. I. A. ShUlidy: (a) Yes. 
(b) The Calcutta finn was given the contract for the fireworks display 

,in 1922 and 1923 and was selected again this year as offering the best value 
for the outlay. 

AGRICULTURAL RESEAROH INSTITUTE AT PuSA. 

840. ·PaDdit Ram Krishna Jha: (1) Will Government be pleased to 
·state: 

(a) when the Hesearch Inatitute at Pusa (Bihar) was establit;hed; 
(b) what has been the total costs, initial and recurring, till now, 

i.e., upto 1930 for t,he Institute; 
(e) how many officers are employed at present in the Institute 

drawing a salary over Rs. ] 00 /- a month; . . 
(d) how many of them are Europeans and how many Indians; 
(e) what is the amount of salary at present paid every month to the 

European officers and Indian officers respectively; 
. (f) whether they have considered what practical advantage, if any, 

have the agriculturists of the country, or even of Bihar yet 
gained from the said Institute? 

. (2) Do Government propose to take any other practical step for the 
dmprovement of agriculture of this country? If 80, on what lines and 
-when? 

'the Honourable Khan Bahadur JIi&n Sir J'all-i-BUI8iD: (1) (a) 1004. 
(b) Total initial Rs. 19,30,716. 

Total recurring Rs. 1,48,49,061. 
(e) 85. 
(d) 7 Europeans. 

78 Indians. 
(e) Europeans Rs. 12,480 plus £193 6s. 8d. (Overseas 'pay). 

Indians Rs. 19,768. 

(J) It is imposflible to answer the question fully within the limits per-
omissible, but full infonnation regarding the research work done at Pusa 
:and its bearing on practioal agricultural problems ""ill be found in tlie 
Annual heviewfl of Agricultural Operations in India and in the scientifio 
Reports of the Imperial Institute of Agricultural Reflearch which are avail-
able in the Library of the House. It may be pointed out, however, that 
the main function of Puss is to conduct fundamental research in a.,aricuJ-
tural scienoe and thus to supply that basic knowledge, without wruch practi-
oal advances cannot 'be made. O\\ring to. differences in agricultural and soil 
conditionfl from one area to another, the practical application of this funda-
mental knowledge usually requires a detailed familiarity with the area in 
question, and thus falls primarily within the sphere 01 the Provincial De-
partments. A reference to the Reports I have mentioned will show that 
the Pusa Institute has been directly responflible for the introduction of 
lmproved varieties of crops (especially whea.t and sugarcane) having greater 
yields and more disease resistant qualitie& than tho;;e ordinarily grown and 
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for control measures against diseases and insect attacks. This work has 
extended allover India. The direct increased money return to Indian 
cultivators of the two improved varieties of crops-wheat and sugarcane-
alone haEl paid for the cost of Pusa many times over. 

(2) Proposals are now in preparation for extending the sphere of useful· 
ness of Pusa, and special attention will be 'Paid to tRe provision of greater 
facilities for post-graduate students from the various provinces and Indian 
States and to the general development of post-graduate training. The Im-
perial Council of Agricultural Research, which was created to promote and 
co-ordinate agricultural research, has ;"lready examined a number of re-
search schemes of practical application !lnd has m&.de grants for them. In 
some instances, these investigations wi!! be can;ied out at pru~inciat 
research stations, in others at Indian TJlllversities, c.g., Calcutta, Dacca,. 
and the Punjab and in yet others at the Imperial Institute of Agricultural 
Research, Pusa, and its sub-stations. Other important schemes of co-
ordinated research are under considp.ration bv t,he Research Council. 

841. *Pandit. Bam KrisbDa~: (a) Was the attention of Government 
drawn to the need for taking steps to improve the agriculture of this. 
country by several non-official Members of this Honse' iD the Budget dis-
cussions held last year? . 

(b) If so, have G(r~ernment taken any such step? If not, wliy not'? ... . ... .', 

(c) Do Government pay any consideration to the suggestions made, 
in the Budget debates, by the Honourable non-official MeinDers of this. 
House, by way of t.aking necessary action? 

(d) If so, what action if any has been taken since March, 1930. to-
improve the agriculture of the country? 

The Honourable lDlan Bahadur Kian Sir I'ul-i-Husain: (a) I have h.d 
the discussions during the last Budget debate examined, but no specific-
suggestions in regard to the improvement of agriculture have been traced. 
I shall be glad if the Honourable Member tells me afterwards what parti-
cular suggestions he has in mind. 

(b) and (d). Much valuable work on the improvement of asnculture 
has been accomrpli!'lhed by the Imperial Council of Agricultural 'Research· 
and the Imperial and Provincial Departments of Agriculture since March, 
1930. An account of this will appear in due course in the Review of 
Agricultural Operations for 1930-31 and in the -Annual Report on the 
progress made in carrying out the recommendations of the Royal Com-
mission on Agriculture, copies of which will be -placed in the Library of the 
House. I would also invite the "Honourable Member's attention to the-
replies I have given in the course of this session to questions regarding the 
development of the cultivation of sugarcane. 

(c) Yes. Sir. Careful consideration is alway& given to concrete sug-
gestions rome by Honourable Members in the course of the Budget. 
discussions. 
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NON-INTBRDBBNOlil WITH Hnmu RELIGIOUS RITBS AND USAGES. 

84:2. ·PaDdlt Bam KriIbDa .Jha: (a) Has the attention of Government 
been drawn to the resolution regarding non-interference· with Hindu 
.religious rites and usages passed by the Sanatan Dharam Sa6ha in their 
JmD.ual mee£ing held at Meerut on the 17th a1Jd 18th Pebruuy, 1981. 
as published in the HindustfJ.n TimB', dated the 22nd February, 1931? 

(b) If so, do Government propose to give effect to the resolution? 
fte HODourable Sir Geoqe BaIDJ: (4) Yes. 
(b) As the Honourable Member is a.ware, the matter came within the 

eognizance of the Round Table Conference. No decision has 88 yet heeD 
.reached in the matter. 

RBPRBSENTATION OF SANATAN I)HARAMI Hnmus A.T FURTHER 1fBJ:TnfGS 
OF TBB RoUND TABLE CoNIJIiBJUlCE. 

848. *Pancm Bam KrIBbDa Aa: (4) Will Government be pleased to 
1Itate whether the Round Table Conference is likely to meet in India? If 
110, when and where? 

(b) Are Government aware tha.t the majority of the Hindu population 
m In~a are Sanatanists and resent any.interference from any quarter with 
their religious rites and with their socio-religious matters and usages? 

(c) Do Government propose to nominate at least two representa-
tives on behalf of the Sanatan Dharami Hindus of India 8S delegates to the 
Conference to be held in India? 1£ not, why not"! 

fte HODourable Sir George BatDy: I would refer the Honourable Mem-
ber to the reply which I gave to RBi Bahadur Sukhraj RBi's starred ques-
tion No. 580 of the 18th February, 1931. I am not in a position to add 
anything to that reply at present. 

PRICE 01' PAINT PURCHASED BY THE INDIAN STORES DEPARTMENT. 

844. *Sardar G. If. J[ujumdar: (a) Are Government aware of the rates 
contracted by the Indian Stores Department for the supply of "Ivory Black 
Dry" of I. S. D. specification No. G. O. page no (Item No. 35 of Tender 
No. M.-13 for Hl31-32) at Rs. 24 against the price contracted by the Bengal 
Nagpur Railway for exactly the same articie at Rs. 23-10-0 during the year 
1931-32? 

(b) If not, do Government. propose to inquire into the matter? Ii not, 
why not? 1£ the answer to pa.rt (a) is in the r..fllrmative. will Government 
'be pleased to state the reasons for losing annas 6 per cwt. ? 

(c) Will Government be pleased to state the .totQ~ amount of lops in-
'volved in the transaction by Government, and do they propose to inquire 
into this loss to the public funds of India and ascertain the names of tBe 
officers responsible for the above transactions? If not. why not? 

Mr. 1. A. ShUlId,.: With your permission, Sir, (propUie to answer 
questions Nos. 844 to 847 together. 

The information is being collected and will be sent to the Honourable 
Member. 
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PJucll OJ' PAINT PUBOBASJ:D BY TIIB INDIAN' STORES DEPARTMENT. 

tSt5. *Sard&r G ••• Kul1U11dar: (A) Are Government aware of the rates· 
co~t~cted. by;theWd~llll. S.tqJ;e~ P&J?ar~~ent for the sup~i'y ,Qf. '·Ohocolate. 
M" ~f I. S.p. t:pemficatlon No. G. O. page 119 (Item No. 2801. 'render-
No. M.-13 for 1931-32) at Rs. 10-12-0 against t.he price contrac~ed by tho' 
Bengal Nagpur Railway for exactly the same article at Rs. 9-8-0 during the 
year 1931-32? ' ' 

(b) U no~, do Government propose t.o inquire into the matter? If not, 
w1,11' not? If the .andW~ to part (a) is in the uffirmative, will Government. 
be pleased to state the reasons for losing Rs. 1-4-0 per cwt. ? 

(e) Will Govemment be pleased to state the total amount of loss in-
volved in this transaction by Government and do they propose to inquire-
into this loss to the public funds of India and ascertain the names of the 
officers responsible for the above transaotion? If,no&, why not? 

PBICE OJ' PAINT PUBCBASBD BY THE INDIAN STORES DEPARTJQNT. 

t846. *SaIdar G •••• uj~: (a) Art> Government aware of the tate. 
contraoted by the IndillD. Stores Department for the supply of "Bed Lead 
Dry" of I. S. D. specification No. G. O. page 105 (Item No. 12 of l'ender 
No. M.-13 for 1931-32) at Rs. 21-11-0 against the price contracted by the 
Bengal Nagpur Railway for exactly the same article at Rs. 21-4-0 during the 
year 1931-32? 

(b) If not, do Government propose to inquire into the matter? Jf not. 
why not? If the answer to part (a) is in the affirmative, will Government 
be pleased to state the reasons for losing Rs. 0-7-0 per cwl..? 

(e) Will Government be pleased to state the total amount of 108S in-
volved in the transaction by Government and do they propose to inquire 
into this loss to the public funds of India and ascertain the names of the 
officers responsible for the above transactions? If not, why not? 

PmCB OJ' PAINT PUBOHASBD BY THB INBI.A.N STORES DEPARTMENT. 

t847. *Sardar G .•• MUJumdar: (a) Are Government aware of the rates 
contracted by the Indian Stores Department for the supply of . 'White 
Enamel" of I. S. D. specification No. G. O. page 140 (Item No. 82 of Tender 
No. M.-13 for 1931-32) at Rs. 5-3-0 against the price contracted ~y the 
Bengal Nagpur Railway for exactly the same article at Rs. 5-1-0 during the 
year 1931-32? 

(b) If not, do Government propose to inquire into the matter? If not,. 
why not? If the answer to part (a) is in the affirmative, will Government 
be pleased to state the reasons for losing As. 2 per gall.? 

(e) Will Government be pleased to state the total amount of lC>l!s in-
volved in the transaction by Government' and de" they propose to inqUft 
jAto this loss i() the public funds of India and, ascertain the names of the 
officers responsible for the above transactions? If not, why not? 

t'For answer to this qaestion, tee nswer to qaestion No. 844. 
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NEW JA.ILS OONSTBUO'lBD FOB POLITICAL PB.moNEBS. 
848 -Bat Babadur SDldIraJ Bat: Will Governme~t be pleased to state : 

(a) what is the total number of jaIls that have been recently built 
to provide additional accommodation for political prisoners-
under -the civil disobedience movement in Iqdi~ and the-
nafD8S of the places where tbese have been erected; -

(b) what is the total amount of money spent fol.' the construction 
of these jails and the excess expenditure incurred in providUlg 
for the increased number ~f prisoners as compared with the 
last year; and 

(c) what is the amount spent in maintaining and guarding the 
prisoners in jails in India from the 1st March, 1930, to the 31st 
January, 1981? 

_ "'J'h. Honourable SIr .James Ortrar: I regret that I have DO precise-
iIiformation. The question relates to matters which are the concern of 
Local Governments, and the collection of the figures would involve a &--
proportionate amount of labour. 

COST OF ADDITIONAL POLICE .AliD R.OEIPTS FOB PUNI'1'lYE POLICE. 

849. -Bat Bahadur S1Ikhra1 Bat: Will Government be pleased to utate : 
(a) what is the total amount spent in In(l~a to provide for additional 

Police forces to combat the civil disobedience movement; 
(b) what is the total number of the forces so employed; 
(c) in how many places has a punitive tax been imposed and wW-

is the total amount of earnings from this ,that has been 
realised up to the 31st January, 1981? 

'!'he Bcmourable Sir .James Orarar: (a) and (b). The employment of 
additio$l poliC'e for whatever purpose is a matter entirely for Local 
Governments and I can only give the Honourable Member information in 
rpspect of the North-West Frontier Province and Delhi which is as 
followR: 

North-West Frontier Province 
Delhi 

Number of Apprmdmaf;e 
additional poHoe 00IIt for 1930--
employed tem- 31. 

porarily. 

1,224 
f07 

RB. 
G.37,800 
I,ISO,GOO 

(c) I presume the Honouh.b.le Member is referring to the realisation of 
the cost of employing additional police from the inhabitants of the dis-
turbed areas. I regret that I have no information on the points referred 
to which are determined by the Local Governments. 

APPom'.I."D'NT 01' JAINS IN RAILWAY SOVIOBS. 

850. -Bat Bahadur SDldIral Bat: (4) Will Government be pleased to 
state what is the total number of Jains in Railway Service at preS61'lt 
empJoye8 ? Is there any Jain in the superior grade drawing a salary 
above Rs. 1,()(1()~ 
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(b) Are Government aware that a very large number of J Bin pilgrims 
travel every year in trains and a great portion of incoIQe is derived frOIQ 
tbeIQ? 

(c) How many special trains were taken out by them in 1930-J1 and 
what is the amount of earnings from the same~) 

Mr. A. A. L. Paracma: (a), (b) and (c). The statements kept by rail-
ways do not show the number of J Bins employed in Railway Service or 
in superior grades of ra.i.lways drawing a salary above Rs. 1,000 per mensem. 
nor is it possible to obtain information as to the number of Jain pilgriml 
who travel by trBin annually or as to the revenue derived from them. 

The only information that Government have is that five special traiDa 
for Jain pilgrims were run in February, 1930, from Erinpura Road on the 
metre gauge section of the Bombay, Baroda &D.d Central India Railway 
to the East Indian Railway, where the passengers were accommodated in 
three special trains. These trains arrived back at Erinpura on 8m April. 
J930. 

ApPOINTMENT OF TELEPHONE OPERATORS IN PATNA 

851. -Rai Babadur SukbraJ B.al: (a) Will Government be pleasE/d to 
state whether their attention hilS been drawn to the letter under the 
heading 'Telephone Operators~ as publiahed in the Searckli'ght of the 25th 
December, 19301 If so, will they state why the non-matriculate candi-
.dates, whose names were registered previous to the introduction of the 
new rules not allowing non-matriculates in the Patna Telephone Depart-
-ment, and who have officiated on several occasions, have been ov..-
looked 1 Is it proposed to provide them in permanent vacancies? 
" (b) Has the attention of Government been drawn to the letter en-
titled "Telephone Operators' Grievances" published in the Searchlight 
of the 27th December, 1930? If so, is it a fact that an outsider and a few 
junior men were appointed in the Patnn Telephone Department by over-
looking the senior men? Is it proposed to check this irregularity in 
future and provide these affected senior men ill any permanent vacancy 
;n future? 

lIr. B. A. Sams: (a) and (b). The attention of the Honourable Mem-
ber is invited to the reply given by me to Mr. l!ppi Saheb Bahadur'. 
starred question No. 697 on the 24th February, 1931. 

INTERCEPTION OF A TELEGRAM ADDRESSED TO PANDIT JAWAHAR LAL 
NEHRU. 

852. -:Mr. Gaya Prasad Singh: (a) Is it a fact that a telegram from 
the London Branch of the Indian National Congress, addressed to Pandit 
..Tawahar Lal Nehru on or about the 31st January, 1931, was duly for-
warded to India, but it was intercepted in this country? 

(b) Will Government kindly state under what law this was done. and 
by which Telegraph Office? 

(c) What were the contents of the telegram, or why was it held ~ 
;be objectionable? 

lIr. 1. A. ShWidy: (a) Yes. 
(b) The telegram was intercepted at the J ubbulpore Telegraph omce 

under rule 156 of the Indian Telegraph Rules, 1927. 
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(c) Under section 26 of the Indian Telegraph Act I am precluded from 
disclosing the contents of the telegram. It was held to be objectionable 
8S it came within the scope of rule 156 of the Indian Telegraph RuIe. 
(If 1922. 

Kr. Ga.,a Prasad Singh: Is it a fact that this telegram was held to be 
unobjectionable when it was despatched- from England? 

Kr. 1. A. BldD1dy: Of that, I have no information. 

UN STARRED QUESTIONS AND ANSWERS. 

QUARTERS J!'OB CLERKS OJ!'THE MOTIHARI HEAD POST Ol!'l!'ICB. 

252. JIr. Gaya Prasad Singh: {a) Are Go\'ernment aware that witJa 
reference to my unstarred question No. 150 put in March, 1930, all unit .. 
of the remaining set of quarters for the clerks of the Motihari Head 
Post Office, in Bihar and Orissa Circle have not been completed up to Ilr)W? 

(b) Are Government ·aware that the Postal I'mployees are put to great 
inconvenience on that account and that the ] lth Session of the Bihar 
>lnd Orissa Postal and Railway Mail Service Confl,rence passed a. ReSo!ution. 
which was submitted t.o the Postmaster General, Bihar and Orissa, recom-
mending the constructioll of the remaining sct of quarters? By what 
tIme do Government expect all-the quarters to be constructed? 

IIr. H. A. Sams: (a) The Honourable Member's question referred to 
is not traceable, but Government are informed that some sets of quarters 
for the clerks of the Motihari Head Post Office in the Bihar and Orissa 
Circle still remain to be constructed. 

(b) No, as rented houses are reported not to be scarce at Motihari. 
Regarding the resolution of the Postal Conference recommending the 

construction of the remaining sets of quarters, no information is yet avail-
able. The time within which further quarters will be constructed will 
depend on the. necessity for them and the provision of funds. 

A MOVING SCHOOL FOB THE CmLDBBN OJ!' EMPLOYEES OJ!' THE GOVERN-
MENT OJ!' INDIA SECRETARIAT. 

253. Mr. Gaya Prasad Singh: (a) What arrangements, if any, have 
(':rOvernment made for the provision of a moving school for both boys and 
girls of the employees of the Government of India Secretariat and its 
attached offices? 

(b) Is it a fact that the Harcourt Butler School moves between Simla 
and Delhi? If so, since when? 

(c) What aid do Government give to the said institution and what 
conditions have they imposed on the said institution? 

The Honomable Kha.n B&hadar Ktan Sir I'Ml-l-Jlusain: (a) Govern-
ment 'have made a grant to ·t,he Harcourt Butler School for boys, Simla, 
t.o ,enable it to be maintained as a moving school between Simla an(l New 
Delhi. The question of the provision of 8 moving st'hool for girls win b. 
considered. 

• 
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(b) Yes, from the current cold weather. 
(fJ) The Government of India have made a grant-in-aid of Ra. 7,580 

(Ra. 4,080 recurring and Rs. 3,500 non.recurring) during the curren~ 
financial year, and propose to pay a recurring grant of Rs. 4,200 per 
~um in future years to meet expenditure on account of the move of ~e 
school. No condition has been imposed. The Government of the Punjab 
also make a grant to this school for maintenance. Information regarding 
the amount of their grant and the conditions attached. thereto has been 
called for and will be supplied to the Honourable Member on receipt. 

A MOVING SOHOOL FOR T!'IE CHILDREN OF EMPLOYEES OF THE (',.oVERN-
KENT OF INDIA SBORETA.RIA.T. 

254. lIr. Gaya Prasad Singh: (a) Is it a fact that no arraniZements 
at present exist for a moving school for girls between Simla and Delhi? 

(b) Arc Government aware that the Government of India staff is greatly 
inconvenienced for want of such a school? 

(e) What steps do Government propose to take in the matter? 
The Honourable Xhan Bahadur JIian Sir l'azl..t-HuaalD: (a) and (b). 

Jes. 
(e) The matter will be considered. 

ESTABLISHMENT OF A HIGH SCHOOL FOR GIRLS IN NBW DELRI. 
255. lIr. Gaya Prasad Singh: (a) Is J~ a fact that there is no Hign 

School for girls in New Delhi? 
(b) Are Government aware that students of the higher classes have 

to attend a school in Old Delhi and are thus put to great inconvenience ~ 
(e) What steps do Government propose to take in the matter? 
(d) Is it not the recognised policy of Government to encourage the 

education of girls? If so, will Government please state reasons why no 
action has so far been taken for the establishment of a High School for 
girls in New Delhi? 

The Honourable Khan Bahadur J[ian Sir I'ul-i-Husain: (a) and (b). 
Yes. 

(e) and (d). The question of raising the existing Municipal Board 
Middle School for Girls in New Delhi to the status of a High School will 
be considered when a sufficient number of girls is forthcoming for admis-
sion to the higher classes. At present there are less than 20 girls in the 
three middle classes. 

GoVEBNllrlENT GRANT MADE TO TRB LADy IRWIN SCHOOL'FOR GIRLS, SIMLA. 

256. lIr. Gaya Prasad Singh: Is it a fact that Government pays a 
large sum as a grant to the Lady Irwin School for Girls, Simla? If so, 
how much and what conditions have Government imposed thereon. 

'fte Hono1l1'&ble Khan Bahadur JIian Sir 1'&l1-I-HusaIn: The following 
grants 1rom Centra.l revenues have been given for the establishment and 
maintenance of the Lady Irwin School for Girls, Simla: ' 

Recurring-RB. 8,700 since 1927-28. 
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Non-reCli'rring-
Rs. 2,000 in each of the years 1927-28 and 1929-00. It is proposed to 

make an additional non-recurring grant of Rs. 5,500 to the school 
during the current financial year. 

The following conditions have been imposed in connection with the 
payment of the recurring grant: 

(a) That pupils who are children of, or under the guardianship of, 
employees of the Government of India, are given preference 
in the matter of admission to the school. 

(b) That the school levies reasonable fees and does not enter into 
competition with other schools in the neighbourhood by 
unduly lowering its fees. 

(c) That pupils who are children of, or under the guardianship of, 
employees of the Government of India, are charged fees 
which are less by 331 per cent. than those charged to other 
pupils, the fees in the case of the latter being considered to 
be the standard rates. Since the fees should in general be 
not less than Rs. 2 per head per mensem from pupils who 
are children of, or under the guardianship of, employees of 
the Government of India, there is no objection to the average 
standard rate of fee per class being fixed at not less thaD 
Rs. 3 per head per mensem. 

(d) That the school is kept open for 8 months in the year. 
(e) That the school is regularly inspected and satisfactorily reported 

on. 
(!) 'rhat provision is made for purdah girls. 

FEES OH.ARGED BY THE LADy IRWIN SCHOOL FOB Gl:BLS, SIMLA.. 
257. 1Ir. Gaya Prasad Singh: (a) Is it a fact that the Lady Irwin 

School for Girls, Simla, remains open for a. periOd of eight months in a. 
year, yet the students are charged fees for the full twelve months? 

. (b) Are Government aware that in view of the move of the Govern-
ment of India, the majority of the students cannot take advantage of 
it, and cannot attend even for the full eight months? 

(c) Are Government aware that the majority of the students have to 
attend one of the public schools in Delhi and have to pay full fees for the 
winter months? If so, are Government prepared to consider the question 
whether some relief is necessary to the parents of such students? 

(d) Will Government be pleased to si;aie under what section of the 
Punjab Education Code can a school charge fees from the students for 
full twelve months, even if such students are reading in some other 
public institution for a portion of the year? Under what ntle is the 
Lady Irwin School for Girls, Simla, following such a practice? 

(e) What steps do Government propo<;ie to take in this Dlatter? 
(f) Are Government prepared to consider the advisability of making 

their grant to the Lady Irwin School for Girls, Simla, on the condition that 
students are not charged a fee twice over, i.e., by the said school and bv 
another school in Delhi during the winter months? . , 

112 



1568 LEGISLATIVE ASSEMBLY. [6TH MAR. 1931. 

(g) If the answer to (f) above is in the negative, do Government prc·po8& 
to consider the advisability of starting a Government school for girls moving 
between Simla and Delhi,. or ask the Lady In\"in School for Girls, Simla, 
to move between SImla and Delhi by ma.lnng a condItIon to tinelr graI\1l 
to that effect? 

(h) Will Government please lay on the table the names of the members 
of thc Governmg Body of the Lady Irwin School for Girls, Simla, and 
l\lso make available the rules find regulations of the said instit.ution? 

The BOilourable Bhan Bahadur llianBir :rul-l-B1II&iD: (a) and (b). 
;Yes. 

(c) Government are informed that some of the students, though not 
the majority. attend one or other of the girls' schools in Delhi during the 
winter ~onths and are required to pay fees for their tuition. On their 
return to Simla they are re-admitted to the Lady Irwin School on pro-
duction of transfer certificates from the schools thev have attended at 
Delhi and in that case they are not required to pay' the tuition fees at 
the Lady Irwin School for the wint-er months. 

(d) Under article 8 of chapter IV of the Punjab Education Code, fees 
are ordinarily leviable in reco~aed schools for the twelve months of the 
year. The Lady Irwin School for Girls charges fees under rules 26, 27. 
30 and 32 of its rules. 

(e) and (n. Do not arise. 
(y) The Honourable Member IS referrerl to the reply given to his un-

starrerl question No. 254. 
(h) A list of the members of the Governing Body of the Lady Irwin 

School for Girls, Simla. and a copy of the rules of the school are laid on 
the table. 

lAst of tht member., of the Gortrning Body 01 the Lady Irwin School tor Girl&_ 

1. The Honourable Sir Brojendra Mitter, Kt., PTt8ident. 
2. Lady Protima Mitter. 
3. Lady Bhore. 
4. Mrs. P. K. Sen. 
5. R. Littlehailes, Esq., C.I.E. 
6. Sardar Bahadur Sital Singh. 
7. Rai Bahadur J. P. Ganguly. 
8. Rai Bahadur P. N. Mukherjee. 
9. Rai Bahadur A. L. Banerjee. 
10. Rai Bahadur Daya Ram Sahni. 
11. Rai Bahadnr Ram Nath. 
12. Rao Sahih K. P. Anantan. 
1.3. Khan Sahib Ghias-ud-Din. 
14. Mrs. P. L. Roy, H01!'Jrary Secrd,ar1/. 
15. Mrs. Pnyabala Gupta, Honorary TretUurer. 
16. Misl Jyotsna E. Addy, Head MilltTtll'. 
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Rule/J 0lLad1l /,.1Vin. 8clwol lOT Giru, Simla. 

N.uo: AND QBJBCT. 

1. 'l'hti School shall be called ·'Lr.dy Irwin School for Girla." . . 
2. Its object is to educate girle ~y the development of all. t~l~ facultletl ard by 

inculcatin~ in them habits of observation and thought, and to lI18td mto them the best 
of Indian and of Western culture. 

3. Boye may also be admit~d to the Kindergarten claaaes; but mUllt leave the 
School on attaining the age of eight years. 

4. The School shall be run on IItrictIy non-sectarian lines, and proper arrangemr.nt 
abalJ be made for Purdah girla. 

Management, Audit and Control. 

5. The School shan be under the control of the Governing Body. 
6. The accounts of the School shall be audited once !l year by an ~uditor elected 

by the Governing Body, who shall submit to the Govemmg Body a written report of 
his audit. 

7. The Governing Body shalI consist of a Prelli~ent, a Secreta~, a T!ealluref, a 
nominee of the Government of India, the Head Mistress for the time bemg of the 
School, and fonrteen other members elected from among perll(lDll who have subllCribed 
to, or otherwise interetlted theIll88lvetl in, the School, or from among parena or 
guardians of the girls reading in the School. 

. 8. All appolntlpeQts to the Governing Body other than ~ of the nominee of 
the Government of India and the Head Mistress for the time bemg shall be ~ ~ 
election at meetings of the Governing Body, and sha~l be for three yean from date 
of appointment. PertlODll 80 appointed shall, however, be eligible for reappointlllflM 
on the expiration of their term of office. 

Me~ing~ and Dutie~ 01 Gotleming Botly. 

9. The Governing Body shall meet as often as may be neoeseary for the tranucl._ 
of buaiIl88S. 

10. Seven members shall form a quorum. 
11. In the absence of the President at any meeting the membel'll present ehaU ~ 

<one from among them88lves to preside at that meeting. 
12. (1) All questions IIhall be decided by a majority of votes. In caee of equality 

oaf votes, the President or the Chairman shall have a second or cuting vote. 
(2) No vote by proxy shall be admitted. 
13. The Governiug Body shall from time to time receive examine and pase all 

approved accounts which, when passed, shall be sigued by the P~dent or the Cb.lirmaa 
of the meeting. 

14. The appointment and dismi88al of teachers and other employ_ of the IK.bool 
~alI r~st with the Governin6 Body; the Secretary may, however, subject to any instruc-
tions given by th. Governing Body. make temporary arrangements for the appoiDt.meDt. 
~f snch teachers and other emploYBEII as may be neeesaary. 

15. The Governing Body shalI exercise general supervision over the working of the 
.choo!. It may depute any member or members to vieit the school from time to tJme 
,,!ho shall communicate their remarkll to the Secretary in writing. Snch communi.-a: 
tl0ns shall be laid before the Governing Body at their.earlieet __ ing. 

16. The Governing Body shall receive, consider and dispose of snch complaints made 
by: parE-nts or guardians of pupils as camtot enitably be dispclsed of by the Hua.i 
MIst1'l'ss or the Secretary. 

17. The Governing Body may frame enbeidiary rules for the m8llagement of t.be 
School. 

Duties 0/ the Secretary and TrelUUrer. 

18. Th~ Secreiary shall be the chie~ executive officer of the Governing Body, and 
... bU, subject !-o the control of ~e PreSident, be respoll8ible for eeeing that the orden 
of the Governmg Body are carried out. .. 
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19. The Treasurer shall be l'8IIponsible for alI moni8ll, books, accountl, and paper. 
eonnected therewith, and shall submit all such papers and accounts to the Governing 
:Body as occasion arises. 

31. (1) The Treasurer shall have an aecount in a Bank approved by the Governing 
Body; and deposit therein all funds of the School, and shall not draw therefrom any 
money other than that required to meet the standing chaTges sanctioned by the Govern· 
ing Body. All cheques drawn for the School shall be signed by the Treasurer and th. 
Secretary. 

(2) Contingent expenditure up to a ma.ximum of Rs. 50 a month may be incurred 
without the prior sanction of the Governing Body. 

21. The Treasurer shall see that all books and account. of the School are kept in 
proper order, and shall in signing every month, specify the da.te on which they are 
ligned. the Cash Book, Collection Register, Book of Contingent Charges, Admiuioa 
Register, Acquittance Roll and Abstract Attendance Register, those places where remis-
sion of tuition fees is sanctioned being initialled. 

General Rvle8 for the School. 

22.. The School shall ordinarily be open from the middle of March to the middle of 
November. 

22. It shall be divided into three Kindergarten (:lasses and "ix Forma leading np 
to a School Leaving Certificate Standard. Tuition fees shall be levied at the following 
rates per mensem : 

For girls and I 
wards of the For girls 
Government and warda 

of India of others. 
emphyees. 

Re. a. p. &S. a. p. 

Form VI 6 0 0 9 0 0 

l'ormV 6 0 0 9 0 0 

Form IV 5 0 0 7 8 0 

Form In 5 0 0 7 8 0 

Form II 4 0 0 6 0 () 

Form I 4 0 0 8 0 0 

Kindergarten A 3 O. 0 4 8 0 

Kindergarteu B 3 0 0 4 8 0 

Kindergul-ten C 3 0 0 " 8 0 

• 
24. The School shall remain closed on Sundays, the last Saturday of each month 

and on holida.ys to be notified by the Governing Body. On other days, it IIhaU 
open at 10-30 A.M. and close at 3-30 P.M. with half an hour's break each day, except 
on Saturdays when it shall close at 1 P.M and tMre shall be Do break. The Secretin,. 
may, however, close the School on special ocCBsions, reporting her action to the GOY' 
erning Body. 

25. There shall be monthly examinations in l'ach elMS. A yearly examination 
shall be held in the month of October on dates to be fixed by the Secretary. Progreaa 
reports shall be .ent to the guardians fr:)m time f.!) t.ime which shall include the maIb 
obtained by their ward. at examinationa. 
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26 The tuition fee for any month during t.he period that the school is in I8IIioa 
ahall 'be paid on or before the 12t.h day of that month. If the 12t.h happens to fall on a 
Sunday, Or a holiday, payment may be made on the next folloWing day after the 
School reopens. . 

'Z1 Fees for the mont.h of November and December muat be paid along with the 
fee f~r October. Fees.for Ja!1uary and Februal1:' are payable in ~arch, ~t in the ca. 
of students moving With their parents or .guardians between DeIhl and Sunla, the feee 
far January, February and March shall be payable in April. 

28. Students failing to pay their tuition fees for any month in due time, shall he 
considered defaulters and as such shall be liable to tbe payment of a fine of one allDS 
for each d~y's delay till the end of the month, after wnich their names ,hall be bable 
to be struck off the rolls. 

29. Students whose names are thus strnck off may be readmitted on payment of • 
fee of one rupee and the anears including fines incurred under rnIe 28 due, unlen th. 
Governing Body otherwise dire.. ..... 

30. Applicants for admiuion into the School from other schools shall have to produce-
transfer certificates and pay an admission fee of two rupees, and the tuition fee for the· 
month in which they are admitted. Without the eanction of the Secretary no por~ioD 
of the tuition fee shall be remitted on the ground of their having paid the tuition fC!fl" 
to the School to which they had previously belonged. 

31. Applications for admission if! the prescribed form shall be made to the He'ld 
Mistress. 

32. Any student leavin~ lhe School during the months of October, November allel 
December who applies for re-admission shall, unl8BB a transfer certificate is prod1Uled, 
have to pay the full tuition fees for the period of absence from the echool. 

O('nditions of Service oj teaeler,. 

33. All teachers shall be employed on a contractual basia-their service being Hr· 
minable on one month's notice on either side. 

(a) Leave. 

34. The teachers of the Schoo) shall be eligible for full pay during the annual 
,,_tion, provided they rejoin after the holidays. They may al80 be granted the fol. 
lowing classes of leave in a year: 

(a) Casual-leave on full pay for a period not exceeding ten days, which IIhonld 
not be prefixed or suffixed to the vacation leave; 

(b) Leave on half pay for a t{)tal period of one month in anyone year; 
(e) Leave without pay for a total period of two months in anyone year. 

35. (1) The Head Mistress may grant casual leave to the teachers of the Sc:hool. 
The Secretary may grant c8;llual leave to the Head Mistreas . 
• (2) When casual l,:&ve is taken on the ground of urgent private buain8BB, the pennia. 

sion of the Head Mistress should whenever poasible be obtained beforehand. 
36. Leave on half-pay may be granted by the Secretary to a teacher on medical 

grounds, Or on urgent private affairs when a substitute is not required. • 
.3? Leave. without pay may similarly be granted by the Secretary when, in her 

oplDlOn, the mterests of the School will not suffer by the grant of such leave. 
38. Leave of absence for a lon~er period than that admiasible under rnle 34 a,,"-

requires the sanction of the Governing Body. 
39. A~8ence without leave, habitusl irregularity or frequent absence from SchooJ 

may entall loas of pay and appointment. 
~. Absence without leave, whether prefixed or suffixed to the winter vacation, shall 

sul)Ject the absentee to lOBI of pay for the vacation. 
41. Leave of any kind cannot be claimed as a matter of right. 

(6) Private Tuitimt. 

42. Without the sanction of the Secretary no private tuition shall be IUldertaka 
by any ~.cher. 
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Dutit8 01 the Bead MistreB8 and other teacherB. 

43. The Head Mu.tr88B shall promote the physical, intellectual and general welfare 
of the pupils under her charge, and shall have it as her .special aim apd object to make 

, all parts of schOOl life bright and interest.ing to the pupJls, nnd to turn them, oat. as 
persons with harmoniously developed faculties with :l healthy outlook on hte aad 
capable of playing their parts worthily in the home and in the State. 

44. The Head Mistress shall see: 

(n) That the Text Books selected nrB carefully taught; 
(b) That the teacher~ daily note down, in their own hand, the time of their 

arrival and departure in an Attendance Book, to be kept for the purpo!m; 
(e) That no corporal punishment is inflicted upon, or any improper or abusive 

langus'ge used te, the pupils by any teacher; 
(d) That the teachers go to their respective claues, punctually at the time their 

work is to commence; 
(e) That no pupils joins any class and receives instructions without being duly 

admitted and enrolled as lIuch; 
(I) That no unwholesome articles are sold to pupils on the School premises; 
(g) That parents Or 'guardians of pupils are written to, enquiring the cause of 

their ward's absence, if they happen to he ahsent for silt consecutive daJs; 
(h) That no teacher leaves the school during the schOol hours without her per-

mission; . 
(i) That no class suffers for want of a ,teacher. (In her own case sbe shall 

make arrangements for the conduct of her own duties before she takes leave 
from the Secretary or leaves th!, School during working hours); and 

(j) That every teacher shall be, by turn, in charge of the students during the 
ncreation period. 

45. The Head Mistress shall exercise strict supervision over the discipline and 
teaching of the classes, and shall see that pupils show proper respect and due obedlenclI 
to their teachers. She shall immediately report to the Secretary for the orders of the 
Governing Body any cases ill which, in her opinion, the extreme penalty of bxpwlllon 
or dillUlis&aJ should be inflicted on a pupil or a teacher. ' 

46. No fees .shall be recaived from the pupils withC'ut giving them due receipte. 

47. All the teachers, pupils and servants of the schOol shall be under the cont1'ol of 
the Head MistreBS. 

48. The Head Mistress .shall receive, consider and dispose of all complaints that may 
be brought to her by parents or guardians cof pupils against pupils or servants of the 
echool. 

. 49. The Head Mistress may, if she thinks it necessa.ry, report to the Secretary the 
conduct of any teacher which she considers unsatisfactory. 

50. The Head Mistress shaU see that teachers prepare notes of their l8SBOns. 

51. Tbe Head Mistress shall select examiners for conducting the yearly examina-
tion, and shall .send a copy of the' list to the Secretary for approval. 

52. The Head Mistrel8 shall cause to be prepared an inventory of the properLy of 
the school which shall be checked twice every year before and after the long Vac.a~OD 
and forwarded to the Secretary. 

53. The Head Mistress shall see that the catalogue of books in the Library ia 
corrected up to date, and shall check 'the book. at least once a year. 

Gefleral. 

54. These rules may be amended in" any wily by the Governing Body at a me1ting of . 
whic)1 due notice is given. 
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NOTIFICATION OF DATES FOR PUBLIC SERVICE COMMISSION EXAMINATIONS~ 

258. Kr. S. O. Kitra: (a) Will Government be pleased to state the 
date on which the notification regarding the last qualifying examination 
of the Public Service -Commission for recruitm6nt to the Government of 
India offices was issued? 

-(b) Will they be pleased to state the date on which the last qualifying 
examination was held? 

The Honourable Sir .Tames Orerar: (a) On 24th September, 1929. 
(b) On 4th and 5th November, 1929. 

NOTIFICATION OF DATES FOR PUBLIC SERVICE COMMISSION EXAMI:S-ATIO:S-S. 

2")9. Mr. S. O. Jlitra: (a) Is it 8 fact that a qualifying examination 
<>f the Public Service Commission for departmental candidates will be 

_ held on the 31st March, 19311 
(b) wili Government be pleased' to state whether the departmental 

candidates who are to sit for the examination are informed about the 
-qualifying examination? If so, will Government be pleased to state the 
date on which such a notification was issued? 

(0) Are Government aware that the departmental candidates who 
appeared in L~e last qualifying examination .of the Public Service CommiR-
lIion were informed three months hefore the examination was held? If 
so, do Government propose to extend the same privilege to those depart-
mental candidates who are appearing in the ensuing qualifying E xamina-
tion? If not, why not? -

The Honourable Sir lames Orerar: (a) The qualifying examination will. 
be held on the 30th March, 1981. 

(b) Intimation of the date of the examination was issued to Depart-
ments on 21st February, 1931, but it has long been known that an exami-
nation was in contemplation. 

(0) From my replies to question No. 258, it will be seen that the facts 
"'are not as stated by the Honourable Member, I!lld the reply to the second 
part of the question is, therefore, in the negative. I may add that in 
the opinion of the Government of India, the notice given on the present 
occasion is adequate in view of what is stated in reply to part (b). 

EXEMPTION OF CERTAIN GLBBKS FROM THE QUALD!'YING EX~ATION OJ!' 
THE PuBLIC SERVICE COMMISSION. 

260. Mr. S. O. Jlitra: (a) Is it. A. fact. that a few membem of the 
Legislative Assembly have already given notbe of a r~l'Olut;on recom-
mending the exemption of clerkR who have served for more than :1 year 
from a-ppearing in the eXAminRtion to be held bv the Public Service Com-
mission? . 

(b) If SO, do Government propose to postpone the examination until 
the discIIssion of the resolution? If not, why not? 

The JIonourable SiT J&m418 Orerar: (a) Yes. 
(b) No. I would invite the Honourable Member's a.ttention to the reply 

1 gave to part (d) of Mr. D. K. Lahiri Chaudhury's question No. 758 on 
the 2nd instant. . 
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EXEMPTION OF CERTAIN CLERKS FROM THE QUALIFYING EXAMINATION OF 
THE PuBLIC SERVICE COMMISSION. 

261. Mr. S. O. J[ltra: (Il) Will Government be pleased to state the 
number of temporary clerks of the Railway Board who were confirmed in 
1929 and 1930? 

(b' Is it a fact that a number of clerks of the Railway Board were 
exempted from appearing at the exnminat.ion of the Public Service Com-
mission on the grounds that they had been serving satisfactorily for more 
than one year? 

(c) If the answer to part (b) above be in the affirmative, do Govern-
ment propose to extend the same privilege to those temporary clerks of 
the Government of India offices who have been serving satisfactorily for 
more than one year? If not, why not? 

The Honourable Sir .James Or6r&l': (a) No temporary clerks of the Rail-
way Board were oo~firmed in 1929 and 1930. 

(b) No. 
(c) Does not ariSEl. 

+262-263. 

CoNFERBNCE ON RECRUITMENT OF STAFF OF GoVERNMENT OF INDU 
OFFICES. 

264. Mr. S. O. Jlitra: Is it a fact that a departmental conference to 
discuss the question of future recruitment of ministerial staff of the Gov-
ernment of India offices took place on the 2nd December, 1930? If 80, 
will Government be pleasea to lay on the table a COpy of the proceedings 
of that conference? If not, why not? 

The Honourable Sir .James Orerar: The reply to the first part of the 
question is in the affirmative. As regards the second part, the Conference, 
as the Honourable Member himself says, was a Departmental one. n 
is not the practice to make the proceedings of such conferences public. 

OFFICES EXEMPT FROM PuBLIC SERVICE CoMMISSION EXAMINATIONS. 

21\5. J[r. S. C. Jlitra: (a) Is it a fact tbat the undermentioned offieea 
of the Government of India are not under the sC0tJe of the Public Service 
Commission: 

Director of Contract, Military Accountant General, Director of Army 
Audit. -

(b) Will Government be pleased to state their reasons for withholding the 
same privilege from those temporary clerks who are serving satisfactorily for 
one year in the Government of India offices? 

The Honourable Sir .James Orerar: (a) Yes, except that recruitment to 
the Routine Division of the office of the Military Accountant General is 
made through the Public Service Commission. 

tTheee questions were withdrawn by the questioner. 
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(b) The Honourable Member apparently wishes to suggest that tem· 
porary men in offices recruited through the Public Service Commission 
should be confirmed without being required to pus the teata of the PubliC' 
Service Commission. The offices recruited. through. the Public Service 
Commission must conform to the rules laid down for such recruitment. 
and these require that the teats prescribed by the Public Se~ce Co~­
mission must be satisfied. Temporary clerks who have served satIsfactorily 
for one year have been made eligible for the qualifying examination of 
the Public Service Commission to be held at the end of this month, pro-
vided they satisfy the educational and other requirements . 

• 
THE GENERAL BUDGET-GEl\TERAL DISCUSSION-contd. 

1Ir. Pre81dent: The House ~ill now resume the general discussion of 
t.he Budget. 

Seth Hali Abdoola JIarooIl (Sind: Muhammadan Rural): I must con-
gratulate the Honourable the Finance Member on the sweet language he 
has used in the Budget. He wants us to allow him to' swallow 15 crores 
of rupees taxes easily. Considering thst point, I have BOmeth~ to say 
on the Budget. If you go through the Budgets from 1921-22, you will 
find that this Government have imposed fresh taxes through this Assembly 
every year. I cannot speak for other Members, but speaking for myself. 
I find that I get very little time to consider it properly and to read previous 
records. From what I have been able to see, Government imposed fresh 
taxes on the public to the extent of 8 crores 17 lakhs in that year. In the 
year 1922-23 the deficit in the Budget was about 22 crores. I am unable 
to find out the exact figures, but I do remember that at that time some-
thing l'ke 15 crores were imposed on the public. From 1923-24 to 1929-3() 
you will find various sorts of new taxes Imposed on the public in a round 
about way, namely, protection Bills for the Tata steel industry, the Gold 
Thread Bill, the' Bolt and Nut Bill and so on. In 1930 no less than 7 to s: 
crores of additional taxation was imposed and this year unfortunately more 
than 14i crores additional taxation is BOught to be imposed on the public. 
If you calculate carefully, you will find that ill the last ten years a.bout 
45 to 50 crores of additional taxation has "been imposed on account of 
deficits in the Budgets. I do not know how lonti the Government will go on 
imposing fresh taxes. The time has come when the people are unable to-
pay more taxes. In 1921-22, ~'ou will find that the Government's income-
was 115 crores, whereas last year it was 12f: crored. If in spite of imposing 
40 to 50 crores of new taxation, they can get. 'lnly7 or 8 crores, it shows 
that on account of raising the taxes the people are unable to pay, aud 
therefore trade is suffering heavily and pwple ar!' unable t.o purchase any-
thing because they ha,'e no money lelt. The price of India's produce-
went down and down. I shall give you only last year's instance. Aecord-
ing to the Budget estimate in 1930, our income was 130 crores and they 
were expecting 140 crores this year, wheroas th~rt! is a deficit of ab('ut 17 
to 18 crores. In my opinion the deficit is more than 11 crores. Again in 
this year the Honourable the Finance Member has imposed fresh taxation 
of 14! crores of rupees. So the Honourable Member has e&timated for this 
year an income of 185 crores. But in my opinion, unless some mjrael~ 
happens, you can hardly collect even 125 crorelJ next year, because, if you 
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go through the figures for t.he last ten years, you will find that as you go 
.on raising new taxes, you have been getting lesEl and less. That shows 
that the people in the country have not the capacity to pay you these 
heavier taxes. ~ir, Rccording to my orini(\n, thi~ is not the way to balance 
·the Budget, namely, by the imposition every year of fresh taxes, but the 
proper way is to cut your expenditure, do your work economically and as 
soon as possible. If you cannot reduce your expenses, then the mere im-
. position of fresh taxes will not enable you to balance t·he Budget any 
longer, as that can only he done by curtailing expenses and practising 
economy. As to that, the Honourable Member has given us some sort of 
assurance that he wants to do something in that dirQCtion. Well, I know 

-the Honourable t.he Finance Member very well, and I know that he is very 
good-hearted, that he wants to do something for the economic betterment 
of the people of India, because fortunately I have had a chance of sitting 
with him on the Standing Finance Committee, and I have always· found 
·that. he has at heart the minimising of expenses as much as possible. (Hear, 
hear.) But I find also that the different Departments of the Government 
'are continually bringing forward their proposals for fresh expenditure in 
lItrongly-worded ~emoranda, and those memoranda of course a layman 
"like myself cannot oppose suitably and properly. because, if something 
happens, then they will be able ·to say, very easily, "Here you are, you -
have not.' sanctioned this expenaiture; therefore all these things have 
'happened". Therefore, in the face of all these real'fOnsand memo-
randa of the different Departments, I always find the Honourable the 
Finance Member doing his level best to support us in pressing >for the 
'Curtailment of expenses., But you know very well the conditi()n !lnd na~ura 
-of the present Government, and I must use very mild words in tle~cribing 
. that. It. is like the story of a millionaire who died and then his son 
-sitting at the table required something gocd for his house, 
'furniture, motor cars, and so on and 80 on. Well, where will 
'it all come from? So this Government at present-I say this 
regretfully-want all sorts of luxuries. all sorts of meticulous regularities, 
all sorts of fancy, things ,-well , I maV not be able to express myself fully 

''in English as I could if I spoke in Urdu. (Some Honourable MemlflT8" 
~'Go along, go along in Hindustani if you ,please. ") But if I speak in 
Hindustani, mv Honourable friend. t.he Finance Member, will not follow 
me. So my Honourable friends will gee that the Government' want all 
'-these sorts and grades and degrees of efficiency . . . . . 

lIaulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
:madan Rural): And luxuries. 

Seth Baji Abdoola Ba.roon: .. and efficiency means luxury. (Laughter.) 
.'Take any Department. The Executive Councillor in charge of it has 
·several Secretaries and .Joint Secretaries, and not only that, Deputy Secre-
,-taries, Under Secretaries and Ass:stll.nt Secretaries, and still he rr'aY be 
,:asking for additional Under or Assistant Secretaries. We have however 
to accept whatever memorandum it may send to us. Now the Honourable 
Member has suggested. two things for diminishing expenses. Firstly, he 

. agreed with public opinion that possibly the payor the various (Joverr.ment 
,<servants is too high. But what does he suggest to us? He says .imme-
. .diately after this session is over, the Government of India will try and 
.eonfer with Provincial Governments and consider along with them what 
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flhould be the proper future pay of people who will hereafter join the ser-
vice. The Government say, "We must decide that, but we are unable to. 
do anything in regard to the present Government servants because we are-
bound by some sort of agreement with them", nnd so on and so forth. I 
quite agree with the Honourable the Fin@.nce Member in that, but what 
objection can there be if you reconsider BOme of the allowances which the-
Government are paying their servants-local allowances, house allowances. 
J am unable to see how many other allowances, sleeping allowancell, walking 
allowances, marr:age allowances, bachelor allowances-I do not know how 
many there are of these. You do not touch any of these, but if you had" 
done so, I think you could have saved lots of money in this Budget. Well, 
although he seemed to agree with the popular cry about the pay of officials: 
being too high, he suggested one way to meet that, namely, by the imposi-
tion of fresh income-tax. What is this? If ~'ou go through the memo-
randum, you will see that this is only between 2 to 5 per cant.-the intome-
tax imposed on Government servants. He is satisfied with that, lut he 
penalizes the public by levying the same taxes on them also instead of 
reducing the pay of the officials; in fact he is penalizing the public for-
rnising the cry that the pay of officials shculd be reduced, and telling them, . 
"You should also pay more income-tax because the Governmen~ servants 
are paying mm·c." This, then, is his first remedy. 

The second remedy is with regard to t~e popular cry, "retrenchment", 
11l~ he has suggested that he will ask the Assembly to select five persons 
to sit on a Retrenchment Committee, who will sit together with Govern-
ment members on it to consider proposais and do something in this behalf_ 
I must say, however, Sir, that both thebe suggestions of the Honourable 
the Finance ~!ember are not such as to yield any practical results. Sir, I 
have a little experience of these committees, and I can say very clearly 
t.o the House t.hat it will take a long, long time for anything to materialize. 
After they make their recommendations, the Government of India will 
have to cons:der them-and the various Departrllents will have to consider-
them and lastly the Secretary of State "ill have to consider them before 
sanctioning them. Thus it must in my opinion take about one, two or 
even three years before anything can be done. So my !'uggestion to the. 
Honourable Member is this, that if he we-nts to do something-and I know 
he wants to do something in the direction of the economic progress and 
betterment of the people of India-then-of course I am not a lawyer tut a 
lay man-if His Excellency the Viceroy can issue dozens of Ordinances to 
put down the civil disobedience movement, if he can do that, then in my 
opinion the time has come when the economic condition of the country hilS 
come to such a pass, that. the financial po&ition c..f India :s about t") 'break 
down very soon; and if that happens, it will not bring ill merely :\ civii 
disobedience movement, but will bring nbout chaos nnd rebellion, and to 
meet that. in my opinion His Excellency the Viceroy should issue 
Ordinances giving all necessary powers to the Committees which will be 
presided over bX the Finnnce Member to enuble them to cut down all 
superfluous expenses. Sir, I am ill favour of this democratic form of Gov-
flrnment and I also know that in this Assembly we have got very able men. 
However, I wish to suggest that if the Government are sincere and are 
nnxious to do' something, then I must Bll.y that they should nominut-e to 
this Committee some business men of repute and also some other ex-
perienced men to go into various details. I can s1.~ggest, if I am asked, 
certain names both from this Assembly and outside it. who would proVIt: 
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very useful. One or two politicians can also be appointed to that Com-
mittee, but they must have full powers in their hands. They must bave 
full power to do away with a Deputy Secretary here IlJld an. Assistant 
Secretary there, und also to cut away the aliowances should they think it 
tC' be necessary. I know that in my own city,' Karachi, business ie very 
slack anrt therefore many European firms have given one or two months' 
notice to their employees. They have told them that they are unable to 
pay them their present salaries. I know of 1\ man who was in receipt of 
Re. 500. His Manager said that as busiOt'SS was slack, he could not offer 
him more than Rs. 250. The man accepted thitl lower sum and wStJ kept 
<'n. So. if t.he Committee is given snch full powers by the Government of 
India, their work will prove very heneficJBI, otherwis.e there is no chance 
of improvement. You may appoint as many Commissions and Committees 
at! you like, but. unless you give them full power~, the result will be dis-
sppoint:ng. 

Sir, now I wish to appeal to my colleagues, especially the elected Mem· 
bers, to go throu~h the Budge:t carefully. We helong to different partiell 
and we are in different groups, but I can say that we are all of one mind 
to improve the economic condition of our country. 

JIr. Preai.dent: Tht: Honourable Member's time is up Clnd r would ask 
him to conclude his remark!:; in a. couple of minutes. 

Seth Hajl Abdoola Jl&rooD: We ought to go through every item, aBd 
if we find a tax to be beneficial to our country, we should agree to it, other-
wise not. If we sit like business men, we are sure to do some good tc. our 
country. Lastly, Sir, I wish to t:efer to 1\ remark of a great historian, Ibni 
Rhaldoon, who travelled Hll over the world. In one chapter of his book 
he ment:ons how Empires are built and how they are destroyed. He says 
when a new tribe or a new king takes possession of a country, there is very 
little expense. At first they do not indulge in luxuries; they are hard-
working and therefore they impose very few taxes on their people, with 
the result that the people enjoy t.heir life, and peace l'eigns in the cuuntry. 
But once the Government is stabilised, the officials begin t.o lo,e luxury, 

. and as they are inclined t.o spend more maney, naturally they impose more 
taxes. As the taxes are increased, discontent grows in the country, with 
the result that the Government have to put in a longer army and more 
police. This state of affairs lasts for Rome time. _ Then the Government 
find to their dismay that they cannot impose any fresn taxes and IilO they 
try to take the trade into their own hands. By doing so, they anta:s(tDise 
the merchants also. The mercantile people join hands with the other 
people, and this either leads to a revolution, or they approach the neigh-
bouring Government to help them. Sir, I now ask the Members on the 
Treasury Bench to see what is happening to the present Government. 
They must try to see things as they are. Sir, I am thankful to you for 
giving me so much time. With these words I conclude my remarks and 
I wish to appeal to Government once more to pay heed to all that we have 
said. 

Xl. lL E. Shamnukham aha", (Salem and Coimbatore cum North 
Art:!ot: Non-Muhammadan Rural): Sir, there is one aspect of the Budget 
to which very little attention is generally given in the non-official critIcisms 
of the Budget. I refer to the ways and means Budget, which, from my 
point of view, is in certain respects even more important; than t.he re"\'enue 
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and expenditure Budget. I propose, therefOl'e, Sir, to approach the 
Budget from an examination of the ways and means operations, because 
I am convinced that the methods pursued by the Honourable the FInance 
Member in his ways and means operations have a more immediate effect 
on industry and trade than a surplus or deficit Budget. Last year in his 
Budget speech the Finance Member forecasted that he would raise 271 
crores of rupee loan and that he would borrow a sterling loan of 6 million 
pounds and provide for the Treasury Bills to the extent of 20 crores of 
rupees remaining in the hands of the public. That was a modest; and 
reasonable programme which he had forecastea. But what is the position 
in which he finds himself today? In his revised estimates he now ten. 
us that h:s rupee loan for the current year is 29'71 crores of rupees,. that 
his sterling loan has amounted to the enormous sum of 31 million pounds, 
and that he expected at the end of the financial year to find 45 crOres worth 
of Treasury Bills in the hands of the public. In his own words, the ways 
and means position has deteriorated to the extent of fJ4.l crares of rupees. 
That, Sir, I submit, is a very serious position, a position to which my 
Honourable friend must pay very serious attention indeed. 

In passing, I would invite the attention of my Honourable friends to 
the circumstances and the manner in which the new rupee loan was issued 
last year. My Honourable friend the Finance Member announced that 
he was issuing a loan for" an unlimited amount and anyone who knows 
the psy{'hology of the money market would at once say that such an 
announcement bv itself acts as a distinctly bearish factor on the money 
market. The list for the new loan was kept open for ten days and ~ 
spite of that, if I remember aright. the cash subscription was only 12 
crores of rupees. 'rhe management of the ways and means position in 
such a manner has very seriously affected the money mRlrket. and through 
the money market, the industry and trade of this country during the 
current yeal'. I would ~sk my Honourable friend just to analyse what 
exactly is tht.! result on trade and industry of the adoption of ways and 
mp.ans policy of this kind. When the Government want to borrow an 
'mormous sum, they have naturally to -pay higher rates of interest. 
Heavy borrowing-, therefore, leads to high rates of interest. High rl\tes 
of interest for the new loans mean depression in the value of the existina 
Government securities. Dppres3ion in the value of Government securi~ 
ties means loss of confidence on the part of the investing public. 'l'he 
direct effect of this loss of confidence is the flight of capital from the 
country abroad and in this connection, Sir, I would remind my Honourable 
friend that if there hilS been a flight or capItal during the last yenr to 
the extent of 40 or 45 crc.res of rupees, it is not so much due to the poli-
ticRI disturbunees that prevailed in the country, but to the Joss of 
(lOnfidence in the gilt-edged securities which the policy of my Honourable 
friend engendered. (Hear, hear.) And, what is the effect of thEl flight. of 
capital? Flight of capital means, the Finance Member resorting to 
I!tringent measures for contraction of the currency to maintain exchange. 
and contraction of currency in its turn reacts unfavourablv on trade snd 
industry and thereby increases the economic depression. if my Honour-
able friend attributes his difficulties to economic derression, I \l"ould 
submit to my Honourable friend that the way in whi<.>h he manages the 
ways and means operationR in its turn reacts upon the economic depres-
1Iion, and instead of relieving, it accentuates the economic depression. 
That, Sir, is exactly what happened in 1980, 
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As a digression, I would just mention a few words with regard to the 

policy of contraction of currency, about which my Honourable friend ~e' 
Finance Member gave an elaborate apologia in his Budget speech. My 
Honourable friend t-ook an. estimate of the· numb;r of rupees in circulation 

"at II particular period,' then he took the volume of the rupee circula.tion 
at the present moment and struck out a percentu.ge of decrease. He 
compared it with the fall in t;he index figures of wholesale prices and came 
to the oonclusion that the contraction of currencv which he etJected was 
not an unhealthy contraction. Sir. in the short time at my disposal, 
it is not possible for me to enter into an elaborate ana.lysis of the fallacy 
underlying my Honourable friend's argument. I would only mention 
two points in this connection ~nd rest content with that. The estimate 
that he has made of the total number of rupees in Circulation is at beat 
glW-ss work. We know how many rupees have been minted so far and 
we know how many of these rupee;.t have come back to the Paper 
CurrenCy Reserve and how many rupees remain in the treasuries, but we 

• cannot make any accurate est.imate of the number of rupees that were 
Il'lelted during the war, when the bullion value of th~ rupee was higher 
thp,n' the face value of the rupee. We cannot "'ith any accuracy estimate 
the total volume of rupees that have gone beyond the borders to AfghlUl-
ifltnn, Nppal and Tibet. Vle cannot estimate h.)w many rupees have been. 
buried in hoarded treasures, and therefore any estimate that is attempted 
of the volume of rupees in circulation can at best be guess work. Even 
if my Honourable friend wants us to draw a conclusipn from a compariBOD 
of the percentage of contraction that he has made to the percentage 
of fall in the wholesale index figures, be must, t.o make the 
com,-arison fair and accurate, taJte the active rupees nnd notes 
in cirt'ulation and not the grO!;s volume of rupees nnd notes in ciorculation. 
Sir, I will leave the question of contraction at that and return to my 
criticism of the ways and mC'ans 'Budget. 

My Honourable friend 11118 taken stringent measures to balance his 
Blidget for the coming year, b~t I would respectfully submit to him that 
more important than even balancing the Budget would be the way in 
which he strengthens his ways and means position for the coming year. 
In this connection, I must congratulate my Honourable friend because 
he is in a strong position with regard to his operat.ion of the ways and 
means position for the next year. He has told us in the Budget that. 
he would be requiring only 7l crores 'of ·rupees of new money undo that 
in Eng]and he proposes to have a conversion loan of 15 million sterling. 

• These two are factors which are distInctly in his favour, and there is a 
third factor which also must be in his favour very distinctly. Anyone 
who takes the trouble of looking into the composit.ion of the Paper. 
Currency Reserve at present would know that the amount of trensUJY 
bills in .the Paper Currency Reserve is only about 3 to 4 crores of rupees. 
I hope I am right in my figures. We have only to make a guess. The 
statement does not enable us to find out how much there is in rupee 
securities and how much of treasury biBs there are in the Paper Currency 
Reserve. I take it, it is certainly not more than fi crores of rupees. 
There again is Rn 1I.d;"antag~?U8 posi~iQn for him. Even if he finds hiB 
handa i9l"ced to contract the' current'y for the coming year, he need not 
resort very much :to the Cftncellation 'of the Treasury Bills in, the Paper 
~ncy: .. Reserve and·therebycr8ate coinp!icationsior himaelf in his 
~ .n4·~abS BUd~. ""There is atH!,~' fourth factor : which lias come' 
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into existence last evening and that is the anticipation of normal poli-
tical !)onditions in the oountry.· (Hea.r, hear.) Sir. these four are 
factors which are distinctly in favour of my Honourable friend. the 
Finance Member, and if only he will utiJiRe these factors carefully, then 
J Bu'lmitihat he wouta OODiI!deJ'll')!! Itl'8Dfthea hfa waya ad __ 
position for the next year. 

In dealing with the ways and means position for the next year, my 
Honourable ~riend has assumed that he would be able to remit through· 
the open market 85 million sterling to the Bome t.re!\sury, and he expect.. 
to find a part of the Treasury Bills in the hands of the public. I hope, 
Sir, that as a result of trade coming back tQ its normal condition, be-
would be able to purchase sterling bills in the open market and remit 
85 million pounds aa he anticipates to the Home breasury. I would' 
therefore devote my attention to the finding of the Treasury Bills in the-
hands of the public. Though my Honourable friend expects that at the-
end of the current year, there will only be 45 Cl"Ort'S of rupees of Treasury 
Bills in the handa {)f the public, many of my Honourable friends may 
not know that at the present moment the total volume of TreBlllllj Bills 
in the hands of the public amounts to the col('ssal figure of 52 crores of 
rupees. Such a dependence of the Government on Treasury Bills bas 
placed them simply at t.he mercy of bankers and the money market. Sir, 
if you consider the size of t·he money market in India, the available 
liquid resource!! in htmking circles, the elastieity pertaining to Treasury 
Bills in the Indian Money market, and if you still further consider the-
fact that those who avail themselves of the Treasury Bills are only 
bank£; and insurance companies, then we can safely come to the conclu-
sionthat the Indian money market cannot aftord to invest more than 
12 NOOH. 15 to 20 crores of rupees in Treasury Bills. When that is the-

real fact. my Honourable friend has taken from the money 
market the ~olossal sum of 52 crores in the form of Treasurv Bills. IT 
YOll look at the rates at which these Treasury Bills are purChased, you 
will find how much Government is at the mercy of the bankers. Sir. 
in this paper, Indian Finance, which I recommend to every Honourable-
Member in this House to read as probably the best magazine on the 
eub)ect, I find that on the 27th February the interest rate for three-
months deposit was 5i per cent.; and on the same day the· average rate-
of discount for Treasury Bills was 6i per cent.. the real rate of intere!ft 
being Sf per cent. In a healthy JDoney market where Government is 
in e. sbrong position there must be a difterence of at least 1 per cenf;. 
between Treasury Bills and the three months deposit rates in favour of 
the Government. If three months deposit rates are lSi per cent. Gov-
ernm~nt mpst be able to purchase their Treasury Bills at q per pent .• 
whe~8s the position today is that the rate for three months deposits t. 
5i per cent. and Government are payinl!' Sf per eent. on their TreasW'J 
Bills. Surely my Honourable friend the Finance Member cannot attribute-
the increase in the rate of Treasury Bill borrowing to political causes. 
because the class of people that invest in Treasury Billa belong to • 
class which are not affected by political considerations. Is it contendecJ 
that Banks Bnd Insurance Companies which are the primary factors iD 
Treasury Bill operations, have really been affected by ~e political ~ 
that has prevailed during the last year? I auInnit it is not BO. 

Last year -my Honourable· friend ad.cled to biB clifI1culty when. im-
mediately after the bat for the new loan WM elOleti. lie asked for ~ 

a 
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tenders for "'i'reasltry Bills and accepted in the very next week Treasury 
Bills to the amount of over two Cl"Ores of rupees. That again placed 
my Honourable .. friend at .th~\:ell;biremezoy df the Mn~. I would 
lIl~re 'flulm11t' that ihe task before mv Honourable fnend for the 
coming year is to reduce the rates. of intere"st and to fund the greater part 
of the Treasury Bills; and in this I want to give him a constructive 
suggestion. The gilt-edge market in India has become very depressed 
and I said in the earlier part of my speech that the high rates that the 
Government had to offer for new loans had depressed t.he gilt-edge 
market. I would therefore advise my Honow-able friend now to get a 
hold on the gilt-edge market and adopt measures by which a fall in the 
value of gilt-edge securities will be prevented. And I would tell him 
how he would have to do it. We know from. the Budget that Ply 
Honourable friend has set apart a sum of 6'17 crores of rupees as a 
sinking fund. Now it must be conceded that when year after year Gov-
emment have got a huge capital programme of expenditure, any amount 
that;s set apart as a sinking fund practically comes to this, that; yoU 
take from revenues a certain amount to spend on your capital expenditure. 
Now I would submit to my. Honourable friend that this sinkiBg fund 
provision "that he makes every year must enable him so to employ that 
lund as to give him a grip on the money market and enable ·him to 
borrow money at a cheaper rate. For that purpose I would suggest to 
hbn that he must enter into open market' operations in gilt-edge ,Jecun-
tie,s. When Government securities go down in the market, let my Hon~ 
ourable friend utilifJe three to four ('rores of the sinking fund, enter the 
open market 'and purchase gilt-edge securities in the open market. The 
JDomenli he does that I can a8sure you that there will be a revival ot a 
healthy tone in the gilt-edge market. But then it might be . asked, is 
not this a tall order? Will two or three crores of rupees be auffi3isnt 
60 enable Government to enter the open m9Jrket operations in this respect? 
.1 'liould say, yes. Because if you 'analyse the class of investors that 
invest in Government seeuri.ties, you can divide them into two CmSB8i, 
Qose that WBnt to invest their money. and go to sleep, and secondly, 
J,h08e who speculate in investmentS. Those who know the money market 
have assured me that the amount of gilt-edge securities floating, as it 
were, in themarlret and 'disturbing the market amounts to only about 
S or· 4crores:of rupees. If therefore my Honourable friend will use 2 or 8 
croreR of rupees of the sinking fUnd and enter the open market to pur-
chase gilt-edge securities when they are depressed, he will not merely 
restore ,.midence in the minds ~ the inv~9tcrs in Government securities, 
but he will get a grill . on 'the market and thereby create the position of 
ructrtting . to the market about the rates of interest, instead of being at 
the mel'cy'of the banken ashe is at the prel'ent moment. Even though 
politiool 1inrest may' disturb the confidence of the people in Government 
securities, this operation on the part of Government will restore confi-
aence. It may not be eVen neceBs~ for my Honourable frien.d I.lctually 
to' enter the open market. If only tomorrow he, on behalf of the Govern-
Iilent of India, :will declQre th~t they have adopted. a policy of enteriag 
the open market' tohol~ gilt-edge securities at a level, that by itself 
will be a factor 'Which will- 'restore «!onfidence and bring abOut a healthy 
.toRe in ·the gru;,.e(}ge market. 1Iir, in doing :this he will be getting the 
.oo-operatHln.otthe baake~s also, beca1Ule as matteri stand at present, 
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bankers who invest a great part of· their money in gilt-edge securities find 
~t the end of the year that the securities have depreciated anI! they 
have to write oft' a great part of their profits to the depreciation account 
-of t;he gilt-edge securities. If the value of the gilt-edge securitIes is 
kept steady by these open market operations, he will come to the rescue 
·of the bankers also in maintaining . the value of their investments in 
.gilt-edge sec1,1l'ities. That, Sir, is the constructive suggestion that I have 
beon able to make in the short time at my disposal. As regards the 
analysis of the other parts of the Budget, I will reserve it for a. later 
'Stage when the Ymance Bill is taken into consideration. My Honourable 
fJi6n~ concluded his Budget speech by saying, "I have tried in these 
proposals to measure the needs fairly and to meet them fully." I would 
hav~ wished that he should have measured the needs fully and met them 
fairly. Whether he has met them fairly, I shall analyse at the tine; of 
the consideration of the Finance Bill. 

:"ulVl."ubammld Yakub: Sir, after full one year we meet this monring .. 
"in a. different atmosphere. For the last 12 months the country~_ '.' ";; ~ 
passing through great disorder and disturbances, and therefore ".~ _ ",;' . 
which has been restored as a result of the negotiations betweett~:., 
Excellency the Viceroy and Mr. Gandhi must be welcomed by every lov~:t% . 
-of peace in this country. I hope that these changed conditions will also 
-change the financial position in this country. We owe, in this respect, a 
gre~t deal of gratitude and we pay our humble tri~ute to .His Excellency 
Lord Irwin for the statesmanship, sympathy and broad-minded.nesswhich 
De has shown in bringing about the results which were announced by you 
in this House last evening. I am sure that Lord Irwin's name will go 
down in the history of India as a great friend of India, as well as of 
England. We also owe a great deal of gratitude to Mr. Gandhi, Dr. Sir 
Tej Bahadur Sapru, MI'. Brinivasa Bastri at;td Mr. Jayakar for the part 
which they have played in bringing about this happy result. Although much 
has been achieved, stilI more remains to be done, and now that a good 
begiDDing has been made, I hope thst the second step will soon be ~aken aDd 
theJmotty Hindu-Muslim problem will also be solved in a manner that will 
bring the salvation of India within practical politics. 

Now, coming to the Budget proper (Hear, hear), I submit that I am not 
at all surprised at the Budget wh.ich the Honourable the Finance Member 
presented before the House on Saturday last, with a deficit of over 14 orores 
<If rupees. The general depression in the world markets, the disturbed 
conditions in India and the general fall in the price of products gave an 
indication of the difficulties which we were likely to face; but I am. really, 
surprised at the manner in which the Finance Mem~r has presented his 
Budget, and he really deserves our congratulations, not for the Budget thafi 
1?-e has presented, but for the skilful manner in which he has put hisC8S8 
before the House. ProbaPly the speech which he delivered on Saturday 
last was a masterpiece of. financial oratory. 

In order to meet the deficit in the Budget it was necessary for the 
Finance Member to increase some of the taxes. He has levied several 
taxes. to raise the money required, but one of the taxes which will hit hard 
the people 9£. the country more than any othBr iIsx ~, I· think;th6 ';ooMle-
tax. This tax may not hit the Government servants so h8l'd; as. they dr~W' 
a definite .salary eve~ month; but it wit! certainly hjt very hard the m~ 
<lfthe vanOUB profesSIOns and also the middle class man of business, whose 

c'2 
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capacity to pa.y taxes has already been exhausted and has reached the 
breaking point. . ' 

Much has been said about retrenchment, and I think that the. Finance 
Member himself has agreed to a certain extent that retre~chment IS neces-
sary to bring the finances of the country to a sound .basIB. ! am unable 
to agree with my friend, Diwan B8hadur Ramaswaml MudRl~ar, that, the-
Retrenchment Committee, which has been proposed by t?e FInance Mem-. 
ber, will do no good, and that it will bind the hands o~ hIS successors. On 
the other hand, I should think that this is the proper tIme when a retre~ch­
ment committee should be formed, because when we have responsIble 
government in one or two y~ars' ti~e, they. will not have to b~ar upo~. 
themselves the odium of startmg wIth makIng retrenchments In the~ 
salaries and in the expenses, and I think that the new Government, when It 
comes into power, probably will be benefited by the results and proposals-
of this Retrenchment Committee. Of course no responsible person can 
agree to give those excessive powers to this Retrenchment Committee which 
have been proposed by my Honourable friend, Mr. Abdoola Haroon.. The 

1question of retrenchment is not such an easy one that you can gIve all 
powers to dismiss, to suspend and do whatever you like to a small co~--
mittee. The finances of a big country, like India, cannot be dealt WIth 
in the manner in which the finances of a business trading company at· 
ltarachi are dealt with. 

Seth Haji Abdoola Ha.roon: Then you cannot do anything. 
)[awvi Muhammad, Yakub: If you cannot do anything without giving 

those powers to the Committee which you propose, then, I think we' 
Indians show our bankruptcy in brains. 

Much has been said about the expenses of the Army, and I also quite-
agree that there is a great deal of extravagance in the Army; but the-
question of retrenchment of the expenditure of the Army is entirely inter-
dependent upon the position of the frontier of India; and in this connec-
tion I would point out to the Government that, unless they take immedie..te-
steps to bring about peace and contentment on the North-West Frontier, 
we can never have any hope of making economy in the expenditure of our' 
Army. Although the question of retrenchment is a difficult one, I think 
there are some Departments of the Government of India in which retrench-
ment can be effected without great difficulty. 

For instance, there is the Ecclesiastical Department of the Government' 
of India, on which we spend Rs. 80,17,000. I do not see any reason why. 
when the Government of !ndia are not spending a sing-Ie pie for the upkeep' 
of the temples of the Hindus or the mosques of the Muslims or for the 
Bpiritual . benefit of the people of India, they should be allow~ to spend' 
Rs. 30 lakhs for. the E~clesiastica~ Department. I think that this Depart-
ment s1tould be unmpdlBtely abolIshed (Opposition Cheers) and the Indllm. 
~chequer ~hould not be burdened with this expenditure. This ought ta-
be tIu; busmess of c~aritable societies in England or America. In India 
the ~dus and MuslImS have to pay from their own pockets for the upkeep 
of theIr temples and mosques and for keeping their preachers and pujarie 
Why should the order of my friend. the Revd. Mr. Chatterjee . s·· 

... ".4. 1. O.Oh&tterjee (Nominated: Non·Official): I do Dolt. 
get a single pie out of it. 

, '.,;,-
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][aulvl Muhammail Yalmb: I was not referring ~ my friend, Mr. 
1()hatterjee, I was referring to the order of my fvend, the Revd. Mr. 
-Cha.tterjep: why should they draw any money out of the exchequer of the 
.(}overnment of India? 

The Bevd. J. O. Chatterjee: By all means. 

][awvl Muhammad Yakub: Then there is another Department un~er 
,the Home Department, the Intelligence Bureau ~ the Government of India. 
We are spending next year Rs. 7,11,400 for thlS DepartmeD;t, and out. of 
this sum, a. huge sum of Rs. 2,60,000 is spent on secret Sel'V1ce, for which 
there is no check. It is not even audited by anybody, and we do not kn~ 
in what fonn and in what way this secret service money is spent. I s~bmIt, 
Sir, that this is a Department in which retren~hme~t c~ b~ effec:ted Without 
much difficulty, and steps ought to be taken m thIS dIrectIOn Without much 
~elay. 

Now, Sir, I belong to the United Provinces which, I think, is . the le.rg~st 
.landholders' province in the whole country, and on this occasIon, I ~h 
to draw the attention of the Government of India to the extremely diffi-
cult condition in which the zemindars of my province are placed. We 

lmow, Sir, that at the time of the last settlement, the price of produce 
was very high; for instance, in those days wheat was sold at Rs. 4 or 
'Rs. 5 per maund, and Government revenUe was fixed on the basis of those 
prices. Now, the prices of produce ha.ve very much gone down; wheat is 
now sold at Rs. 3 or Rs. 3-8-0 per maund; in some parts the price is about 
Rs. 2 or Rs. 3 per maund. 

JIiaD Muh&mmacl Shah HawlZ (West Punjab: Muhammadan): The 
1lrice is not more than Re. 2 per maund on the field. 

)lawvl lIubammacl Yakab: The result is that the capacity of the land-
holders who pay Government revenue has not only been exhausted, but a 
large number of landed properties in the province are being mortgaged to 
money-lenders to pay the Government revenue. The tenants also find 
themselves in a very difficult plight. Their rents were fixed at a time when 
their produce yielded higher prices than today, and consequently they are 
'1.lD.able to pay their quota of rent to the zemindars. The result is that 
there is a great deal of discontent amongst the zemindars as well as the 
'apiculturists, who are the backbone of the Government, and it is high 
tlI~e that t~e Governmen~. of India should take some effective steps to 
.relieve the dIstressed condItIOn of these people. In the United Provinces 
since the last Tenancy Act of 1926 was passed, the p08ition of the land-
:holders. has become very difficult, and the price of land has fallen by 8 
,annas m the rupee. Landed properties in the U. P. which, even during 
the great war, were sold at Re. 35 or Rs. 40 per thousand-that is to 
sayan income of about Rs. 40 or Rs. 50 per year -was soJd for Be 1000 
but now it is offered at Rs. 70 or Rs. B? per thousand, and yet 'nobod; 
comes forward to purchase these propertIes. So on account of this Act 
·of 1926 t?~ value of the landed property has very much- gone down, and 
the ~onditIOn ~f the tenants: for whose benefit this Act was passed, has 
not Improved In any way eIther. I therefore draw the attention of the 
Gove~ent of India. to direct the attention of the U. P. Government to 
100k mto these conditions wit bout delay, othe!"Wise I am afraid thati, 
whatever qove~ent may be in power, whether the British bureaucracy 
·or the Ind~an obgarchy, there are bound to be very serious agrarian dis-
turbances m the country. 
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Sir, I have already welcomed the appointment of the Retrenehment 

Committee, 8nd I hope that it will be a really representative· Oommittee-
of experts, and that the results of this Committee will form the bl8ia of' 
framing the future financial policy of the Government of India, and let us-
hope that with the· restoration of peace in the country, next year our Budget 

• wlll not be as gloomy as it has been this year. 

Baja Sir Vasudeva Balab (Madras: L8!ldholders): Sir, while I recognise.: 
~nd recognise fully, that; the Uovernment are passing t~ough a penod 
ot great financial difficulty ~nd that the :It'inancial Member's task in try~g. 
to make both ends meet is both a heavy and perplexing one, I, as a 
~dholder myself and a representative of that cl"88s, feel bound W ask 
the Honow·able the Finance Member and the Government of lndla not t<; 
lose sight of the great difficulty and helplessness in which we ourselves 
have been placed to balance oW: family budgets in this year of unusual 
severity and stringency. There is not a·single province where the agri-
culturists are not this year asking for remission of land taxes, postpone-
ment of kiBtB and so on, and while they find it so very difficult to meet 
their existing burdens, I really fail to see .. they are going to face 
additional burdens at such' a time.. I know ¥1 my own province, the prices 
of .grains and other agricultural produce have gone down by 40 to 50 per· 
cent. since last year and that they are now even below pre-war rates. 
This I may state without any fear of contradiction. We haye no resources 
that are elastic and we cannot either make the land produce more in a 
moment's time nor increase our rents from Our tenants, who on account 
of the last two years' distress are already on the verge of starvation and 
despair. The groundnut industry has been ruined beyond recovery, the 
cotton market has been seriously affected and our paddy, cocoanut, pepper· 
and other valuable products have all deteriorated inprioes beyond descrip-
tion. Added to these are the vicissitudes of the seasons and floods in. 
many parts of the country that have completely devastated thousands of· 
acres of cultivated lands in my province. The Finance Member says in 
his introductory speech, "Crops during the agricultural season 1929-30 were 
fairly good Gnd the mODsoon of 1930 was gener8J.ly normal, producing, 
on the whole satisfactory results". This description based on an average-
caJculation reminds me of an interesting episode. A school-master who· 
was a mathematician wanted to ford a river that was in flood and enquired 
of the people near by what the depth of the water in the river was. They 
told him that it varied in different places, that it would be from one to 
ten feet and that it would be about ten feet in the middle of the river. 
He calculated the average depth of the water from this description and 
found that it would be only somewhere between three and four feet. 
Thereupon he made bold to cross it and got drowned in deep waters. The-
Finance Member"s description of the crops and the JIlODSOOn as generally 
normal on the whole approximates this mathematician"s c8J.culation of the 
average depth of water in the river with disastrous effect. He also forgets 
the fact that even though the rldnf·all may be normal, or even more than 
normal, it will be of no use unleBS it is timely and distributed over the· 
whole seaso:!). in a satisfactory manner. Those who know anything about 
the real IIogricultural. conditions of our oountry will bear me out when I 
say that' th.e~ conditions during the last two years ha.ve been far from 
satisfactory. Owing to all these circumstances the Government of Madras: 
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have, within the last two IZ three weeks, beeD ob.lipd b .u :fb.'IIt fiiIwt 
to appoint a committee of ofticiala aad DOIl-oBici&la to enquire into the 
economic condition of the asriculturisttJ. Applications for remissions and 
postponement of kista are now the order of the day in Madras, but every' 
one knows how diffioult it is to satisfy the departmental rules and to 
obtain redre88. Such is the state of affairs in my province. The majority 
of the people who will be called upon to bear these additional burdem, , 
if levied, will be the same persons who are now obliged to borrow heavily' 
to meet even the present demands. It may be that you are able to 
recover these taxes or even more for the time being by coercive processes, 
but I am sure this policy at a time like this will bring about misery aad 
discontent. I am afraid there is very little margin. left to tap from ib4 
people at pHBeJU and it is the cJuty of the Government, to whose charge 
the welfare of the country is committed, to explore all other avenues befole 
this drastic step of high additional taxation is resorted to. This is a time 
w~n bGth the Government and the people &hould &bow mutll'81 sympath)" 
and it C8IUlot be asked for from, one side alone. . I would go further _ 
lay that we J!equire more sympathy in the deplorable position in which we 
find ourselves today thoo what Government is entitled to from us. 

Retrenchment is the onlWWay out of the difficulty and it must be canied 
out boldly, rigorously and without hesitation. But in view of the abong 
plea for sympathy and co-operation which the Finance Member 1188 uuada. 
and realising as r do our own responsibility towards finding weys aDd 
means with which the Govermnent has to be carried on in e. spirit ~ 
reciprocal sympnthy, I woUld suggeat that at least half the deficit auld 
be met by retrenchment anel the other half by additional taxatioD.. whicti 
should be confined only to classes who can aflord to pay and not to the 
middle or lower classes, who, I am convinced, are not at present in a 
position to meet even their present obligations without hopelessly getting 
into debt. After all the Govemment have to look to the contentment of 
the people and the peace of the country whicJ!. will in themselves pay in 
the long run more than any additional flaxes of an irritating nature thd 
you may immediately levy to find a. ready and essy means of meeting 
the Budget deficit. I therefore stronrrly plead for further retrenchments 
in whatever directions you can make them. I hope the committeE- that is 
to be 1IopDointed for this purpose win go fully into this matter realising their 
responsibility to the millions of our C',ountrymen. 

Though I cannot speak with the same knowledge or authority on com-
mercial or trade conditions as on matters agricultural, I am not wholly 
unfamilar with them. As the Managing Director of a mill in the Coim-
batore District where there are three or four dozen mills of similar nature, 
I may say from experience that most of the mills have been seriously 
affected, and the mill which I am manafring is also similarly hit. For 
these reasons I would seriously ask the Finance Member to reconsider 
his proposals, keeping pl'Ominently in view our own difficulties. 

rKr. _. ... G1Ul1&l (Bomtiav CentnLl Division: Non-Mu1iammaclan 
Rural) delivered a i1peech in M"R1'8.thi, a. translation of which wil]be 
printed later as Rn appendix. to these Droeeedin~.l 

J.ala'.G'lBaI 8wInqt (United Provinces: Landholders) :8ir, let me 
.. coDRtatulat.e the Finance Member on the tueic1iGV with which he has 
pr8IeD.ted his Budget wtatement. How much I wiph· I could congratulate 
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the Honourable· the Finance Member on the ·substance of what he has 
.said, but in a speech covering 128 paragraphs and odd the Finance Membe~ 
has to announce no measures of relief and no constructive schemes of 
-ooonomic uplift of those dumb millions of our population who constitute the 
.agricultural classes, and whose prosperity or adversity ultimately detennines 
.the condition of the Central and Provincial finances. It has rather been 
,a remarkable feature of the recent utterances of the Honourable Sir George 
Schuster to refer to the question of the well-being of the masses in sweet 
terms. Often times he has shown himself to be very anxious to take 
substantial steps to promote their economic condition. For three years 
-now he has controlled the finances of India. What substantial steps h&& 
he taken to improve their lot? He has on the other hand saddled them 
:with additional taxation to the tune of 20 crares of rupees in the course 
-of two years. H the Finance Member had brought forward good schemel 
for the development of the country, we would· have meed our constituents 
squarely and told them that the additional taxation was intended for their 
'OWn benefit. Frankly. we desire to be no party to additional taxation 
which is only intended to run the existing administmtive services. In 
-other countries like America, rates of income-ta·x have gone down, while 
in India,they have successively. risen even after the war. Although so 
much work of administration has now fallen on the shoulders of Provincial 
Governments, our Government in the centre continues to be top heavy. 
It is not only the question of a cut in the pay and allowances of the 
·services, . I strongly advocate the abolition of various high salaried posta 
in the centre, the incumbents of which jUtltuy their existence by the 
9mount of work that they can create lor themselves. 

Then, Sir, it was promised last year, and the hope- bas been thrown 
out this ye~ too, that the Finance Member is anxious to augmeDAi the 
resources of Provincial Governments. Su: Walter Layton has also 
reported in the meantime on the subject of financial relations. What 
tangible steps has the Honourable the Finance Member taken to relieve 
the provinces? Most of them have presented deficit Budgets. What 
substantial steps does the Finance Member propose to take with a view 
to come to their rescue? Their axe is likely to fall on the expenditure on 
nation-building departments such as education. I have strong reasons to 
.believe that not only in my own but also in the neighbouring provinces 
the grants of educational institutions are being curtailed. That being 80, 
what part of the proceeds of the income-tax will be handed over to the 
Provincial Governments as their shnre of additional revenues? 

The more minutely I examine the Budget, the more irresistable is 
the conclusion drawn in my mind that the Government financial policy 
is leading us towards the high road to bankruptcy. They have be~ 
borrowing at higher and still higher rates during the last four years. The 
rupee loan of 1927 was raised at 4 per cent., th~t of the following yf!l&r 
at 4i per cent. In 1929 the rate wall raised .to 5 per cent. and this year 
it is well-known tl\at we have borrowed at 6 per cent. in India when the 
Mysore Government has successfully put through her two issues ~ 5 and 
5i per cent. That is the high credit which the Government of India enjoys 
in the Indian moneymarbt. The fact is that the Government's reoeill 
~orrowing operations have been_ extremely extravagant and betray a pUlioky 
'State of mind. In answer to a question of mine, the Finance Mmnber 
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admitted the other day that the bank rate in Paris and New York was 
2 per cent. and that in London it has lo~ been 3 per cent. Even thaQ 
there is an export of capital from this country and a stringent mon8J. 
market. With all his high rates of money in the Indian money DJarket, 
be has not been able to check the flo~of eapital to foreilm countries. 
Is not there something radically wrong with the ftDaDcial adillin ...... 
-of this country. Is it not due to the lack oJ conftdeaoe 01 .. publll 
in the Government's polioy? 

The fact is that the Government have been borrowing with both hands 
.and in both the countries for all sorts of defined and undefined purposes. 
Can the Finance Member point to a single instance in the previous financial 
history when any of his predecessors had to approach the London money 
market four times within the brief space of 18 months and that virtually 
at rates ranging between 6 and 7 per cent. excluding underwriting charges 
-of It per cent., when funds in London are plethoric and money so cheap? 
'The Finance Member is recklessly borrowing on short term conditions. 
He would leave a very good legacy, Sir, of maturing obligations behind 
.for the edification of his successor. 

Weare told that Government borrowings are carried on for the purpose 
.of investment in productive enterprises. Why have then the interest 
.charges on the uncovered section of the debt ::'isen.from 10 crores 20 lakha 
in 1928-29 to 12 crores in 1931-32? Why has then the provision for the 
iedemption of debt increased from 8i crores in 1923-24 to nearly 7 crores 
.in 1931-32? The fact is that what are called Our commercial Department8 
.live on doles from general revenues. They are not administered on strictly 
.commercial principles. 

The fact. is that the Government's loan operations have exasperated 
leeling in the Indian money market. On top of that, the Finance Member 
.appears to take credit for the lower bank rate this y~ which is lower 
than what it usually becomes for this part of the season. But is th8I8 
.at all a trade demand for money? Is not this year's rise of the rate due 
.entirely to Government borrowings? Wh6l'e are the trade bills in the 
. market ? ;Deny as the Finance Member may, in his anxiety to maintain 
.the statutory rate of exchange, he has carried the process of de1latiOll 
.of currency beyond all legitimate requirements. If the fall of prices of 
.commodities in India is a reflex of world conditions, why is the fall in 
.India more than what it is in any other agricultural country? According 
to Dr. Meek, while in India the fall has been 25 per cent., in Australia 
and Oanada it has been 20l and 16 per cent., respectively. Does it not 

.conclusively establish that the process of starving the Indian money market 
bas reached dangerous lengths and has accentuated the effects bf 

.depression? 
Then, Sir, the Government have chosen to put thair stock of silver 

in the market at a time when the price of that metal has touched its 
lowest point. I admit the cogency of the ar~ents advanced by the 
Finance Member with regard to the silver position of India in the world 
'markets, but the Finance Secretary states in his Explanatory Memorandum 
that our sales have involved the country in a loss of 5 crores of rupees. 
1: am not prepared to admit that better method. ~d 'times for the dispoIal 
of this stock could not have been planned without involving the country· 
in' a net loss of so many crores of rupees. This is the condition of our 
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siiver reserves in India. The 'Finance Member has failed to give any, 
explan'8tions in his Budget speech why he has been frittering away the-
gold resources in England. 

, : The :tfl-IE) of our~ woes is Ion:' The time at my disposal is short. In 
the end,. Stl', I want to ,ut :fmww a few definite suggestions for the-
cOl:lsideration of the Government. The time is now ripe when We could 
take stock of things and find out ways of exercising a rigid control by 
the Finance Department on the working of our :milways. An examina-
tion of the Railway Convention has long been overdue. Then, Sir, there-
is very great misapprehension in the minds of the public regarding the· 
loan policy of the Government of India. In most other countries decennial, 
seven-yearly, quinquennial and triennial programmes of public borrowings 
and expenditure are prepared in advance. It is time that the Govern-
ment formulated a definite policy regarding the programme of its borrow-
ing and re-borrowing operatioDs. Therefore I suggest that the Govern-
ment do .appoint a committee of officials and non-officials at an early 
date to go into the whole question of public borrowing in India in aU' 
its aspects. 

Then, Sir, the Finance Member towards the close of his speech said: 

"Connected with the subjects with which the Banking Committee are concerned,. 
are two which have alway. lI88IIled to me to be of dominating importance for India-
the proper organisation of the marketing of Indian agriealtural produce and the d9Vdop-
ment of the co-operative movement." 

One of the essentials is cheap money for the agricultural classes; end I 
want to make a suggestion, on the lines of what has been re~ommended 
by Mr. Bennett for Canada, vis., that we should have some central finan-
~ial corporation with backing from the provinces with a view to help the-
agricultural classes in their financial, productive and marketing operationa. 
Everywhere something is being done with. a view to control and stabilize 
the prices of agricultural commodities, and our Government alone is sitting' 
on the fence and enjoying the spectacle of the ruin of the masses. Could 
they not even think of banning or restricting the imports of wheat into.· 
this country when we have got such a large surplus of the previous )£ar. 
and the next harvest will soon come on the market? BY' imposing a duty 
on wheat at this time the Government, Sir, would be doing a double ser-
vice. They would be ga.i.ning in revenues and they would be helping the 
agriculturist. 

An Bonourable Kember: Not at all . 

• LaJa Hari Raj Swamp: As regards the co-operative movement, I have-
some personal experience of this movement. Sir, it is starving for want 
of funds. I want to propose in this connection that the money in the Post 
Office Savings Bank and Post Office Cash Certifica.tes should be earmarked 
for investment in co-operative societies and other societies having for their-
object village uplift. Another suggestion is that, as the Government 
nnnually purchase huge quantities of wheat and ghee for their military re-
quirements, tl;1ey could do· it very usefully through the agency of the 00-
oJlerative. societies in the various provinces, as they could save 110 much 
,money which is. tak~n "way by contractors a.s commissiGll and utilize t.hat 
for village uplift arid thus directly help and finance the village movement .. 
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Lastly, Sir, proposals for the transf~r of ~~ditional. rev~nues to pro-
vinces should at once, be threshed out with a Vlew to give timely help to-
provinces in their hour of need. In spite of all the pious intentions o!,-
the part of the Finance Member to hand over a solvent C?ncern !o hIS 
successor, I do not think, Sir, that he has so far done a slUgle thing to-
deserve the encomiums of those who will shortly be called upon to shoulder 
his burdens. 

The Assembly then adjourned for Lunch till a Quarter Past Two of 
the Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two C'f the-
Clock, Mr. President in the Chair. 

KiaD Kuhammad Shah •• wu: Sir, the Budget deficits are the order 
of the day not only in India but in other' countries as well. So far as 
India's finances are concerned, she now knows the worst. I dares&y the-
Honourable the Finance Member, who is not now in his seat, feels hi& 
difficulties (Honourable MemberB: "He is coming with bundles of 
deficits" I) I was saying that 80 far as his finances are C?ncerned, India 
DOW' knows the worst. I daresay the Honourable the FlUance Membl>r 
has a difficult situation' to 'meet and' the Finance Department feels 
absolutely naked. 

Baldly stated, we expected a surplus of 86 lakhs during the ,~urrent 
year, we are faced with a deficit of IS! crores. After the retrenchment 
amounting to nearly 3 crores, which we hope to give effect to, therp, re-
mains in the new yeat:'s Budget, a very big gap of nearly 141 Cl'ores to 
be bridged by new taxation. Now, Sir, new taxation in a poor country like' 
India can never be liked, particularly at a time when the capacity of the 
people to pay is at its lowest ebb. The Government must realise that 
we are nearing the peril of the operation of the law of diminishing returns. 
At the very beginning of his speech the Honourable the Finance Mcmber 
lamented the fall in the prices of agricultural products, but he has· 
suggested no remedy. He ought to know-and I believe he does know-
that the agricultural population of the whole of India feels extremely 
distracted and distressed. Never in the history of India was the u.griclll-
tural population so distressed and nor had it suttered so much as it is-
suffering at the present time. And yet no remedy has been suggested to-
remove the wide-spread distress caused among the agricultura.l population 
of India owing to the fall of prices in agricultural commodities. There is 
no hope of a rise of the prices and the agricultural population must (!onti-
nue to sder. Thllt is a,n impossible state of things. I expected that the-
Honourable the Finance Member would levy a heavy duty on imported 
wheat; he hl!os done nothmg of the sort.. Is it too much now to ask him 
that he should ~sert this, duty in the Finance Bill? I am perfectly Ger-
tain that he will have the support of the whole Hou~. (Bevero( Non-
Official Member.: ·'Yes".) He has no programme of borrowing; he 
cannot give money to th~ provinces, even at the risk of borrowing, so that 
~he provinces in return may give relief to the agriculturists and advance 
money to them at easy rates of interest to meet their liability for paymen~ 
o~ 8.ssessmFts and wa~er rates. Nothing has been done in this direction 
either. Ninety per cent. of the population of India is suffering, ~ yet 
the Government are inditJerent. I appeal to the Honourable the Finance 
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'Member to look into the situation very seriously. Honestly I see a. spirit 
.of revolt amongst the agrioulturists. They are beooming very sulky bnd 
-the trouble of disoontent is brewing very fast. If Government do "lot t.ake 
notioe of it, the responsibility of the consequenoes will lie with them and 
not with us. 

Granting, Sir, that some of the items of the new taxation are good, 
it must be admitted that the new taxation has been equitably distributed 
over a wide field of Customs duties. The Honourable the Finanoe Member 
'has undoubtedly handled the situation with great skill and oourage. His 
is a very clever Budget, but nonetheless simple. The masses of people 
will undoubtedly approve of the duties on beer, wine and spirits. These 
duties will bring money and also promote the cause of temperanoe. The 

·duty on cotton piece-goods will help the Indian industries. Last ye8l1", I 
remember, the Honourable tbe Finanoe Member refused to increase the 
.duty on cotton piece-goods because it would have hit Lancashire. But now 
that he is facing the hard oircumstances of the situation, he is imposing 
this duty; so where there is a will there is away. The duty on BUgIU' ond 
.duty on silver were antioipated. The duty on sugar will develop the I!ugar 
industry and is in accordance with the recommendations 
-of the Tariff Board. The duty on silver will hit the poorer 
people very much. Nevertheless it will increase the value of the silver, 
whioh is an important faotor in the wealth of the masses of people. The 
.duty on kerosene oil may not be much, but it will in1liot hardship I)n the 
poor people. Last year there was a decline of 6d. in the gallon in the price 
of kerosene oil, so that the increase of duty to the extent of 9d. per gallOll 
perhaps would not matter muoh, but I am inclined to think that the non-
official Members of this House will object to it. As regards the duty (·n 
betelnuts and spices, these are the only luxuries which the poor people can 
enjoy and such a duty in my humble judgment is uncalled for. The un-
fortunate motorists are faced with the imposition of a duty on cars, and 
.in addition to that they are oalled upon to pa.y an extra duty on petrol 
which in substance, is a tax on transport. Motor cars, Sir, nowadays are 
not luxuries: they are now becoming the necessities of life. The motorists 
for the life of them cannot understand why tbey have got to pay 0. higher 
prioe for petrol, which can be produced near at hand in Burma, than what' 
is charged in Europe. The price of petrol in Europe as compared with that 
in India is very low and I think that any increase in the price of petrol 
will inBict hardship all round. Nevertheless it will be accepted to ml"et 
the finanoial stringency. But the most serious item of new taxation, is 
:that of the increased rate of tax on incomes. Apart from the question 
that the Government 'servants will have to pay higher rates, the increased 
taxation on income will hit the commercial classes. and therefore the 
development of industries will be retarded very much. This House, I 
daresay, will not be able to accept the proposal of the increased !"tes in 
regard to income-tax in their entirety and possibly the Honourable the 
Finance Member may find a difficult situation to meet. 

There is one proposal of the Honourable the Finance Member whioh I 
like very mucb. He intends to find ways and means by virtue of which he 
would be able to tax the incoine arising out of money invested. abroBd. I 
welcome tha.t proposal and I congratulate the HonoUrable the Finance 
'Member on his proposal. The la.test figures show that nearly 40 or 46 croret 
<If rupees have gone out of India.. They have been invested abroad ill 
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foreign securities. This is indeed a very serious problem and this ffi~ht of 
money from India must be prev~nted. ~ aat the ~<?nour!"ble the Fmance 
Member to prepare a Bill forthWIth and mtroduce It m this House for COD-
sideration. No time should be lost to levy taxes on the income derived 
from money invested abroad. ' 
. Coming now to retrenchment, I regret to say that the Ho»;ourable the' 
Finance Member has not effected much retrenchment. He cla1ms that he 
has reduced the military expenditure to the extent of one crore 8lid 7()-
lakhs but this is retrenchment only in name partly because it is due U, 
the f~ll in prices and partly because we know the re-equipment programme-
remains where it was before, only the expenditure has been spread over 
two additional years. This House has again and again asked the Honour-
able the Finance Member to get the military expenditure reduced. I kU, 
can we not postpone the re-equipment programme for the time l:eing?' 
There is peace on the frontier, Afghanistan is crippled by civil war, Russia 
is far away. We do not want to attack any C01mtry, nor are we in fear 
of being attacked? So, what is the good of modernising the Army, if 
people living in the country are starving, if the agricultural population ie;. 
distressed so much that words would-fail, if I were to express their feeling. 
I say this House has not much confidence in the Military Department. 
Now, Sir, in 1921, a Committee was appointed called the Military Require-
ments Committee. That Committee recommended a scheme of Indianiaatioao 
of the Army. That scheme was never placed before the Skeen Committee. 
We never knew anything about it. It was kept absolutely secref from us,. 
and eventually it was placed before the Round Table Conference. If th .. 
recommendations of that Committee had been carried out, one-fourth of 
the Army would have been Indianised and hence there would have been. 
reduction in the military expenditure. This House firmly believes that. 
there is a lot of room for reduction and retrenchment in the militvv ex-
penditure. We cannot lay our hands on it, but there it is and we &re-
unanimously of opinion that a great deal of reduction can be done in that. 
Department. (Hear, hear.) 

Now, Sir, 8S regards the appointment of the Retrenchment Committee, 
which the Honourable the Finance Member has suggested I welcome the· 
idea, but at the same time I desire to say that the salaries of the officials· 
should be vigorously cut down. These salaries were increased some Vear&-
ago owing to the simple fact that the price of the commodities had gon~ up. 
Now that there is a ~all in the price of agricultural products, there is no-
reason why their salanes should not be cut down and brought to the pre-war 
level. The Government must scale down their own style of living if they 
mean busine88 in this country. As long as.Government is not run on sound. 
b.u~ess lines, there can be no hope. of a prosperous Budget? The whole ques-
tlO~ IS. how to make retrenchment. The only way I can suggest is that of the;· 
rationmg of the Departments. The Honourable the Finance Member must. 
tell the head of each Department that he has to cut down expenditure by 
so much, say 5 or 7 or 10 per cent.-I am not confident about the percent-
Q,ge-but he must say to the various heads of the Departments "You must; . 
out down your expenditure to this extent, otherwise you should make r:lODl. 
for such a person who can do so". We must out our coat accordiDg fio.. 
our cloth. Sir, we will do our best to help the Honourable the Finance 
Member to tide over the difficulties, but he should also come to our help. 
and suggest some means by which retrenchment can be done et!ectivelv 
and suggest some means by which the distresl oauaec1 amoug the ~1iJ:' 
turaI population CaD be removed. -
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Lastly, let me, Sir, C?~atulate His Excellency the ~'iceroy, Lord Irw!n' 

:and Mr. Gandhi for theIr smcere, earnest and noble-minded efforts, whIch 
have brought about peace in the country. m-will must give way tQ good-
will and the. provisional settlement, I have every hope, will lead to ever-
lasting friendship and comradeship between Great Britain and India. 
Believe me, Sir, an alliance between India and Great Britain will exert 
the greatest possible influence on the peace of the world and promote the 
~a~~e of ~umanity at large. May God help us to achieve that alliance 
soon for the good of the world I 

. :Xr. B. ~ •. JIod¥. (Bombay Millowners' Association: Indian Com. 
merce): Sir, I am sure the Honourable the Finance Member does not ex-
pect to be congratulated on the Budgets that he presents to this House,. 
No Finanoe Member ever does ~ should. He is the one official in India 
who may confidently reckon upon having very uncomplimentary things 
said about him, no matter what· he does. When, therefore, Sir George 
Schuster comes forward with Ito Budket which shows a huge deficit of 
14 crores of rupees, and with proposals for taxation to that extent, I am 
sure he realises that, in spite of his appeal for fairness, he. is li1mly f.o meet 
.nth a very stout opposition to the proposals which he has placed before 
us. The Finance Member, in the statement that he presented the other day, 
olaims that a whole-hearted attempt has been made to meet an abnormal 
situation. I am sorry to have to dispute that claim entirely _ I say the 
Government are trifling with the problem. They have not made a whole-
hearted attempt; they have merely nibbled here and there and thel hav~ 
come forward with a few cuts which they think ought to satisfy the 
~ountry. Take the case of the Military Budget. On a so-called redUQoo 
moo in the M"'ilitary Budget to the extent of one crore and 70 lakhs, the 
Finance Member seems to base his claim that a whole-hearted attempt 
has been made. It seems to me, Sir, lihat in spite of the country havmg 
shouted itself hoarse over the Military Budget, in spite of tok~n cuts be-
ing moved year after year Governmen~ remain unmoved. It is sought 
to be made out in this Budget that for once in a way Government are mat. 
ing a serious attempt fu reduce the expenditure. I say, Sir, that it is in 
the nature of a camouflage. What have the Government done? The 
military expenditure was fixed in 1928 for four years at a. figure of 65 
crores of rupees. Last year, there was a spread over, and th£: amount was 
reduced to 54 crores and 20 lakhs, and this year another year has been 
added to the period and the basic figure will stand at 53 crores, 68 lakhs. 
Now, Sir, what is the net result of this manipulation? The net result 
is that for 1933, the military get 54 crores, 20 lakhs and for 1984, 58 
crores, 68 lakhs under the settlemenli. 

The BoDourable Sir George Schuster {Finance Member): My Honour-
able friend is wrong in his figures. The basic figure for the next two years 
i~ 53 .. elores and 63 lakhs.We do not go back again to 54 crores and 
201a'khs . 

. Mr. H. ~. ,1Iody: lam .afraid I did not ~ake IDyself very clear. My! 
pomt was this,that ·the ba~Jlc ftgure for~. 1933 was 54 crores and 20 lakbe 
and for 1934, 53 crores and 63 lakhs. 
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'lb.e Honourable Sir George Schuster: That is exactly where my 
Honourable friend is Wrong. The basic figure is 53 crores and 63 lakhs 
-for the next two vears. It does not go back again to 54 crores and 20 
lakhs. • 

Mr. B.P. JIody: I stand corrected. Let us take it 8S the Honour-
.able Member has stated it, 53 crores and 63 lakhs for 1983 and 1934. 
Now, Sir, what would have happened in the normal course of events if 
this four year period had expired with the figure of 55 crores, and if 
Government had not spread it over to six years? Does the Honourable 
Member think that for 1933 and 1934, if public feeling was at all to be 
taken into consideration, the figure would have been fixed at anything like 
.58 crores and 63 lakhs? I am sure that it would have been much nearer 
-50 crores than 58, and therefore, I say that this manipUlation has resulted 
in actually imposing a higher burden than what the country would have 
:suffered if the four year period had been left alone. Now, Sir, leaving 
aside the very serious condition of the country, has any attempt been made 
to conform even to the recommendations of committees set 1,!p by Gov-
ernment themselves? What was the figure given by the Inchcape Com-
mittee in their carefully prepared recommendations? They gave a figure 
which the country regarded as high. But even the Inolicape CoJDD1ittee 
.wggestecl that it should be brought down to 50 crores. And even this 
amount of 50 crores was not to be regarded as the last worg on the sub-
j<'ct, because it was stated definitely that the country could not afford that 
expenditure inde:6.nitely. The same sort of opinion much more strongl~ 
-expressed is to be found in Mr. Layton's Report, where it is categorically 
-stated that the expenditure on armaments in India is two or three timea 
as much as that of all the other Dominions put together. It is also stated 
in ~t Report-though of course you have t.o read between the linp,s for 
it-that not all of this expenditure is purely for Indian requirements, and 
that there were certain Imperial responsibilities for which the Army in 
India was being maintained at this strength. Apart from these two 
Beporis,there is this supreme consideration, that there has been a sub-
..t/Ultial fall in the cost of living in the last two or three years. Has that 
fall been re1l~ted in the Military Budge~ which has been presented to tIiis 
Rouse? I venture to think it has not been. If the cost of living was to 
·J,e taken adequately into consideration, the Military ;Budget should be 
11Ilder 50 crores of rupees and not so much over 50 crores, as it is at the 
moment. I should have thought this was precisely the time when the 
.adjustments which require to be made between the Imperial and the 
Indian exchequer on the question of the milit-ary expenditure should have 
been made. I ref-er to the much-vexed question of the capitation charges. 
I also refer to the various burdens which India has to maintain because she 
bl\8 an enormous land frontier and is discharging Imperial responsibilities. 
This was just the time when the British Government should have come 
forward, or should have been asked to come forward, with a l'Iubstantial 
measure of assistanoe to the Indian exchequer. 
. I say, Sir, that it isimpo8sible for this country to maintain an Army 
~ This strength. Last year in my remarks on the Budget I refused to 
·be drawn into technical questions. I said we would be a.t a. considerable 
-aissdvantage if we discussed with the Governttlelit Benches what Anny 
was to be maintained in India, or how it was m be distributed, and what 
:t;~e .equipment should be. These are not mQtters with which we on this 
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side of the House are familiar, or ought at all to concern ourselves. Our 
business is to pomt out to Government that, no matter what they may 
think the military requirements of the country should be from their special 
knowledge of things, we can only tell them that we are unable to afford 
the expense which they are imposing upon the country; and that, I submit, 
ic a sound argument, because after all, whether it is a question of defence. 
or any other, it must be determined by the one consideration of th~ 
capacity of the people to pay for it. And I say to Government that they 
are creating conditions which will make it absolutely impossible for future' 
administrations to carry on, if the military expenditure is retained at a. 
figure which results in starving every beneficial activity. Everybody is. 
more or less agreed that defence is to be regarded as a reserved subject 
for at least a period of years, but if Government think that because defence 
is a reserved subject, Indian opinion will allow them to carryon at the-
present rate of expenditure, I am afraid they are in for a considerable-
aQlount of disillusionment. I ain certain that a strong cry will go up from 
every quarter for an immediate reduction of military expenditure, and 
the matter will not be left t6 chance or to the tender mercies of GoveJ,'ll-
ment or anybody else. I think the country will have to insist that for-
the next few years the expenditu~ should not exceed a certain figure. 

Coming to the civil side, all that I wish to say is that I welcome the-
snnouncement made by my Honourable frient! that a committee is going 
to Le set up to regulate the terms and conditions of future recruit-
ment. It is a matter which I pressed upon the attention of the Round' 
Table Conference in the Services Sub-Committee, and my contention was· 
more or less the same as I have just advanced, namely, that whatever' 
the efficiency of the services may be-and I think the severest critics of 
the services have recognised over and over again the manifold claims-
which the services have upon the gratitude of the country-I say their' 
maintenance at the present rate is a burden which the country can not 
finance. I am not making comparisons with the remuneration which pub-
lic servants in other countries enjoy, but if such comparisons were per-
mitted, I am afraid the result would be very unfavourable to the services-
in this country. Now, Sir, while there is a dispositio~on everybody's. 
part not to ·touch the emoluments of the present members of the services-
because after all an element of fairness must enter into a consideration' 
of these matters-I am certain that so far as future reQruitment is con-
cerned, we will have to revise those terms very drastically. But apM't 
Crom an inquiry into the terms and' conditions of future recruitment, r 
WQuid very much wish that a body of experts was brought out in order-
to find out whether the system of administration could not be simplified. 
In India a great many things are in a primitive stage. The only thin,,· 
that has reached perfection is the elaborate and the routine-ridden system 
wbich is in force in tbia country.. The. administration seems l08i iJt. 
'61es and despatch boxes, reports and statistics. What .we want is a sys-
tem suited·f.<> what I would can the ~ JIOmewhat primitive needs of 
India; after -an India is just em~rging from her eleep.. • agriculture. 
her industries, her 'trade are sti1l in a very poor stage of advanDe, and I 
think crores Of rupees W111 have to be found in the future if India is to-
m.e.b of the great experiment of Dominion Status a auooeal. If all this. 
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money is to be found new ways and drastic ways will have to be devis-
ed and I submit ~ _hile Government are considering the conditions of 
future recruitment, they might also consider wheth~ the system. of ad-
ministration can not be simplified and brought more mto accord W!th the 
needs of the people. 

Now, I come to the taxes. Of course, I am going to criticise the exact 
proposals which have been placed before us; but I am free to confess that 
BOme people at any rate heaved a sigh of relief when these proposals were 
announced. But let me not be misunderstood. There is a strong feel-
ing that, while the taxation proposals might easily have been worse, they 
eonstitute a crushing burden even as they stand. I understood my Honour-
able friend, Sir Hugh Cocke, to say yesterday-and I thought he adopted 
rather an indulgent attitude-"WeU, there is a deficit; you must fuul 
money, and after all somebody's pockets have to be touched". Of COUllle'. 
pockets have to be touched. The question is into whose 
,ou goinlt to put your hands most" And I say the Govel:nnleIl~· 
ipuWng their hands exclusively into those pockets into which they· 
been accustomed all these years to dip their hands, and dip with a 
tain measure of success. Now, I am going to make rather an odius p~ 
posal, and that is my contribution to the constructive side of things. I 
..-ant to know why up till now, no attempt has been made to tax agri-
"eultural incomes. (Crie" of "Oh, oh" from the Opposition Benches.) I 
.18 perfectly prepared for this warm appreciation of my proposals 
(Laughter) that has emanated from my non-official friends, though I am 
.Ilad to find that the official Benches are silent. But this question has 
lMIen debated times without number; it has been discussed in the report 
of Mr. Layton. . . . . 

Diwan Bahaclar '1' ........ arfar: What do they 1mow about our landa? 

Mr. B. P. Kody: Well, everybody is standing up for his own special 
mterests, and I naturally expect my Honourable friends who are interes~ 
ad in agriculture to howl at my proposals; but that is not going to dect me 
at all. I am putting forward a suggestion for conElideration, whether, in 
-\hose areas which are not subject to periodical revisions, where the land 
!6~ue has remained stationat:! more or less, some attempt at any rate 
IS gomg to be made or not to get Itfll due share from agricultural incomes . . • 

Kian K1Iha'iDmad Sbah .awa: Where has it remained stationary 
except in Bengal and Bihar? 

~. B .. P. Kody: If my Honourable friend wants facta and figures I 
can glve hlIIl enough facts and figures. Take the case of Bihar . . • 

IliaD. Kuhammad Shah .awaz: I know all the facts about it ·it has 
not remained stationary except in Bengal and Bihar. ' 
• 

Kr. 1I. P. )[od1: I do not pretend to know everything about everYthing 
but when I speak: on any subject I know something at any rate of what I 
am. talking . . . . 

Kr. D. K. Lahirl Ohaudhury (Bengal: Landholders.)·~ A li~tle ol~ing 
is. a dangerous thing Bomet.inies.· .." " ". . 

D 
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lIr. JL P. lIody: Yes, but when one has crammed his head full with 
knowledge it may sometimes be more dangerous still becauEle one may get; 

. befogged and not be able to see further than one's nose. I would rather 
have a little learning and apply it for what it is worth . . . 

(Mr. D. K. Lahiri Chaudhury made a further interruption, which was 
inaudible. ) 

lIr. President: Order, order. Please let the Honourable Member 
proceed. 

lIr. ll. P. ][ody: Then there is the queEAiion of the tax on sterling 
securities held by peCJj)le in England. These securities have hiilierto 
escaped Indian income-tax, and I want to know whether any effort is going 
to be made to exact income-tax on these securities which are held in 
England. 

There is another point. It is a fJlDall point, but I am bound to make 
it; that while the revenue shows such a huge fall, it might have been found 
. possible by Government to tax artificial silk goods more heavily than the} 
have done; I am aware that they have proceeded on considerations of 

...revenue, but if. they had put up a heavy productive duty, they would have 
got quite a neat little sum from artificial silk gQOd&. The present positioa 
is absolutely anomalous. Artificial silk goods are relatively paying 1888 
than cotton goods, and that anomaly might have been done away with, 
particularly at a time when there is an excellent excuse for imposing .. 
heavy duty. 

There are juEAi one or two other pointS which I want to ·put forward with 
regard to these Budget proposals. The Finance Member has referred to 
the question of the carry forward of losses. It is a very important subj~ 
and I am afraid my Honourable friend's contribution to it has not been 
sati&factory. The Government have conceded the justice of that claim, 
but the trouble is tha£ they always point to their finances when they want; 
to delay the course of justice. Let the Honourable Member come forward 
with a. definite assurance that he will introduce legislation to provide thu 
the period over which 10BBes can be set off &hall be one· of six years as in 
England. The change was introduced in England at a time of financial 
stringency, and I do not see that the Honourable Member's eXCUSe is suffi-
cient when he comes and tells u& that financial stringency -prevents his 
-doing bare justice. I would apply the same remarks to company super-
tax, a sort of double-tax, of which the injustice has been admitted by Gov-
ernment. It is precisely when finances are in a Dad way that people want 
relief, and if Government come forward in more prosperous time& and 
allow this carrying forwa.rd of losses, their intention will be merely to do 
techpicl\l justice, and at the same time not lose any revenue at all. 

Kr. President: The Honourable Member's time is up and as there are 
so many Members"who wish to take part in this debate, I would ask him 
to conclude his remarks within two minutes. 

Kr. H. P. )[ody: Right,&ir. I will conclude exactly within two 
minutes. My final word to the Finance Member is just this: that if the 
!':pirit of the Round Table Conference ill at work, I would~ppeal to him 
not to carry hi1'l proposals through in the way in which all Budget pro-
posa]!'! have been carried all these years, that is to say, proposals are put 
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-torward cuts are suggested carried and restored, items of exp~ture are 
,certified, and the Budgeb goe& on its merry course. That is not the way in 
which at anv ra.te the 'present Budget ought to be forced through, and I 
wouldsugge~t to the Finance Member the deMrability of convening an 
'informal conference of the representatives of all parties with a view to see 
whether he cannot make his Budget proposals more acceptable to the 
House. Otherwise the only remedy that will remain to this House will_ 
'be to throw out item after item. 

Raja Bahadur G. Xrilhnamachariar ('ranjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, in the first place I thank you for having given 
me an opportunity to submit the few observations which I have ventured 
to make after a. good deal of misgiving. New Members like myself are 
at a great disadvantage in dealing with such an intricate subject as the 
Budget. Ordinarily it is a difficult matter, but when you consider the 
literature that has been supplied to us, it is practically impossible for 
anyone at least of the less gifted sort like myself to master it and to 
contribute usefully to the discussion today. Under those circumstances, 1 
wag reminded of the old proverb that it is better to he silent and be thought 
a fool than to speak and make a. certainty of it. But I was impelled by 
what I consider a sense of duty to my constituency and to my country to 
speak at this critical moment, and it is in that view that I submit a. few 
&bservations for the consideration of thiEl House. That is the reason why I 
am standing before you, and the first point that I wouid respectfully invite 
the attention of the House to is this, that not being particularly acquainted 
with the procedure of the general discussion, I happened to look over the 
proceedings of the 'PreviouEl years and I found that in nine eases out of 
ten, speaker after speaker had begun his speech by congratulating the 
Finance Member. Now the difficulty on this occasion is what to do, whe-
ther to congratulate or to condole with him. If you look at the skilful 
manner in which the whole position is presented in his Elaft, insidious (I 
am not putting it in an offensive manner) eloquence with which the whole 
thing haEl been placed before the House, or as we call it in our verna.cular 
inserting a pin inside a plantain fruit, I for one cannot help admiring his 
skill and congratulating him; but what is the good? The operations that 
-he is going to perform with his materials are so deep-rooted that life itself 
is in danger, and therefore the question of paying a compliment must 
-be reserved for some other occasion. The greatest difficulty 
with us agriculturists is to reconcile ourselveEl to further taxation. My 
friend, Mr. Mody, asked, when he was at his wit's ends, why not ta-'C agri-
culturists'! Has he any idea as to how much agriculturists pay'! 90 per 
cent. of us are agriculturists, and I u&Sure him-take the land revenue, take 
the cesses, take every bit of thing, including the subscriptions for enter-
taining big officials whenever they visit our parts-I 8Swre him Lhat WE' 
honestly pay about 70 per cent. of our income, and I am quite prepared 
to place facts and figures before the House to show that 70 per cent. of 
our income goes out of our hands, and then what are we to do with the 
30 per cent. which remains'! Live from hand to mO'Jth. We have to 
provide for the next year's cultivation, look after our family needs, educate 
-our sons .... 

Xr. H. P. Mod,.: I was speaking of those who live upon Bo"Ticulturists, 
-and not of agriculturists them~elves. 

D2 
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Baja B&hadur G. E.rishDamlcbariar: That again shows that my Hon ... 
ourable friend is ignorant of the conditions prevailing in the country so 
far as agriculture and agriculturists are concerned. Sir, if it were not 
for the accident of Government service or some other profession, most 
of us would have to live upon agriculture. Every one of us, every 
one of these 90 per cent. of the population, whether we are getting an 
Income from Government service or from some other profession, we are aU 
agriculturists and live on agriculture and have our being in agriculture, 
without which we do not know where we would be. A portion of the 
income from Government service, a portion from some profession and 
a portion in some cases from agricultU1'81 land, all these make up the· 
income of a middle class Indian nowadays. Consequently, Sir, it is 
absolutely impossible for us to stand any more taxation. The greatest 
difficulty is about the income-tax. I can understand the Government 
servant whose pay is fixed giving a return and being done with it. I can 
understand merchants who keep accounts, who prepare balance sheets, 
and get them easily accepted by the Income-tax pepartment. If you, 
Sir, have any idea of the trouble that we people suffer at the hands of 
the income-tax authorities, you win have, I have no doQt, a great dear 
of sympathy with us, especially when Government arei·inquest of money 
and want to increase the income·tax. When the revenue officials know 
that Government are after money, they bow exactly how to screw money 
out of every one, and every objection, every petition, every position la.id 
before them is supposed to have been considered and rejected, and in 
most cases summarily rejected. 

Sir, I do not want to take up tao much time of the House today, but 
there has been a chorus of appreciation with regard to the ap-

3 P... pointmeIit of a Retrenchment Committee, and I think I should 
confine myself to this point. I am afraid, Sir, I eannot agree with this' 
proposal to appoint a Retrenchment Committee. My point is, what are-
you going to appoint the Committee for? Here, Sir, in tbe Report of 
the Indian Retrenchment Committee there is a passage to which I would 
invite the attention of this House. At page 887 of this Report the 
Committee have given the number of speoial Committees appointed during 
the last ten years. The total amount spent On these special Committees 
is 68 lakhs of rupees, and this is only up to the year 1923. After this 
came the Royal Commission on Agriculture; after this aga:n came varioull' 
other Committees, and lastly came the Simon Commission. Sir, having 
made a rough calculation, I find that the total amount spent on all thes& 
various Committees and Commissions coines to about 80 lakhs of rupees. 
Now, what is the result? Let the Inchcape Committee speak, Sir: 

"We recognise th3t recourse_ to Committees is in many. cases desirable, but frolr. a 
penual of the list we cannot- but feel that their sppointment has not in all cases b-oen 
jutified, and that the result. obtaine.d have not always been commensurate with t.hs· 
expenditure involved and with the amount of time and labour occupied in the prJDa!'30' 
tion of cases for the Committees and in the subsequent consideration of their Reports. 
We recommend that this elaborate and expensive procedure for the settlement of 
current, problems be resorted to only in exceptional cases:" 

~ 

Now, Sir, apart from this general objection, supposing you appoint n. 
Committee, I was trying to map out before myself a pabulum as to what 
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'this COl!llDntee was going to do when it is appointed. I shall presently 
-.oome to its personnel as proposed by the Honourable the Finance Member. 
Tp.ke first the Military Budget, which is the biggest item in the Budget. 
Everybody has commented on it, and it can well afford to be criticised 
further. Now with regard to this, unless you put .your hand into the 
Military Budget and the Railway Budget as well, it is absolutely im-
possible to effect any real retrenchment. Now for instance, there is a 
deficit of 14 crores. What does it matter if 95 lakhs is added to it or 
is not added to it. We have got a homely nying down South and that 
is when the flood goes over your head, what does it matter if it goes 
'2 ft. or 3 ft. higher. It is just the position that you reduce yourself to 
when you say that you have got ]0 lakhs surplus here and 15 lakhs there. 
In my opinion, therefore, the Military Budget must fil'Bt be touched in 
order to effect any real retrenchment. Now, supposing a Committee is 
appointed, what do you propose to do with regard to the MiHtary Bud2'et? 
'There is a passage here in that same Report to which the attention of the 
House has to be invited in connection with the proposed Committee'. 
-operations: 

"Apart from financial considerations,_the strength and dUltribution Of the arm,. 
,1l8C8I11W'Y for the defence of India and t.he maintenance of internal securit.y are matter. 
which we feel must. be left largely in the hand. of Bi. Excellency the Commander-in-
Chi.f." 

Now, what are you going to do with thi8 Committee? When the Com-
mittee sit8 with five non-official Members and two official Members they 
..can only say, .. Oh, it is a very good thing; we have got all the elaborate 
materials collected by the Inchca.pe Committee under various beads and 
under different items; they have also made compa.r&tive statements and 
so on". But what you really want to do is that you should make up 
your mind as to how much you are going to reduce, and for th~ you 
~ally do not want a Committee but the Couu:naDder-in-Chief. As my 
'1riend, Haji Abdoola Haroon, said, 1irst make up YQur mind, and 
having done so,' get hold of one or two responaible ofticers and tell them; 
~'I have got to make so much reduction; how are you going to adjud 
the accounts?" You ClI8D certainly do this very easily. Instead of dom, 
1hat, you are going to appoint a Committee. It is no re6ection upo1l 
'any Honourable Member of this House when I say that a Committee 
of this vast importance ought to consist of experts from outside who have 
~ot great experience in these matters, and when they make a. Report the 
whole thing might oome before us in this House. The same thing applies 
10 the Committee on civil expenditure. So, I would respectfully ask that 
this Committee be not appointed; that in some way or other tlie present 
year's trouble be tided over, and that, as in the new constitution every-
thing goes into the melting pot, we may then find out what the position 
is and see whether we should appoint a committee. 

There is only one word which i desire to say with reference to the 
-observations of my Honourable friend, Mr. Chetty, regarding the Govern-
ment entering into the money market. I do not know if what we did in 
an Indian State, in a backward province, if you please, would be of any 
use 8S a precedent to' progressive British India. But I might perhaps 
'Say one word about what we have been doing in the Hyderabad State. 
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As· you know, in the Hyderabad State we have got our own currency,. 
and the British Indian coin is not legal tender there. But, as most of 
our business is done outside in British India, there is !Q. class of speoulatori 
who have sprung up. Between the Hali rupee, which is our· currency, 
and the British Indian rupee, there is a difference in exchange of 15i per 
cent. What these speculators do is, thay try to raise the clifference, 
simply keep the money in their house, and when it goes up, they oonved 
it i~to British Indian coin, and when it goes down, they change it into 
H ali Sicca rupees, and without any trouble they make between 15 and 20 
per cent. per annum on the average. This created havoc, especially at 
the time when the trade season was on. What the Government did was, 
they put by a certain oamount of money, and when the exchange, accord-
ing to their idea, went down below a certain level, they immediately 
went into the market and offered to buy, the coins, and thus they kept 
the exchange at the rate at which it ought to be. We began operation 
in thoat way somewhere in the year 1905, and at present the currency is, 
and has been for a long time, absolutely stabilised. So that, I submit, 
there is nothing wrong in the Finance Department coming into the open 
. market and saying, "Now we are not going to stand any such nonsense. 
If this is going to reduce the value of Our gilt-edged securities, we 8l'e 
going to restore the equilibrium." Therefore, there is a great deal to 
be said in favour of my Honourable friend Mr. Chetty's suggestion. 

Before I sit down, I would respectfully tell the Government two 
ihings; first, don't impose this taxation, but find out some other way; 
of meeting this deficit, snd the next thing is, do not appoint this Com-
mittee at present. 

](r. B. S. sanna (Nominated: Non-Official): Sir, the Honourable the 
Leader of the Opposition and Sir Cowasji Jehangir, while regretting 
yesterday their inability to congratulate the Honourable Sir George 
Schuster on the difficult Budget proposals which he has placed before 
the . House , were, however, generous enough to offer him their great 
sympathies. Sir, I should like also to offer the Honourable the Finance 
Member my sympathies, my very, very sincere sympathies indeed, but 
from a very different point of view altogether, and for a very different 
reason. The high and exalted office of Chancellorship of the Indi'an Ex-
chequer ht;ls very high and valued privileges, which may be the envy of 
even the Chancellor of Riil Majesty's Government in England, but it 
has also certain misfortunes. The Indian Chancellor has to pass through 
certain ordeals. He has also to undergo, by virtue of that very office. 
certain mental tortures. But I think, Sir, that no torture is more difliJ 
cult to endure or to tolerate from hiB point of view t,han t.hiB mental 
torture of being glued to his seat for two fun days and forced to listen 
to. amateurish discourses on Indian DQIonce, currency and exchange. 

We have been treated these two days, with monotonous reiteration. 
to the time worn parrot cry of a cut in the military expenditure. We 
have listened also with a great deal of 'Patience to the proverbial twice-
told tale of a drastic retrenchment in the publie services. But, to mJ 
mind the only constructive criticisms-unless this House takes what MI'. 
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Mody would call a constructive suggestion, namely, the taxing of agri-
cultural incomes, which, to my mind, is a wholly destructive suggeatioo, 
far from being '8 constructive ono-the only constructive criticisDl8 on the 
Budget were made by Mr. Chetty when he examined the whole questio~ 
from the point of view of the ways and means, the only other vEl!:L con-
structive criticism, and a very useful one indeed, was made by thatlatest 
but the most brilliant and outstanding acquisition to the Opposition 
!"ront Benches, Mr. RRmaswRmi Mudilliar. With t.he protest thRt he 
made against the spreading over of the Military Budget expenses, and 
also with the protest he made against committing this House to any kind 
of settlement of the question of salaries of men recruited to the public 
services in anticipation of what will be done under the new Government 
of India Act, I think every one will he in perfect agreement, and I hope 
that the Honourable the Finance Member wiJI feel the force of his 
argument. 

The Honourable the Leader of the Opposition yesterday said, in the 
course of his twenty minutes speech, half-a-dozen times, that the Honour-
able the Finance Memb"r failed in his attempt not only to explore all 
the possible avenues of making retrenchments, but also to explore all 
the means of getting more revenue. Although I am not a student of 
finance, yet, from 0. common sense point of view, anyone who has read 
the Budget will :find and will feel convinced that Diwan Bahadur Bangs-
chariv's charge against the Honourable the Finance Member is wholly 
unjustified. He has devoted 6 whole chapter, he has taken the House 
into his confidence, as to what he haa done in the way of retrenchment, 
and what he proposes to do further in that direction with th~ help of 
the Members of this House. With regard to exploring all possible avenuea 
of increasing the revenues of the State, he has given, though not explicitly, 
auggestions which perhaps have missed the attention of a large number 
of Members of this House, and I was not a little surprised that practically 
no mention nor any constructive criticism has been made upon those 
avenues of new revenue which the Honourable the Finance Member expects 
to get if he is able to carry the House with him in his suggestions. In 
the course of his concluding remarks, the Honourable the Finance Member 
said: 

"AI an example of new lOurceS of revenue which dema.nd special study, I would 
8pecially refer to the consumption of tobacco, the consumption of matcl.ea, and poIIIlbly 
alao death duties. If we examine the fiscal Iysteml of European countries, we find 
that, in almost all c.MIII, great reliance i. placed on theae lOurcee of revenue." 

It is very surprising that, so far, the Indian Legislature has not devoted 
its attention to the purpose of tackling these sources. The committee 
that he foreshadows for the purpose of going into the question of tobacco, 
I think, will be very welcome, and if I may offer him a suggestion, I 
would suggest that the committee which is to examine the question of 
tobacco might also go into the question of matches, so that the Finance 
Kember may be able to elaborate his views in a concrete fashion and 
place them before the. House for acceptance. As· regards the question 
of death duties, I think the matter is a very simple one. We have gof 
to get some sort of legal and technical ideas about it, and for that purpose, 
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we have only to find out how it has been worked out In countries ~ 
which this practice has prevailed, and I think it will not be difficult for 
us to get some workable basis. 

Lastly, I think that the Finance Member is entitled to the gratitude 
of the country for one very outstanding and assuring statement that he 
has made in the course of the Budget statement, which was long over-
due. If any man who is connected with the Indian money market or 
the finances of this country is asked, what is one of the main reasons for 
t.he deplorably weak state of exchange ano. consequently for the weak posi- . 
tion of Indian finances, he would unhesitatingly say that it is due to 
the crop of rumours regarding an impending change in the ratio from 
lSd. to l6d. These rumours are responsible for the fli&ht of capital· from 
this country because people want to take advantage of this fBd. ratio, and 
for the stop of the flow of capital to this country. Therefore it was 
very necessary to have not a halting but a very definite and very deli. 
bErate assurance that would convince bankers and others haviI1~ commit-
ments, as regards the willingness of the Government l;o stick to its statu-
tory obligations. It was long overdue and the assurance that the Finance 
Member has given on the floor of this House should be very welcome to 
bankers and others interested in Indian finance and would materiall, 
lJelp the financial soundness of this country. I would also say, by way of 
advice to the Finance Minister, that it would be a very good policy for 
hilli and his Government if he gets more into touch with the bankers, 
egpecially the exchange bankers, who are the people to whom he has to 
look for help and who are the only people who can help 'him, when he 
goes to the market for a loan or when he has to remit money to the 
Secretary of State or when he has to sell Treasury Bills. These people 
h('lp more than the Indian Chambers of Commerce or PurshotamdaB68. 
who give more trouble than real help in these matters. That triei 
friend of India, the late Sir William Meyer, adopted this policy and met the 
bankers in Calcutta at a Conference, and the result of that; was very help-
ful to the money market -in a period of exceptional difficulty. As '" 
present situated, there is no machinery for frequent consultations between 
the bankers and the F"mance Member and it is of the utmost importance 
that such machinery should be immediately established The House, 
hrwever, is grateful to Sir George Schuster for the assurance clearly made 
that he does not mean to surrender to Bombay's blaclanail in the matter 
of the ratio. I 

Sir lIari Singh Gour (Central Provinces Hindi DivisiOBB: N01l-
Muhammadan): If I intervene in this debq,te, it is because I wish to 
draw the attention of the Honourable the Finance Member to his speech 
of last year. The retrenchment of the Central expenditure was raised 
JaRt year in the course of the debate and it W88 suggested that a re-
t,renchment . committee should be appointed for the purpose of overhauling 
the Central expenditure. Dealing with this question, the Honourable the 
F!nance Member, in his speech on the 28th February last year, said: 

"But I should be deceivin-r this AlIIIembly if I were to bold out any expectation of 
large economies in this direction. I doubt whetber it is adequately realised to what 
an extent the gtaduaI development of th,e. pr!l8ent form o~ constitution ill placing in-
ereased work on the sboulders of the ofIi.cials of the CentriJ. Government and I do not 
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"think it is an exaggeration to say that. there ia ~t a siJaF.e department of the GM--
-emment of India in which tbose occupying the. higher apPC)1ntmenta are. not,lIIt .~ 
... verworked. Indeed I think it. il .far more likel~t _ rep~lve iIlIt~ 
grow and seuiol18 of the Legtslatlve A_bly e longer It WIll be nec8II8I'Y 
to divide up IIOme of the exilting departments and create new appointment. for re-
presentation in this ·.AlBembly." 

DeQ.ling with the question of policy, the Honourable the Finance Mem-
:ber said: 

"On the other hand if we turn to what I deecribe a~ the second c1aBs o~ economy 
.on a big acale, I would uk Honourable Members to CODllder how I can po881b.,- ~e 
queetionB of that kind when we stand as we do t{)~ay on the ev.e o! a C01la1t~t!1.10iltll 
revision. This mattel· cannot be dealt With pending the constitutional reVISIOn. I 
want Honourable Members to understand thil, becnuse I confess that I did feel tlud. 1 
came before them with a much poorer statement, a much poorer record of work doue in 
the way of retrenchment than I had hoped for when I spoke at this time last year." 

The position regarding retrenchment was staied by the Honourable the 
Finance Member in his Budget speech last year in unmistakable terms. 
He said that large retrenchments are onI:,v possible if there is a change of 
policy. That change of policy cannot be embarked upon by the Gov-
-ernment of India pending the constitutional revision. Now, I wish to ask 
the Honourable Member whether the situation this year is any different 
to what it was last year. It is perfectly true that since then the Round 
. Tnble. Conference has taken place 8Ild it is equally true that it is to con-
tinue its labours and finally decide upon the constitutional i88ue in the 
near future but so far as the present year is concerned, I venture to sub-
mit that there is absolutely no difference between the position of the Gov-
ernment as it was last year, and if so how could ~he Government of India 
oommit themselves to large policies of retrenchment which they have ad-
mitted are only possible if there is a OOD.stitlltional revision. That being 
.tlll-. case Sir, I beg to ask what good would be served by appointing 
'. committee-it docs not matter whether it is a committee of this House 
'ar a committee of experts outside this House. Honourable Members on 
.. this side of the House have been feelirur for a number of years, that if 
-any drastic changes are to be made in the national expenditure, they muat 
begin with the military expenditure. I think the Honourable the Finance 
Member probably remembers what was said in the course of the discussions 
tast year. When' this question was raised, the Honourable the Finance 
Member said that large cuts in the military expenditure would be only 
possible if there was a chan~e in the military policy. Now, I beg to ask this. 
In order to remind my Honourable friend on the other side I would 
-read to him and for the benefit of the House a few sentenc8fl ~n this sub-
ject The Honourable the Finance Member said: 

"~ut whl/o~ver room there is for reduction in military cxpenditgre that I1pm 1. 
a suhJect. whIch on I/o lar'le scale we can~t tackle iust at the pre!!8nt stage. We are 

. commltte~ to this programm~ of re·equipment and as BOOn as that is completed the 
f~ture Will be considered but I do not believe that it would hAVe l-een possible to deal 
,!lth that quepti~n in a more drastic Bnd effective way than I have doae in tile 
Circumstances whIch face UB thiB year." 

The~ I interrupted and I asked him this Question: "I thought vou weJ'f' 
~~I?lDg to the ~hange of policy I" The Finance Member nid:' "I was 
~lDg to make It clear that changes of policy could not be considered at 
, 0 present stage". Now, Sir, that is the plain issue. You are not in. 
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a position to consider a change of policy regarding the military expendi.-
ture. You are not in a position to consider a change of policy regard-
ing civil expenditure. If you are not in a position to consider a change-
of policy in these two directions, I beg to ask what good would be done 
by the appointment of a Retrenchment Committee. Sir, nobody in thi ... 
House need have any misgivings about the utility of a Retrencl}ment Com-
mittee if properly constituted and given wide terms of reference. 1 
bappen to be the author of the Retrenchment Committee Resolution in 
1922 which the Government opposed and which I carried in spite of the 
opposition of the Government and that resulted in the appointment of the-
Inchcape Committee, and when that Committee was appointed the con· 
stitutionalchanges that are no\" adumbrated were not at all on the horizon, 
:UlU the result of it was that the Inchcape Committee dealt with estab-
lished facts and with the constitution as it then existed and as it exists 
today. That being the case, the Inchcape Committee in 1923 made car-
tllin retrenchments. But those retrenchments were not retrenchments 
which the Committee would have made if there had been a cardinal 
change in the policy. I therefore submit that this is not the time for 
the appointment of a committee: and as the Honourable the Finance 
Member has said that this committee will only deal with the revision of 
civil expenditure, I submit it will be one of those committees to which the· 
Honourable Raja Bahadur Krishnamachariar has referred, namely, a com-
mittee in the case of which its own cost would exceed the saving that ip.· 
likely to accrue from its appointment. 

Then, Sir, I pass on to the next question, that about additional taxa-
tion. The two heads under which additional taxation falls are customs 
ana income-tax. Now, on the subject of income-tax, I wish again to read' 
to this House the statement which the !Honourable the Finance Member"s 
Department submitted to the Government of India when they were calling 
for the report on the revision of income-tax. In Appendix II to the 
Government of India Despatch occur these sentences, which the Honour-
able Members would do well to remember. The Board of Revenue, speak. 
ing of the incidence of income-tax in this country and comparing it with 
the incidence of income-tax in England observe as follows. They say: 

"It is also worth mentioning that although the assessable limit in the case of .. 
single person is somewhat higher in India than in England, the percentage taken _ 
tax of the lower incomes in India, if I may rely on the tables at the end of the (iran 
Ceylon Ordinance, which were prepared by an expert from Somerset House, is aduslly 
hi~her-and a great deal hil!;her-in the case of earned incomes in India than in the 
United Kinp;dom, even if for the purposes of comparison unmarried peraons in the 
United Kingdom are taken. The table shows the following percentages : 

Rs. 
Income, 2,400 
Income, 2,500 
Income, 3,000 

Income-all earned. 
British India 
lall classes). 

62'5 
65'16 
7S'13 

United Kingdom 
(single perslJDS). 

20 
28'33 
70 

Even wnere the income is all unAarned, the tax on an income of RI. ·2,400 for .1l 
classes of sssessees other thsu companies and re~istered firms, i. Rs. 62·5 in Indi. 
agsinBt RI. 60 for a single person in the United Kingdom." 
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Now Sir. this is the statement prepared by the the Board of Revenue pre-
.ent~d ~ the Government of India, and it &hOWl that the ~diBn scale of. 
income-tax for the smaller incomes is in some cases three tlme~ as much 
as it is in the United Kingdom; and yet we are told that the mcome-tax 
in India is a comparatively lighter burden upon the people. 

Well Sir I leave that statement at that. I now pass on to the next 
point. 'Th~ Honourable the Finance. Member says, "You have .got to, 
meet this deficit of Rs. 14 crores, and If you do not allow UB to raIse th& 
;ncome-tax and the super-tax and to raise the Customs duties, how is this 
wide gap to he bridged?" Sir, I would ask the Honourable tile Finance 
Member to read the proceedings of the first Assembly of 1921, 1922 and-
1923, .and he will find that in those years also the country wall faced with. 
heavy deficits: and yet those heavy deficits were met not by the levy of 
such heavy taxation as is sought to be imposed this year. We have been 
tGld that this is an nbnormal year and that the deficit is due to abnormal 
causes. I quite remember the Honourable Member saying that how much 
d it is due to abnormal causes and how much to causes which are not 
exactly abnormal cannot be stated. But I will assume that at any rate 
a half of the deficit is due to abnormal causes and the other half is due 
to other causes. If that be the case, I submit that half of the deficit 
should not have been met from taxation, which has been permanently 
levied on the country. I submit this is one of those cases in which ab-
normal deficits must be met by abnormal remedies, and the only abnormal 
remedy I can suggest is the cutting down of all expenditure. The Honour-
able Mr. Mody made, Sir, a very pointed suggestion to the Honourable the 
Finance Member. He said that this question about the capitation tax has 
been agitating the Government of India for a very long time. If the 
Honourable the Finance Member will read the Report of the Central Com. 
mitiee, he will :find that for the last 20 years the country has been agitat-
ing over this capitation rate every year and it has been objecting to its 
legality and to the justice of its imposition. Well, that question has no. 
yet been settled, and I submit that as it has now been agitated for a very 
long time, -it must now be settled. There are certain other charges to-
which the Simon Commission referred in their own Report and to which 
a pertinent reference occurs in the Report of the Central Committee. I 
think, if I am not mistaken there is a reference also in the Report of 
the Round Table Conference. Now what we on this side of the House 
want is this that while you are carrying on the Government of India 
you are absolutely oblivious to the claims of justice; you are absolutelv 
oblivious to the dema~~ that has been made to you from year to 
year from the OPPosltlOn Benches. I can speak, Sir of the last 
ten years-the life of this Assembly from 1921 down to 'the present 
day-and if you will look back at the proceedings of those years, 
you will find that that has been the outcry. What have t,be Govern~ 
ment done during all those ten years? I quite admit that the. Gov-
ernment of India are not independent of influences from out.side. I 
olso admit that the Government of India as at present constituted are 
merely an ae-eney Government, but in spite of that I submit that the Gov-
ernm~nt of India should take this House into their confidence and tell U8 
as to what they have done to voice the feelings of the people of this 
country. I remember, Sir, reading in the Reoort of the Joint Parlia-
m~ntary Committee that whenever the Governm~nt of India and the Legis-
latlve Assembly are in agreement upon any question of policy, the 
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Secretary of State.would stanq aside. If the Governme!lt of India had take~ 
this House into their confidence on these llll'ge questions of policy, I have 
no doubt, Sir, that the opinions of the Government of India would have 
been greatly fortified. 

Then, Sir, reference has been made by my Honourable friend, Mian Shah 
Nawaz, to the advisability of taxing India's foreign investments. I do 
not think my friend, the Mian Sahib, has ever carefully considered that 
question. Sir, why does capital flow out of this country? Because the 

-clf.pita.list in this country finds a more lucrative investment in foreign coun-
tries, and are you to prevent your own countrymen from making more 
money from his foreign investments by taxing him in this. country? 

lilian Muhammad Shah Nawaz: Why should they not be taxed? 
Sir Han Singh Gour: Why should they not be ·taxed? If they are 

taxed, the money tha.t they make from their foreign investments is money 
which comes back to this country, and that money would be lost to you. 
It is a benefit which they confer on the people of this country. The fact 
is that on account of heavy taxation a large quantity of capital is going o~ 
of this country and it is a blot upon the financial policy of Government 
that this large capital finds a more lucrative investment in foreign countries 
than in this country. It is the duty of the Government to adopt such 
means as would prevent people from investing their money outside this 

. country. But to tax them because they invest in foreign bonds and foreign 
securities is certainly not one way of doing it. 

Sir, one last point I wish to suggest to the Honourable the Finance 
Member in connection with this general discussion, and it is this. It has 
been suggested, I think, by various speakers from this side of the House 
that., while we entirely sympathise with the Honourable the Finance Member 
in his misfortune, we do not see how we can assist him by voting the 
taxes which he wishes to levy upon this country. If he would take Bome 

--of us into his confidence and tell us in what way he is prepared to meet 
us, we shQuld be prepared to make constructive suggestions for the purpose 

·-of tiding over the difficulties in this year. Such a course, if I remember 
aright, was adopted' in the first Asse~bly, and I therefore submit that if 
we are driven to vote according to the demand of the Government, the 
'Opposition will find themselves constrained to oppose the measures of addi-
tional taxation. But if th.e Honourable the Finance Member wiShed to 
take into his confidence the Members of this side of the House, I am quite 
sure that. We shall be able to devise some meaDs for tiding over the tern-
Fornry difficulties in which the Government of India find themselves . 
• 111' • .Jamal Muhammad Saib (Madras: Indian Commerce): Sir, let 

me first congratulate the Honourable the Finance Member on the able and 
lucid way in which he has presented his Budget. The economic review 
of certain main items of trade which he has caused Dr. Meek, Our able 
Director General of Commercial Intelligence. to prepare is very welcome 
indeed. I, may I say all of us, quite appreciate the difficulties the Finance 
Member has been faced with, some of them beyond the control of anybody. 

Now,. Sir'. as the Honourable the Finance Member ri!!'htly points out, 
the fall In prICes has affected most severely a country like India. wbos~ 
economic activity is mainly directed to the production of primary agricul-
tural products. The remedy for this obviously lies in t~o directions-in 



THE GENERAL BllDGET-GENEllAL DISCUSSION. 
. . 

ulating our fiscal and financial policies in such a way as to enable our 
r~r agriculturist to realise as. h~g~ a price as possible for his ~icultural 
~rodu(;t and in rapidly industrIalIsIng the country. But the polIcy pursued 
b the Government at least after the close of the Great ~ ar do~s not ~eem. 
t~ have these objects in view, but does seem to run 1I1.a diametrIcally 
opposite direction, .to the serious detr~mentof the best Interests of the 
country. Pious hopes and profeSSions do not help us. We have long 
passed all those stages. What we really want now are acts to demonstrate 
those good intentions. 

It is this distrust of the financial and fiscal policies of the Govern-
ment-both commission and omission-which had been persiste~tly :pur-
sued by them against the declared wishes of the people and theIr ser!ous 
effect on the economic life of the country in all its aspects. that had drIven 
the people including the business sections, to blank despair. Herein must 
be sought 'some of the real causes for the spread of the civil disobedience 
movement and its striking success even in a country like India. 

Sir, the Honourable the Finance Member is apparently satisfied with the 
little shrinkage as he puts it in the visible balance of trade in favour of 
India. r don't agree with him there. First, I would with all deference, 
submit to him that his present method of calculating the balance of trade 
is faulty and misleading, as it hides away from our view falls in exports, 
set off by shrinkages in the import of treasure. Both are serious evils, but 
the fall in the import of treasure is even more serious tha.n the fall in 
exports, 88 it is this import of treasure which goes to make up the wealth 
of the country. 

Since whenever there is a great shortage in the exports, there will 
always be something like a corresponding fall in the imports of treasure 
under the Pl"Jlsent system; these two evils hide one another. That is why 
I consider the present method of arriving at the balance of trade faulty 
and misleading. In my humble opinion the real balance of trade is one thati 
shows only the balance as between exports and imports of merchandise 
without including treasure, as that would be more reliable and instructive 
for comparison purposes and as it is through such a favourable balance 
of trade, after meeting Home charges and other foreign remittances, we· 
get the treasure from abroad which is really the investment of the masses. 
. Sir, in a minute I will try to show why I attach so much importance. 
to the balance of trade and to the method of arrivi~ at it. On an avemge 
in the three official years 1923-24, 1924-25 and 1925·26, which, I consider:. 
must really be taken as nonna! years for obvious reasons, we imported' 
about 69 crores of golda.nd silver, as against only an average of 33t crores 
f?J: the last three calendar years of 1928 to 1930, as given bv Dr. Meek in 
hIS Review. " 

Now, Sir, may I point out therefore to the Honourable the Finance Mem-
ber that the real shrinkage in the balance of trade is really more serious and 
means much more to this country and its financial position. 

Sir, I would likewise like to point out to my H.)no~able friend that 
the present fall in our exports is the second of the series within the last 
few years. Our exports had once before dropped fr'Jm a hilYber level to a 
lower one .. I meRn when it fell down to 309 crOl'es in the official year 
1926-27 OWing' to the most deplorable exchang'e8nd currency poliry of the 
Gove:nment. from the 8veraC1e of 382 crores of the S:lme three nanna! vears 
mentIoned above-namely, 23·24, 24-25 and 25-26. When it is thus re~lised 
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that the present fall of about 80 crores for the current year is a second 
and additional drop in our level of exports, it cannot certainly be treated 
'so lightly. 

Sir, I thoroughly agree with the Honourable the Finance Member that the 
-drop in the prices of our export articles is more serious than the one in 
import articles. This is really an evil, as we have to Dleasure out more 
"of our productions to get comparatively less of the foreign articles im-
ported. But I cannot agree with him when he says that the present level 

'of low prices of our export articles should be maintained in order to hfive 
<outlets for our exports. It may be desirable but not practicable, as the 
prices of our export commodities are much below even the bare cost of 
production-leave alone the necessary margins for the agriculturist for his 
little savings and for the risks and chances of his professlOn in 8 country 
where much depends on the vagaries of the monsoon. Further, he has 
also to spare some little Dloney to buy his necessaries of life and it is this 
absence of all his savings and sparings that had seriously affected his pur-

. chasing power to the detriment of our industries, and to the even more 
'serious detriment of the labour classes who depend on t·he prosperity of 
:agriculture and industries for their wage levels and their very employment. 

Sir, it is thus clear that the present level of prices cannot be maintained 
cor reduced without serious injury to the general e~onomic structure of the 
'Country. There is only one way out of. this fix. There is only one solution 

. 10 this complicated and comprehensive question and it is. this. 5'omething 
'requires to be done which, without affecting our outlets, would make our 
'local prices more economic or at least more practicable for our producers. 
In cth~r words you will have to raise up a little our local rupee prices 
without affecting our export parities as measured by foreign currencies. 
You can only do tha.t by lowering the ratio to its more natural level. 1 
cannot think of any other way to get out of this dilemma. I do say it 

-that 1/6 is not the natural level as our prices had not adjusted themselves 
to it. That is why we find the strange phenomena referred to by the 
Honourable the Commerce Member in his speech on the Railway Budget. I 
refer to his reference where when the Railway Board thought of a reduction 

. in the railway rates of certain agricultural products, it was found tIiat local 
rates were above export pa.rities. That is all due to the non-adjustment 

. of our prices to the 1/6 ratio. 
I do not deny the fact that the present fall in prices and depression 

in trade is mainly due to world-causes of which we have no control. But 
'3 p~~ion of it jg also. due to the unnatural-if you fight shy of that wom-
I wJ.l say, wrong ratio. The world depreHsion will go away one of these 

-days, but even after Hut there will he the trouble so far as it is due to 
the changed ratio. In other words, there is a world-wide depression and 
we are suffering along with the other countries of the world in that re~pect. 
We have no c?mplai~~ there, and this even at the worst is a·fter all a passing 
phase. But 10 addItIon to that there is the added trouble due to the un-
uatural ratio. So 0ur troubles and sufferings nre twofold. This latter 
trouble will go ?n hampering us eve~ after the world depression passes 
away, and that IS why I say that, until we revert to 1/4 again, we won't 
s~e ~he end ?f our .di~culties. You speak of shaking confidence. Why 
dldn t you th10k of It In 1920 and 19217 You say if you drop 1/6 it will 
mean unstability. Why should it be so? We were able to marntain a 
fairly st,abilised exchange at 1/4 for quite a long time without any difficulty. 
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If it is possible for you to maintain it at IJ6 and keep up y?ur oblig~tio~, 
.nobody can dispute it that it should certamly be much eaSIer to maInta.m 
it at 1/4. Anyway when the country wants it why do you want"to sta.nd 
in its way? You often repeat that the Government would maintain the ratio 
of 1'~even the Ricrht Honourable Mr. Benn has become a new convert 
to this slogan-with °all the resources at its command. What for? Is it 
right to use the resources o~ the p~opl~ agaillst the~sel~es an.d that for 
forcing a thing on them agaInst theIr wIshes. To malDtam a hIgher' level 

'of exchange may be good for those countries like Great Britain wh?se 
imports are much larger than her exports and who further depend on foreIgn 
countries for their raw materials and their very foodstuffs. Our require-
ments are quite different. We want an assured and profitable outlet. for 
our agricultural products like America. For that 8. lower exchange IS a 
necessity. That is why America did so much to keep down her exchange 
level as compared to European currencies. 

You speak of the flight of capital; but is it not this higher ratio that is 
putting a premium on the export of capital? Till you lower your ratio, 
.you will continue to have this flight of capital. Your remedy to raise up 
the rate of interest on Government borrowings and for the trade here in the 
-country to attract back the capit.lil is simply a useless and a most hannful 
-one,to say the least of it. 

Now, l!lir, as regards the proposed enban('ements' of taxes on income, 
I wonder whether the Honourable the Finance Member has really seriousiy 
cc.nRid~red what he is proposing. He wishes further to victimise th~Ee 
very classes who are the worst sufferers of the present prolonged severe 
depI·ession. Evidently conscious of the wrong he is thus doing to the 
very sections of the community who were anxiously wait.ing for fonme 
'relief ill these respects from the hands of the Government and not furthcr 
-crushing burdens, the Honourable the Finance Member descends to 
speciAl pleading and apparently having deceived or satisfied himsclf by 
·8o.lperficial and hasty consideration of the matter, now tries to ~at.i .. fy 
others. He docs not want to redUCE: the salaries of the high paid Gov-
8tnDlent officii\l!1 al:! that would be "selecting the particular dass of 
Government officials for bearing a specia.l burden". And so he proposes 
-certain increases in the rates of the taxes on income to npply to aU 
sections of the people, apparently satisfying his conscience that he had 
thuil distributed the burden on all classes concerned equitably. We must 
be grateful to him for not including the agricultural classes with addi-
tional iandrevenue proposals in his scheme of equal distribution of the 
'burden over all classes, for that should be even more equitable from his 
point. of view. 

. Now, Sir, did he also consider the other aspects of the question? 
That while the official classes were enjoying secured high salariesflnd 
:(',~her allowances fixed at a time when the cost of living was much 
h.Igher than now. 'Perhaps only benefiting, as a side iSS-Ole, by the succes-
SIve heavy d.rops in the cost of commodities and foodsliUffs, all r.be ot!nr 
~Ecti~m; had suffered twice within the last five years alone hy the fall 
In pr~ces nnd the consequent economic depression !n agriculture, trade 
a1!~ mdustry. Sir, I mean, first when the exchange was pushed up to 
l/f, by t.he manipulations of the Govenunent and their other actions and 
nCJw again m~il1ly, I advisedly say mainly, due to the serious world-wide 
trade depreSSIOn we are now in. So if we look at it properly it is not. 
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au equitable treatment that is proposed, but an additional unbeaTable 
burden on certain sections and a comparably light new one on certain· 
others. Sir, I therefore submit that the proposed new additions to the 
taxes on income are neither BOund nor just. 

I will jmlt say R few words as regards the dettlils of the proposed new 
additional taxation. It goes up to 26 pies in the rupee in the l\hape of 
income-tax and a further 75 pies in the rupee in the shape of super-tax. 
So 1he maximum comes to 101 pies on the 192 pies of the rupee. If' 
we bear in mind that manv legitimate and necessarv items of business. 
exp~nditure are disallowed ;nd -that people are not even allowed tu set 
off business profits against the losses inCUl"red in the precedin~- years-
Government only goes shares with you when you have profits and not 
when you have losses-that assessees have to be maintaining their 
famIlies and {I. costly business establishment even during loss ypars all 
the same amI that Qver and above all these the bu~inessDlen have to be· 
paying interest on their borrowings for all years good or bad, we can 
easily imagine the plight of the poor assessee. 

Wh£tt .is there left for him? Why should he do business at nIl. ot 
tun an industry with all the difficulties and risks staring him thUF' in 
his face? Is it to payout of his previous accumulated capital or landed' 
assets for the fun of doing business? Is this the way to encourage the 
indmltrial and commercial d~velopment of the cOlmtry? . Is it not rather' 
the suorest way to cripple and crush down the country in these r.1spects'l 

Sir, I repeat that the proposed scheme of additionl11 t.axes on income· 
is neither just nor sound. It melU1S the sweeping away of eVl:n the· 
little savings of tne people visible here and there into the coffers l\f an 
extravagant. and reckless Government, to the further se.rious Jb~rimenf; 
of tlw economic alld industrial life of the cmwtry. The country CBnnot 
now beal" any additional burden. It rather requires relief vary badly, 
even, if it be to reconstruct its Borely damaged f'conomic structure. The· 
remedy lies III rigorous retrenchment and reduction of expenditure, both 
Civil and Military and not in additional taxation. 'The Government will 
never retrench of their own accord. It has to be forced upon thf'm. 
They speak of retrenchment. Where is retrenchment? Last year their 
Budget was for 135 crores and it is the same 135 crores this year. It is· 
not retrenchment they are c81'rying. They are playing with figures and 
they expect us to be alwa.ys swallowing their sweet words minus acts. 
;W'3 want action and not sweet words and pious hopes. We do not 
want to be fooled any longer. We can't I}lfol'd to be. Only if we refuse· 
to sanction t,he new additional taxation they want, they will really begin 
t-o ret,re:nch. So let us refuse them the new additional taxes. l.f'ttbem 
retrench, and if after that, when we are satisfied that they have reduced 
expenditure III harmony with the changed conditions and if we t!!tm find 
thnt they require more money, it will be for u;! then and nc>t t-ill than to, 
consioer any additional or new taxations, but on a certain accepted 
principle, and that principle shall be that all such new or additional taxes 
shaH be of such a nature as would help us in the building up of our 
econcmic and industrial prosperity and not of the kind that would further 
Bnd furthf'r cripple us in tho~ directions. 

Sir, I therefore submit in all humility that the proposed nllditionn,l' 
taxation on income should neither be accepted' nor granted by thi~ House 
representing as it does the people of the country. 
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'fhe reduction in the military expenditure is too small. It is primarily 
the very heavy expenditure under this head that puts an. undue 6t~nin 
on the long-suffering taxpayers and also retards all progress m the natIon-
building departments of the country, which are our crying neeJs today. 
It is me e.t disappointing that it should still be above 50 crores. It 
should be below 40 crores by this time, in harmony with the changed 
times and circumstances. The general outlook of the world as regards 
military preparations is much changed since the Great War and is further-
changing for the better. 

Further, Russia has long ceased to be an imperialistic aggre;:;rw;e 
powet-. In these circumstances why should we still want such a large 
military establishment, .'Ind that at a time when even the militarIst 
European powers, generaHy too suspicious of each other, finding after 
bitter experiences that aggressive nationalism and wars do not pay in the 
long run, but rather result in serious hillrm to the very peopJe that follow 
that creen, are almost every day reducing their forces and aITllaments. 

Any detached and impartial observer cannot therefore h('lp feeling 
that if we call a halt to the imperialistic ideas on the frontier, eschew 
rigorously all aggressive forward policies and entrust the people in the 
main with. the defence of their own country by taking to the Indiani13at-ion 
of the Army in a right earnest spirit, it should not be difficult to have, 
before long, an Army quite enough for our real needs ana thoroughly 
efficient but at aoout half the present cost. 

Sir. I cannot understand why an enhancement of the export duty on 
new skins and hides did not occur to the Honourable the }'inance Member. 
Since the import of finished leathers and leather goods into the countr~ 
is so sman-only~ess than a crore of rupees against the annual production 
of 40 to 50 crores worth of raw skins and hides in the countrv-·and sinco 
by an import duty on manufac!tllred goods alone, this important indigen-
ous key industry cannot be protected and developed against foreign ex-
ploitation of our raw materials, an export duty of 15 per cenl;. IJ.d valorem 
waE! imposed in 1919, but Government, being misled by the artificial agita-
t.=on mainly engineered, and influenced by interested foreign interests 
established in the Northern parts of the country for the export of raw .mtt 
to America and Europe, reduced the rate to 5 per cent. in 1928. Since 
then the industry bas been struggling very hard to keep up -its footing. 

Kr. President: The Honourable Member's time is up. I want him: 
to conclude in a minute or two. 

Kr • .Jamal ][uhammad Saib: Immediately after that cnme the 
stunning blow caused by the enhancement of the exchange ratio to l/Or 
an,d after that the world depression in trade. While the industry WB8 
struggling against all these adverse citcuml!tances, the American Govern-
:i;Qerit in September. last passed a new discriminating Tariff Bill and gave 
hnm~diate ~ffect to it. This was the last Straw on ihe camel's back and 
it has completely upset the already strugglillg industry· as is well-known 
to all those who have any knowledge of this trade now. The industry and 
trade concerned have been making appeal after appeal. to() the Govern-
~eJJt to come to their rescue, but all in vain . 
. '- The net result of the new American tariff· is thst our existing expott 
d",ty of 5 per cent. on raw hidell is neutralised and in skins the table • 
• nJ.tume<l against us, and the Indian tanners are faced with 8 he&d:~ 

• 
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of 5 per cent. (about 85 per. cent. of our export of raw skins goas to 
Alnerica) as against the 5 per cent. we had against American import,ers 
of 1"3W skinR befm·e. To bring it even to the position existing before the 
Amelican Tariff began to operste, we will have to increase the export 
duticsto 10 per cent. on rawhides .and 15pc>1' cent. on l'8W skins, nnd 
to !:o back. tq. the, position we were in. before our export duties were reduced' 
from. 15 to, 5 Dar cent., the ahove dutie!3 will have to be enhanced to 
20 per cent. o~ raw hides and 25 per cent. on raw skins. Now every 
1',Ciditional 5 Del' cent. on each of these articles means about ] 5 hkhs of 
rupees each Rnd here is a goodsouree of revenue that could give us more, 
than a crore of rupees of new money. and at the same time be benefieiaJ 
1::) tlle countrv and its industrial and labour inJ;erests. There ia ft4so 
>lndh~r way of doing it. The export dutias can now be mised to 10 per 
cent. on hides and 15 per cent. on skins immediately, as that is' only 
reveriing to the pl>sition we were in prior to the American t'lriffs, und· 
·get 45 lakhs new money in the bargain, and for the other 'ldditionfl~ 10 
per cent. in each case the matter cun .be Teferred toQ the Tariff BO!lrd. 

III\. l'f"u~ The HOl1ourable Member must now c.onclude. 
KJ. lQl&l., KubaQlmad.. S~b~ Yes, Sir. The Government have done 

nothing at ali ullthege mont.hs and years. Is this the way iodevelop 
the country on industrial lines? Wl;ien even existing established indns-
tries are allowed to go to ruin in t,his way by their acts ot commls.;ion 
~na omission, what are they going to do for new industrre!'l? 

Sir, the.RQnourable the Finance Member is trying to shelve the question 
t){ allowing aSj)essees .to set off the 10s&Els incurred in previous years against 
business 'profits by saying that. we should .. "not be guided &0. much by 
'Consideratjon. of principl~ as by the practical conditions as regards revenue.·· 
It would mean a substantiall~. of revenue ana the question for us is 
whether the country can afford.,it" and so on, But has he.also considered 
whether ·the. assessees ca.Il.a.fford it and.that.now? Where is the country 
with9utthe, people of,~ -country? It is. ·th~ people.. of ,the country that 
~ .~~e country.. Another Jpotent excellent rea&On of his for his denying 
ibis bare ,jWl~ce. even.n.t this .bela;ted hQur •. is that if ,that:principle were, 
~onceded, tat. prasent. the. Go.vernm~nt "would. be starting· it at.a very bad, 
moment" as there must have been an exceptional number of cases of 
trading at a . loss this year. •• A good principle and good argument indeed!" 
Even if we call it a relief-it is only a mere justioo-it should rathrr be 
starle,d ;when tbepeople.need.. jt most as now. When the lU>nourablG the 
Floance ~ber lls"ibe. spokesman .0Lthe Governmen.t in _his Budget 
1;peecb of. tlullast yearend in,tbe )ast,.~l Meetmg of the .Federation. 
f,r . Indian. Ch&qlbws -of Comme,rce ,m\d lr:I4uitry . more or lesEl undertook to. 
consider ,this ~.,tter:sy.DlPNot~y, all took Jt that it would be.eonsidere4-
j\1Stly and ,sympatiheticaUy-. and n~t in.·the".ffianaet he has done. Even if-
the Govemmentdonet·wan~ to,be..sympathetic, let; them at least be _jua~. 

Sir, let UF! for a moment see how the present system works. If an 
assessee incurred a loss of 5O,poQ ~lJIWes in. the previous year and moos a 
proflt of ~,OOO in the ~ext,:Jie would have to pay. taxe~ on the 20;'000 
although he ~ly made 8- net 1088 of 80 tOO(} rupees for- 'those two 'yearEI 
com'bined. It therefore comes to this, that in· spite of· this net ]OFll:l a-paY\; 
Item his liabilities connected with the· maintenaeee of his fam~ly anti· 
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q)uf:.oilleSS establishment, he hns also to find money to pay taxes on income. 
And the case of the assessees who had two or three or four successive 
vears of adversitv before a ~'eRr of profit can best be imagined. Is thi& 
Justice? Is this 'fair play? Is this the way of dealing with those who pay 
your tl\xes? I 

.... • , ,'0 ',' ;..~ ~ 1 I " '. '\ ,. ~ _ ' 

Ilaulvi SaJYid Kunuza . Saheb Bahadur. (South :Madras: Muham-
madan): Sir, I thank you very much for having given me an 

4 P;lIf. opportunity of participating in the general discu&sion on the 
Budget. You may be aware that for about a month and a half I was not 
keeping good health and was seriously ill. I had contracted pneumonia. 
~.fhough I am now free from that and other 60mplieations, I am still 
terribly weak and yet I have come to take part in' this discussion. The 
I'eason is thiEl. From the speech of Lord Irwin and from otber sources I 
have come to know that the Government of India want to take up & 
,forward policy so far as the North West Frontier is con,cemed. This will 
seriousLy involve them in difficulties, financially, economican:y, morally, 
;and it will alienate the feelin~ of not only the Mussalmans of India, but 
alfID of all the Indians as a wbole. Sir, ;you kn?w that the frontier people, 
be they'of the administered area or the non-administered area, have proved 
themselves the· gate-keepers of India. They have been the defenders of 
India and what is the compensation they receive for it? The Government 
are somehow or other killing their martial spirit. Tbey want t,o see tbem 
:in the same condition aEl we Indians are in. Thev want to make them 
slaves. That is why you nre not in a position to ctirtail yO\ll' expenditure, 
130 far as the Military Department is, concerned. When ,tber.e is a deficit 
'Of nearly 14 'crores of rupees, tbe Honourable tbe Finance Member is not 
'in· a position even to effect a reduction of 7 croreEl. Tbis goes to prove 
that . the Members of the Indian Government ar(, quite powerless in tbe 
hands of the Military Department. His Excellency tbe Commander-in-
Chief is all 'in all. Whatever he 'says, tbe otber Members have to give in. 
XDW, Sir, it may be' asked how far 1 can bear 'out what I bave said. You 
,know that some tinle ago there was- an insurrection <>f Afridis and our 
Govel'llment wanted to enter 'into negotiations with, tllem and did . succeed 
'to 'a certain extent. I warn the Government' from this . Bencb tliat those 
tdays' have now rolled, on wbeh tbese Patban$. w~re '~ot,' in touch with the 
,politics of India.' Now tbey are'80 much advanced that they even know, 
who the recognised leader of India is; and tbat! is why the fir&t;'. condition 
t.hey . iIQPosl(~befor~ e~~ering into neg<:>ti~tions with the Government was . 
lth!lt Mahatm~~i, s9.6~d!p~ rele~soo first. Wb~~, tbeyare in tbe .laiow of 
~~gs, tra~pl;l"lDg.,lD, IndUl, how can, the Government try to liiIl tbeir 
SPIrIt? Ho~ can tp.e~ try.}q ·1?r.ing a~ou~ ~beir ruin.ation? So I say tbis-
so, ,fnr .as this matter ]s concerned; I.expect our Home Member and even 
Hj.s,Ex~ellenqYI·the'CQb:tm~ndcr-in~Cbief," whom' I mtss today,' or' the 
Jt'oreigri' Sec~~ta~y wqt~!1'~e, astat~m~~t as ~ whtit'the~' propose .doing 80 
far as- the Frontier ProvlDce 1S concemed. If t.bey do net favour a forward 
policy, I may assure the" Hblliie that a reductio~ of 7 orB ('rores can be 
.effected. 

In this connection I may say tbat, the polic;y pwsued by the Govern-
ment of . India as regllrds our cq-,reij,gi,onists ip, ~~t1i ,Inc1is, the MOI.lnhs, 
w:6o are the nloat'la"'-abiding peopUJi wbo did, Ji~t at .all wage war againi¢ 
tneGovernmerit is glaringly unjust. I challenge the Government of India; 

h2 
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[Maulvi Sayyid Murtuza Saheb Bahadur. ] 
I ask my Hindu friends here from Maar'ls as to whether the Moplahs had! 
risen in rebellion against the Government, or whether it was the outcome 
(If an agrarian dispute) a dispute between the tenantEi and landlords; they 
were involved in indescribable difficulties, it being suspected that they want 
te set up n Khilafat-raj, and therefore under martial law they were subject-
ed to many a hardship, which. I cannot describe: I have seen those Mop1ahs:. 
in the Andamans: I was deputed by the Government of India to go to the 
Andamans (without having committed any murder) to see their condition. 
A deputation of four persons went: Mr. Schamnad, who is a Moplah him-
pelf, Mr. Abbas Ali, Barrister, who is now the Chief Presidency Magistrate, 
and myself with a Parsi doctor of Callcut who had no interest at all in the· 
Moplahs. We went there and saw the· actual condition of those people. 
They are suffering a good deal; and to add to their miseries their families 
have been sent over there; we saw their children crying; they came and 
began to embrace us and 'We took them on our lapEl and began to shed' 
tears. We found them suffering from enlargement of spleen and other 
diseases. This matter was brought to the notice of the Madras Govern-
ment and the Government of India, but nothing WII.EI done. A Resolution was 
pa&lSed unanimously in the Madras Council as also in this Assembly that 
those Moplahs, who were victims of nlnrtial law, should be released. 
Nothing has been done to put an end to their sufferings. The Government 
that pese to be exceedingly human have proved themselves quite inhuman. 
in the case of the Moplahs and in the case of the North West Frontier Pro-
vince. Fortunately or unforl;unately they are not revolutionaries; our 
religion does not allow us to take to revolution; we ca.nnot kill persons for 
nothing unless we have some personal grudge against them. The Frontier 
people who took to civil diElObedience proved themselves true to their-
creed even when armoured cars ran over them and when so many of them 
\Yere killed. Even then the Kliilafat and Congress volunteers did not take 
to violence; and there you have got martial law up till now. The Govern-
ment rule with an iron hand there and execute Muslims without any 
trial whatsoever simply on the bare statement of the alleged accused. In 
a. recent cf!,se we do not know wheiher the Pathan actually made any state-
ment to that effect or not; they say he did make a statement that he 
wanted to kill a certa.in officer, whereupon, he was summarily executed" 
for which the Government were censured here the other day. This is the 
state of affairs. 

So far as Sholapur is concerned, the same martial law was promulgate'd' 
there. There some constables were burnt alive, but then martial law was 
removed from Sholapur in a short .period. I do not grudge this. But in 
the case of the Muslims, how have the Government been behaving? I 
want to bring it to the notice of the House. It is erroneously said that we 
are a favoured community. I say we are not. In no way are we favoured 
by the Government. We do not attach any importance to one or two 
appointments. In so far as the substance is concerned, Muslims dn not 
get anything. Can any official or non-official come forward and question 
wha~ I say? No, he certainly cannot. 

As regards other matters, I would like to mention one or two. Last 
year we passed a Resolution to the effect that a certain stipend which was 
w.ithbeld from a. Muslim, for having taken part in the Khilafat movemen~, 
for about 10 or 11 yearEI should be restored with retrospective effect. A 
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Re&e>lution was passed in the Madras C~uncil and ~. ~he Assembly, an~ it 
was approved of by the Government WIthout a divIsIon, an~ yet nothmg 
has been done in this direction. This is how mattertl are bemg conducted 
llnd how we are being governed and how justice is being administered. It 
is with this object that I came here, though I was not in a position to 
walk • a. few paces without support. The Home Member who i!'l my 
personal friend is a Persian scholar . 

An Honourable Kember: Is he-? 
]laulvi Sayyid Kunuza Saheb Bahadur: Yes; and I will complete my 

-speech with a Persian couplet. I trust my friend knows the allusion and 
so I need not take the time of the House. 'Tarsam no. rasi ba Kaba Aai 
Airabi; keen rah kai tu merani ba Turkistan ast'. 
The allusion is this; an Arab whose destination was Mecca took the road 
to Turkestan; a gentleman advised him on the way, "This is not the road 
which will lead you to Mecca, because it is the road leading to Turkistan". 
But he did not heed his advice and then he composed this poem. 

The Persian couplet may be translated thus: 
"Ob Arab, tbe route you have taken will not lead you to your destinatlO1! (Mecca) 

:tJecause'this is a route leading to Turkistan; your very object of going to M.ecr.l will 
he frustrated." 

So I say that the Government cannot achieve their object by killing 
the warlike spirit of these Pathans, by executing them even without hold-
ing any 'Public inquiry, and by aoing t_hings in the way they plen!':e. With 
the&e few observations, Sir, I conclude my speech. 

Xumar G. R. Roy (Surma Valley cum Shillong: Non-Muham-
madan): Sir, I hail from a province which the State8man has charitably 
·described as "backward". Strangely enough, I have also been treated as 
rather backward in this mighty modern Parliament by being allotted a back 
seat in a back bench, which I do not grudge at all. It is sometimes in 
these days safer to be a little backward than forward. Perhaps some of 
my unkind critics may imagine that I do not know what is generally called 
parliamentary etiquette, though my knowledge of the ways of the Mother 
of Parliaments only shows that every first class crisis there is devoid of 
flny grace or etiquette. I however do not think I would be sinning against 
parliamentary etiquette if my speech is not so sugar-coated as the suga.ry 
speech of the Honourable the Finance Member. (Laughter.) But with 
all the sugar he has put in it, the Budget tastes much too sour. (Loud 
laughter.) -

So much for the taste of the BUdget, and now a word mav be said 
-on how it looks, on how the Finance Member has dressed it. 'We have 
witnessed yesterday and today showers of congratulations on the Finan:le 
~em~er. Ar~uous has been his task of preparing the Budget, and present-
mg his case WIth all the grand eloquence and astutene&s of a gifted counsel 
who opens his case on behalf of his client espeeially when: he knbws "it ~ 
be a. very weak one. Even a backward representative from a backward 
-p~VIJ:lCe cannot deny his meed of tribute to the Finance Member for so 
-artIs~Ically mounting and guilding the edges of the volumes, which' contain 
nothing but blank pages, ~ith gold. This may seem an exaggeration, but 
the pages, though fillea WIlih facts and figures, do not mean anything more 
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[KuQlar G. R. Roy.I 
than so many blank cheques which nobody would cafe to honour. Nay, 
worse, it is a huge bankruptcy Budget, though I do not for a. mument 
suggest that the Honourable the Chancellor of the Indian Exchequer is 
bankrupt of all financial sense. He has also a financial method. of a first 
class financial expert. He has the approved style of a financier-find the 
delivery of an artist. (Laughter.) . Indeed, his art of delivering the Budget 
speech with which he opened the debate, induced many of us on this side 
of the House to swallow the sermon he preached from his altar. The 
Budget under discussion in my opinion. can be compared to. the "l\fakal" 
fruit, as it is called in Bengal, which is tantalising in look but bitter in 
taste, and even a crow cannot assimilate it. (Laughter.) 

The Honourable the Chancellor of the Indian Exchequer started by 
painting a picture of hope, but as he progressed with the subject, hope 
began to grow dim and sbrk despair started staring us in the face. He 
immediately provided a metaphor to solve the difficulty as if metliphors 
{'auld solve difficulties. But he was prophetic. His figure of speech (Ibout 
changing horses in the middle of a stream concealed what yesterday's 
pronouncement so clearly revealed. The horses were being changed no~ 
in the middle of a stream, but in the vortex of a flood. (Laughter.) I 
am referring, Sir, to the statem'ent which you read to this House pmidst 
the contented happiness of everybody present. Said the :Finance Mem-
bel": "H the operation of changing horses is to be accomplislied without 
disaster to India, then..all who are engaged in it must work in co-ordinated 
cooperation." Sir, may I ask in return whether the reins of the political 
horse which the Nawab of Bengal handed over to the East India Company 
were handed over with economic troubles and difficulties? (Laughter.)~ 
The horse then, Sir, had a golden saddle and a golden stirrup and a golden 
track. to trot upon. Where . are those golden days, I ask? Why is the want 
of gold raised today by the Finance Member? Why are problems of 
economic troubles and difficulties .so eloquently painted? Why are \H? 
told by t,he Finance Member "India today has to consider a change of 
political horses just when she is crossing the stream of economic difficulties 
which is sweeping down in dangerous flood upon her"? As I said, when 
the reins of the same horses, which were handed over to the East India 
Company as trustee are handed back to their ward, now that the ward has 
come into his own, why talk of economic difficulties and draw a gruesome 
picture? He is returning to us tired horses, perhaps fit for no more work; 
only he has not fixed the date when the horses could be chained ashore 
instead of being swept by the floods .. (Laughter.) 

And now to co-operation and co-ordination, which the Finance Member-
has Deen pleased to raise at the :f8.g end of their reign of a century and a 
half or more. May I ask him, is it not a fact that Indians heartily 
co-operated with them? Is it not a fact that India stood with the Britons 
in the days of their adversity? Is it' not a fact that during the last war 
Indian blood freely mixed in the battle fields of Flanders with British ana Coloriial blood in co-en-dination and co--operation and without distinction 
0'1. colour? What have we received hi return, I ask? I do'not refer, Sir, 
to the Punjab days of m~rlial law; I do not refer to stray cases of rupture 
of spleen. I do not even refer to the recent occurrences at Sholapur and 
Peshawar. But, it is so very' difficult to pass over the lathi charges.' Was 
it co-operation ? Was 'it co-ordination? Was it 0.11 carned out to nasten 
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ihe change of horses? Ii the tHonourable the Finance'Memoer req?ires 
illustrations '1 could cite him hundreds, nay, even thousands, not a smgle 
one of which he will be a.ble to conde~., T~ere is a maxim, Sir, ::Treat 

.·others as you would like ~o be treated. 1:he Honourable the ]mance 
Member says "We are on the ebb now,but it is a safe prophecy that t~e 
tide will turn'". May I a.sk him when the tide of financial prospen~y W1U 

.turn in favour of our helpless country? Miserable and uncertam has-
become our national existence. Whimsical schemes have sprung out ('f 
the heads of our rulers, to which New Delhi is a witness (Laughter) and the 

. old Government' House and the Secretariat buildings and Council Chambers, 
which were built out of the revenues of the people, are now left as haunted 
houses. (Laughter.) Yet, he says, "What we need rather is to give 
unremitting care to details, to stick to principles of sound finance, to work 
hard, keep our heads, and pull' together. Above all it is necessary to be 
.sound in Our finance". But where is the sincerity of this desire? The 
Honourable the Finance Member has saddled Indians with taxations in 
no fewer than hali a dozen items Gr more, but has he shown his inclination 
towards cutting the top heavy administration, which is draining a considei'-

"able portion of Indian rates? How much of these taxes are going to be 
l'pent for Our nation-building purposes? Then, Sir, where is the sinl3('rity 
of the desire on the part of the Honourable the Finance Member? 

His Budget reminds me of a story, Sir. In a family there were five 
members,-father, mother, son, daughter and a servant. They sat one 
day ·to . discuss how' to curtail their expens~s. The fa~her said, "Whatever 
retrenchment you do, dear, you cannot do away with my carriage for going 
to the office". The wife said to the husband, "You know, dear, that we 
married on the understanding that every year you will give me a new 
ornament, so, you cannot do away with that". The son said, "I have a 
great craze for riding horse, daddy, and I go to school riding, so you cannot 
do away with that". The daughter said, "Every year there must be I!n 
amount invested for my future provision, 80 you cannot do away with the 
yearly investment". Then came the tum of the servant; the servant was 
getting a share every day of the fish which was cOoked for the masters. 
The wife said, "Ah I There could be a retrenchment here; give him 
dal every day and stop the fish". (Laughter.) And this retrenchment of 
the fish for servant was accepted in the family. I observe the same sort 
of economy practised in the present Budget too. Sir, we, like the helpless 
and voiceless poor serv-ant, are always being taken by the throat. Let 
. nome burn but We must go on fiddling merrily I merrily I! merrily I ! I 
Is this 1\ healthy retrenchment? This reminds me of an incident. Please 
excuse the habit of my story telling. (Laughter.) In a certain boarding 
house the students were grumbling of bad diet against the superintendent 
of the hostel. . On arrival of It new European principal from Europe, the 
~tudents complained about the diet to him. The principal enquired. of 
the superintendent what food he was giving to the l'tudents. The super-
intendent said, "I am giving them dal, rice, and essence of .plantain". 
By "essence of plantain" he meant the middle part of a plantain plant 
w~lch is calledthoT in Bengali. On hea.ring this, the principal, naturaII~· 
.bemg R. European who held plan'tains to be very costly in his estimation, 
surprisingly said, ','You are giving such expensive food to. the students. 
~?is cannot be sO, 'better stop the eBsence uf plan~ain altogether and do 'lot 

. gtve them dal and rice together, give dal in the morning and rice in the 
evening, find rice in the morning and dal in HIe evening". (Laughter.) 
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So, "this h~ppens to us also, Sir. We complain and raise cries for the re-
.dress of our grievances of taxations, etc., under which the nation is ~roan­
ing, but unfortunately, in spite of and after all the round table, oblong 
table, and square table and every sort of discussion {Laughter) our condi-
tions are going from bad to wors~d we with our constituencies ft'-B 
subjected to severe and fresh taxations more and more. Are we to thank 
or curse our stars, Sir? 

Then the Honourable the Finance Member goes on to paint a sad picture 
of despair: . 

.. . . . after the Wall Street collapse in America and from there the movement 
'lipread to other conntries all the world over. The depression deepened at an accelerated 
Tate in 1930, and conditions became progressively worse as the year advanced. .As a 
.result of the fall in crisis lind the trade depression, practically all classes in all 
countrip.8 are sufiel'ing f!'Om a lack of purchasing power. It is too early yet to l!8y 
·whether the bottom of this JMVement has been reached, but in considering prodpe..-ts 
for next year, I think it is necessa.ry to reckon that, aa regluds prices and t.he generai 
volume of commercial activities throughout the world, recovery will be slow." 
Here he seems to express that he is not sure whether the financial crisit1 
through· which the world, especially India, is passing, has reached the 
bottom, but he is anxious to burden poor India more with various tax-
ations. Sir, the average income of an Indian is not more than two rupees 
per mensem and the ta.xation wjll surely reach somewhere near annas 
four to six in the average. 1 would beg of the Honourable the Finance 
Member to go and personally see the miserable plight of the villagElrs of 
India, and more especially of Sylhet. If not 75, surely more than 50 Fer 
cent. are unable to take theil' full meals even twice daily. And when the 
Honourable the Finance Member is not sure· himself whether their miser-
able plight has reached the clima.x, why does he burden the misery of 
1ndians by further taxations? Is he, Sir, following the phrase. "From the 
frying pan to the fi·re"? It reminds me of a story, Sir. (Laughter.) 

A thief was caught by some villagers and they severely molested the 
thief. The leader of the village st this juncture arrived on the spot. He 
exclaimed to the villagers, "Do not beat the thief so severely. He will 
die. Rather tie his hands and feet and put him into a gunny bag and 
il~row him into the well". (Laughter.) The same spirit I find in the 
process of taxation of the Honournhle the Finance Member. If he had 
some sympathy for the, taxpayer, instead of piling taxes upon taxes on 
him, he would have diverted his attention to the curtailment of the military 
expenditure. He says, "No substantial economies would be possible 
without changes in the composition in the forces in India which would 
{'aise issues of military and const,itutional importance" . But he points 
-out to us the Report of the Defence Sub-Committee of the Round Table 
-Conference. 

Life, Sir, is greater than constitution, and when a nation is incapable 
~f bearing the tax that is put upon the nation, it would be much better 
if the constitution bends to suit the condition of the poorest people in 
the world. 

The Military Budget has become a. cause 01 great drain of the Inaian 
revenue. When the nation is crying hoarsely for bread, His Excellency 
the Commander-in-Chief is coming out with a scheme for modernizing the 
:Army. for which tha.t Department, like the pet child of a. rich man, is 
asking for one and a half crores from the Finance Member, and. for this 
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Department, the Honourabie the Finance Member is put into the a'Ykward 
position of apologising to the H~use every now and then, wIth the 
.humiliation of the father of a prodIgal son. 

In conclusion, Sir, I beg to remind Lhe Honoura~.le the Cha~cellor of 
"the Indian Exchequer that from birth to death the lives of Indians have 
become lives of taxation, and there seems to be no end of the p~S8. 
"The Government like an extravagant man, are indulging more luxuno~sly 
in the bad habit ~f spending more than their earnings, and we the Indians 
are on the verge of bankruptcy to satisfy our masters. 

I like the great poet, 'Bm tempted to repeat both to my friends on 
.this '"ide and to the Members opposite, "Qua Vadis?". (Applause.) 

The BODour&ble Sir George Schuster: Sir, I must thank the last 
speaker for his very valuable contribution to the solution of the problems 
which are before us all. I would also WIsh to thank all Honourable 
Members for such few kind words as they have been able to say, and I 
'thank particularly those-some of whom, I think, are particularly hard 
hit by my proposals-who have found themselves able to support them. 

I have been tempted to make various reflections in the course of this 
-debate. I have asked myself, first, having listened to the remarks of 
Honourable Members, what would be the qualities of an ideal Finance 
Member. I think he would be one possessed of a bottomless purse, and 
.a magic wand that could transform human misery everywhere into prosper-
ity. He must be rigid in economy, and yet, he must not resist demands 
for beneficial expenditure, always taking care to see that AjmFlr-Merwara 
gets as much as Delhi, and that the North West Frontier Pro'\'ince is 
not left behind. He must be able to impose Customs duties which will 
prevent the entry of foreign goods, and yet, produce a large· re",enue. 
And, lastly, I think I may say that he must have the patience of a Job 
and the hide of a rhinoceros. I am -afraid I possess none of these quali-
ties, though I must confess that since I took up my duties, now two 
and a half years ago, my skin has got slightly harder. I was tempted 
to another reflection and that is this--that probably round about this 
time every Finance Member in every part of the world is having to stand 
up and meet a popular Assembly aud listen to very. much the same sort 
-of criticism which I have heard todav. I do not believe Honourable 
Members are unique in t.he privilege ~hich they have of possessing an 
extremely easy case to make against anyone who carries th~ responsibility 
which I carry today. And that leads me to a third reflection, and perhaps 
there ic; an element at least of cheer in this. I think I may congratulate 
Honourable Members opposite and those Members of tne unofficial parties 
who may shortly be carrying our responsibility that they do not have to 
carry the burdens of office today. Any Government of any count~', 
which happens to he in power today, is faced with an extremel~' diffi-
cult task and is a victim of misfortune. There is perhaps an element of 
good fort,une that we have to face this now, for one hones that this country 
will have got through the worse of this exceptional· period of economic 
trouble hefore the time comes for launching the new constitution. I t,hink 

,it is at least better' that this trouble should have occurred now and ~hould 
not have supen-ened immediately aftp-r the constitutiona1 change. That 
may, at least., be a conR01af.ion to Honourable Mf.mbers opposite, though 
it is not, of much comfort to liS who hold the responsibility today. 
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Now, Sir, I have tried to follow very carefully the course of this debate, 

and the criticism really resolves itself into three parts. There is first of 
,course the general objection which everyone must feel to a Budget of 
~biB kind. Then there is the criticism of our failure to make retrench-
ment, and lastly there is the criticism of the new taxes which we have-

.,proposed to meet the gap. As regards the first charge, I am prepared to-
, join in it myself. I object to this Budget just as much as any Honour-
able Member in this House. The imposition of an additional burden 

,of taxation of this magnitude is an event which everyone must deplore. 
Unfortunately it helps us little to be agreed on that point, and tlftl real 
question which I put to myself, faning this unavoidable necessity, is 

, whether there are any points in which we might have acted differently 
or better in the interests of the count.ry. Perhaps the best wav of deal-
, ing with these points and reflections is to run through some of the remarks 
which have been made, to which I should be glad to make some sort of 
reply. My Honourable friend M:r. Yamin Khan dealt chiefly with agri-
cultural distress. He pointed out the great burdens under which the 
agriculturists are suffering now and he referred particularly to the heavy 
burden of interest which they have to pay to money-lenders. Now, in-
the first place, the direct task of dealing with the condition of tho~ 
people rest.s wIth the Prmincial Governments. Our own direct oppor; 
tunity for influencing their condition is very small, but as regards the 
particular point, which he mentioned, the heavy rate of interest, I can 

, at least claim that I have made some attempt to deal with that problem 
in the institution of the Banking Inquiry Committee, whose results we-
shortly hope to have and to put before the country. The best thing 
one can do in circumstances 01 that kind is to inquire into the facts and' 
to attempt to get a knowledge of where the shoe pinches, and with that 
knowledge to device methods of alleviations. I hope we shall be able 
to devise some sort of remedy as a result of that inquiry for a state' 
of affairs which I quite agree" goes to the root of the well-being of the 
people of this country. My Honourable friend Sir Hugh Cockc had. 
if I may sav so some helpful suggestions to make, of which I will 
certainly' tak"e n~tE). He particularly made a suggestion about .the 
Retrenchment Committee and I propot::e to deal with that whole subject 
together at the end of my remarks. 

I come now to the speech of my Honourable friend Diwan Bahadul" 
Rangachariar, which I think I may take as typical of the criticism which 
has been made on our policy .He first of all took me to task for having, 
failed to fulfil certain promises which I had made in earlier speeches. 
He referred, in the first place, to some remarks which I made in my first 
Budget speech, in which I ventured to say that I would take it to be 
my duty to study the economic conditions of the country. He asked' 
what I had done in that direction. He took me very much to task for 
the lack of sfiatistics in this country and for the fa~t that I, in giving 
certain figures, had relied on statistics for ]928-29. I think my :S;onour-
able friend was somewha.t unfair ill his remarks. As regards the study 
ofecoJlomic conditions, that of course in its widest sense does not faIr 
directly wi~hin the scope of my own duty, but I do ve~ture to SS! that 
in the work which is Jroing to he, produced by the Banking InqUlry) to 
which I have 'Blready referred, a very valuable contribution will have been 
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made to the stud" of the economic (}onditions of the country. I think 
that the whole ot" the Heports of thfl Provincial Banking Inquiry Com-
mittees will be a possession of great value to the country for the. ~~ 
generation, and I urn at least plen~ed to h~ve had. some responslb~hty 
in helpinrr to provide the country wIth that mformatlOn. Then I might 
also refe; my Honourable friend to the fact that this year, for the first 

.iime, we h;"e tried to put before the country up-to-date information 
as to the economic condition .. and I belie'-e from what several speakerR 
have said that the circulation of the up-lo-date Report of trade conditions 
in the country, which I presented together with .my Budget, has been 
genern.n~ .. appreciated. That is all part of a policy for the pro~otion ot 
which I claim to hove done my best since I have been here. "hen my 
Honournble friend talks about antidiluvian statistics, the passage to which 

.,. he referred was the passage where I gave the total figures for the cost 
of the staff employed both by the Central Government and by the Pro-
vincial Governments. Those figures were compiled a few weeks ago, and" 
as, in order toO complete them, it was necessary to get completed accounts 
from oIl the pJ'ovincial GoYernments, I haa to . utilise the figures for 
1928-29 because I had not then avoilable the completed accounts lor 
1929-30. But I do not think that t.he fact that one had to do that· 
justifies my Honourable friend"s charge. 

LustlY, I would refer to the steps which the Government of India. are· 
taking to set on foot an Economic Advisory Councilor an Economic Be-
Fearch Council, in response to the suggestion. which was made last year-
bi my Honourable friend, the Deputy President. This House knows 
quite well that, acting on that suggestion, We took into consultation 
the leaders of the various parties in this Assembly last year, and that since 
then we have peen doing our best to fltudy the whole question. In this 
matter-as in many other matters--and this is a point which I shall have 
to make later on in my speech-in this matter as in many other matters 
Honourable Members must acJmowledge that during the last year it has. 
been extremely difficult for the Government to get on with any 'Work of 
this kind. We have not been able to get into touch with leading people 
on the other side. Everyone's attenti~n has been occupied \lith other 
more urgent and more distressing affairs; and I think it is fair to claim 
that the Government have not had a fair chance of getting on with this 
kind of beneficial work which we should be Inost anxious to forward and 
pursue. Nevertheless we thought it wise to go on with this particular-
investigation, and with that object in view we arranged that Sir Arthur 
Salter should visit this country and give us the benefit of his a.dvice on 
the sort of organization that might be set up. We hope to-
have his report available in the next two 01' three weeks and 
it wm he published immediately. I merely mention these facts-I could 
mention n great many more-and if mv Honourable friends could afford 
the time to go with nle into my daily task or with any of us into our cJaily 
{;asks, I am sure they would be convinced .that we do our best to study 
these matters and to look after .the interests of the country wher-
e"er it comes within the scope of our authority toO do so_· -

Then my Honourable friend and many oth~rs wao followed him took me 
to. ~ask for having claimed to have made a substantial economv in the 
mlhtary expenditure, which in fact they said "las nothing more than 8 
camouflage.· There, again, I think my Honourable·friend was really most - . . 
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.unjust. If he had read my Budget speech carefully, he would, I think, 
have appreciated that I made no attempt to deceive the House on this 
matter at all. I told them exactly-exactly, how this economy was achiev-
.ed. (Hear, hear.) I also made it perfectly clear in another part of my 
speech that military policy was not being altered at all. I have claimed 
no special merit for having effected retrenchments by any change in mill-
.tary policy. '"What I did say was this, that by adopting the practice that 
~'e adopted last year and by extending the period of Ilo stabilised Budget by, 
·-one year, we were able to reduce the average expenditure, that is to say, 
the figure came down from 54 crores 20 lakhs to 53 crore8 63 lakhs. Now 
·that has been referred to by several speakers, and some have maintained 
that it does not represent a real economy. I agree that in one sense it 
-does not represent any reduction of the total amount which the tax-payer, 
if this }Jrogramme is carried out, will have to pay, but what it does do is 
this.-it secures to the tax-payers of today some relief, and it is an earnest 
of the fact that military expenditure is going to come down when this 
programme of re-equipment is completed. That produced an economy 
·of 571akhs. Apart from that, there were some further special economies 
of 113 lakhs made this year. Now those were produced in this way. 
First of all, there was the saving due to the reduction in the cost of 
grain and other Army purchases. Now, according to the arrangement 
-made with the Army, it was intended that any savings of that kind should 
-be transferred to a suspense account and should be available for the earlier 
'Completion of their re-equipment programme. I arranged, however, with 
the Army that they should immediately abandon those savings and that 
they should come to the relief of the general tax-payer. I claim no parti-
'Oular merit for that. There is no merit on our part in it. But at least 
WE> are securing for the tax-payer today the advantage of the fall in prices. 
-and therefore, that fall, which is so disastrous to many of the agricultural 
interests, at least has some countervailinf! advantage for the tax-payer in 
·the reduction of military expeni!iture. Lastly and on the top of that, 
the military authorities have agreed to postpone or abandon a large part 
-of their building programme, and particularly a large number of measures 
designed for increasing the amenities for the troops. It was particularly in 
respect of what they had done in that sphere that I expressed my apprecia-
tion of the way in which they have helped out the general situation. I. 
would like Honourable Members to realize that when this programme of 
ce-equipment for the Army was started, at the same time the Army started 
a very intense economy campaign, and they told all their officers that if 
t·hey would search out occasions of waste and make suggestions for eco-
nomies, they would be able to get some advantage out of that for their own 
nlen by accelerating the completion of the programme of amenities 
which the Army wanted to introduce. Bv "amenities" I mean 
-the improvement of barracks, the mtroduction of electric lighting 
and that kind of thing. Well, that was a great inducement to officers 
t.o hunt out economies, and it proved a very effective inducement, for a 
great deal was achieved in that way. But now the Army authorities have 
got to go to those officers and say, "You have done your part of the job, 
tut we are. very sorry we cannot in the present financial situation let you 
.ha,:~ t,?e money which you expected to get for the benefit of your troops". 
It 13 l'Jght that this should be done, but at the same time I think, Sir, a 
~'ord of appreciation is due to the military authorities for having agreed to 
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act in that way and to do so willingly. (Applause.) Now that accounts 
for the Army economies; and as I say, I claim no merit for it at all, but 
it does represent a real economy of expenditure in this sense that, accord-
i'Ilg to the arrangement which we thought we were committed to, we should-
have had to provide in the Budget this year 54 crores 20 lakhs of Army 
expenditure, and we are actually only going to provide only 52! crores. 
There is a real saving there of 1 crore 70 lakhs. Now, Sir, I have a good 
deal more to say about the Army, but I shall deal with that in my conclud-
ing remarks when I come to consider the g~neral scope o~ retrenchment 
which it is opened to the Government of Indll~ to consIder lust now. 

From my Honourable friend, Mr. Mudaliar-for whose speech I should 
like to express a special word of appreciation; he attacked me, but I must 
cl)nfess that the whole of his attack was fair and I lisliened with the great-
ep.t attention to his criticism-I was particularly glad to get an expression 
of view that just at the present time it was impossible for the Government 
to deal with the situation by making an enforced cut in salaries through-
out the services. He went on to discuss what could be done about the-
reduction of pay in the services, and he criticised the Government for the 
suggestion of holding a conference with the Provincial Governments at 
Simla in the early part of the Summer. It is of particular importance to re-
fer to his argument there because it illustrates so well the difficulties under-
which we are labouring just now. • He asked what power or right have the 
present Government, whose term of office i~ at best a short one, to ileal 
with a policy which will affect the future of the Federal Government ot-
India ? We recognise that limitation quite as strongly as my Honour-
able friend opposite does, but we also feel that "1 duty rests on us not to 
postpone every problem now and put it on the shelf and say: "W P, can-
not deal with this finally but we must leave it to our successors". There 
is an enormous amount of preparatory work to be done, and if We feef 
that a certain course is right and that it ought to be tackled in the inter-
ests of the country, surely it is right that we should devise means for-
tackling it. That does not necessarily mean that we should come 'to final 
c(\nclusionsregardless of the constitutional issue, and, indeed, I took 
pains myself to point out that the whole question of the future of the 
£Iervices was a matter of constitutional importance and could not tie dis-
cussed apart from the constitutional issue. Buli that C!oes not mean tliat. 
we mush sit idle and do nothing about it. The mere fact that,· 
if we Ill"e right that we cannot touch the salaries of the existing. 
I'Prvants and that we can only open the way for economy by altering the 
terms of the people in future, the fact that that means that no immeaiate 
economy is available makes it all the more urgent to take the preparatory 
s'f.eps now. I feel--and I shall have to say more about this in conclusion 
-that this is one of the most important tasks before the country and r 
am sure Honourable Members on reflection wHl agree with UR tha£ it is 
right that we should do what we can to prepare a. way for the Government. 
which is to succeed us. . 

Then, my Honourable friend in his speech refe!Ted to the ques'fiion of-
silver. I think tht this was the only r~ference t~ this subject, at least so 
far as concerns our policy in sel1ing silver or our rasponse to· any efforts 
for world co-operation as regards the control of thf.t prices of silver. But 
aa my Honourable friend referred to it, r should like to say a word on 
i,hA subject, for it is one of very great importance. He,·r think, said 
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.ibat, althoush I had dealt with the subject in my Budget speech and men. 
tioned the fact that some response had been ma.<Je to the general offer 
which I held out last year-a response which was not satisfactory,-he 
had reasons to believe that further steps were now being taken, and he 
expressed the hope that the Government of India would. not allow them· 
selves to be shut out of any further discussions, and that they would take 
t.he public into their confidence in the matter. ~ow, I can assure my 
Honourable friend that we most certainly shall not allow ourselves to be 
shut out of any discussion in that matter. 'Ve are, in fact, the most 
important factor in the world situation as regards silver, and nothing 

,affecting, our interests, will be done without the consent of the Govern-
ment of India. I should like also to respond to my Honourable frienn's 

'sl:.ggestion of taking representatives of the public into our confidence in 
this matter. It is a somewhat difficult subject to deal ,Yith. Ther'_; might 
be very confidential discussions, and for obvious reasons it will be un-

-desirable that We sliould disclose what was going on to any people who 
were directly interes~ed themselves in the silver market. But if my 
Honourable friend has any suggestions to make on this subject. I can pro-
mise him that I shan do mv best to consider them an(~ that it would be 
my own' desire to respond directly to hit suggestion and be able at least 
to talk over the position with two or three men who enjoy the confidence 
Cof the Indian public and who, as I have said, are free from the particular 

·objection that thev themselves are interested in the silver market. I do 
not wish to say a'nything more about that subject now, except this, that 
up to the moment there has been no occasion on which 'We could have 
usefully consulted with representatives of that kind. Nothing so far as 
Wf; are concerned has happened recently in that matter. I do not think 
it has got beyond the region of vague ideas; certainly it has not got to the 

'f>tnge of any sort of official communication. 

Then, Sir, passing over the various speakers who have criticised our 
general programme of tnX'lltion or our failure to t.ake other ade. 
quate measures for retrenchment, I Sh6Uld like to say a few 

'words abon~ thespeechmnne by my Honourable friend the Deputy Presi-
derit, beMuse he alone reallydenlt 'fun~· with the ways and' 'means position. 
I entirely agree with him in his view that tIle ways and means position is 

'often of greater importance, than the mere revenue and expenditure posi~ 
tion of 'the Budget;' and it 'is a matter which raises much more complex 
problems. I hn"e', atways listened to what my Hdnouraole friend has said 
with very weat ,inlerest, - but I venture to' say that his remarks did 'not 
strike me this time 'as quiMsoapt, quite so convincing or quite sointerest'-
iug as they usually. are~ I do' nof.know whether I am right,'inmv 'diag-
nosis of th$i:>6i;itioJ,l, but it seen:led to me that he was speaking' frOll'! the 
'Pages of 'Indian I Frnan.~e'. A1thOu~h I agree with him in the tribute that 
he paid to that paper, for I consider it a most valuable journal nn'rl one 
which:' contributes' /n'eatly to the lmowledge and 'understanding of the 
public ~n these questions, I venture to think that if my Honourable friend 
nad~\l8ed.hi9 own ~ he mighl have produced something more interest-
ing' in the 'COnrse of this debate. 

4 P_Y:. 

, Now;" my Honoumble 'friend covered it wide field 'and I do not attempt 
t,.) follow hirn an lover it. He mentioned one fact. He" talked about the 
flight of capital from the country nnd he said thnt that was due not really 
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·w.political fears but rather to the Government's financial policy, the fear 
<of financial inst,ability due to the incapacity of the present Government. 
I cannot agree that he is right in that respect, and I wonder how he would 
.explain one phenomenon which is that 0 great deal of the movement of 
money has been from ~~vernment of India rupee securities. to. Governm~t 
.of India sterling SeCUrItIes. In that case after all, when It IS a questlOJl 
.offinancial credit, the same considerations apply .to the one as to the 
other. That rather points to the fact that one of the incentives must 
bave been some speculation as to the possible change in the sterling value 
<.:f the rupee. Then, my Honourable friend deult with some figures that 
I gave in mv Budget speech to show thnt ilie total contraction which we 
had effecter!" had not been excessive. He said that there was a fallacy 
In my figures. I . quite agree with him that it .is impossible to get at any 
.accurate figure of what the total nwnber. of silver rupees in actual circula-
tion is, but the figures, which 1 gave and which were really matetjalto my 
argument, were, I think, figures of which one can speak with absolute 
·certainty. I was only concerned with calculatmg the reduction in the 
l'olume of currency in circulation as between two dates. Now, as to the 
reduction·.in the volume of silver rtlpees in circulation, that of course is a 
-oortain figure. The only point which is uncertain is what percentage of 
the total volume of rupees which were originally in circulation that .reduc-
tion represents. I admit that there may be seme room for variation in 
the basic figure, but as I think I was comparing reduction of about 18 per 
·cent. in the currency with a reduction of 31' peJ cent. in the wholesale 
prices, I do not think the possibility of error in the basic figure of rupees 
originally in circulation can be great enough to vitiate the main purpose 
of my argument, which was that the percentage of reduction in the 
'currency in circulation had not been excessive, having regard to the faU 
in prices and the diminished volume (\f requirements of currency due to 
·that cause. - . 

. Then· my Honourable friend gave me what he called a constructive 
-suggeiltion, which I feel he must have taken from the pages of the journal 
from which he was quoting .. I think there is a great deal in it; but it is a 
line of action which canonlv be fdllo"'ed in certain circumstances. There 
is ·no magic in it and of course if we followed that line of action, it would 
:have reactions in other ditt!ctions. \Vhat -my Honourable friend suggested 
was ,this_ He said that we set aside every year now very nearly 7 crores 
for reduction and avoidance of debt. He said "instead of using that 
;money for the reduction of your 'borrowing, use it for b&ying up -in the 
'market· some of your outstanding securities". To that proposal of course 
there is another side. If 'l use '7 'crores in buying up existing securities, 
·then . 1 have got to raise 7 crores more' of new money . I quite agree that 
in 'certain circumstances the psychological eftent of the knowledge that 
-the Govemmentare' behind tbemarket 'with '7 crores of rupees, to invest 
in -existing securities muy be' of' advantage, but '1 wouldp6int out to my 
HO~mtrable friend that to some extent that consideration already operates. 
w~ have a definite sinking fund on the 1939~'r944 '!.oaIi.'; we alS(' have a 
sinking furid on the 1929-1947 loan and on the 194tJ~1955 income-tax free 
~onns. I do' not believe that 'if he went into, the effects of the operation 
·of olIrsinking'fund on the 1939~1944 loan,' in the' circumstances that have 
been prevailing in the lnst 18 months, I do not bf,lieve t,hat he would :find 
·that bis theorv is horne out in' actual fact." But there is another consi-
·i1e1'Q.tion which I would, fisk him to give his attention to and it is thiw. 
_\~ I pointed out in my Budget speech, 'our market for rupee securities 
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111 India. must move reslll' in relation to the market for our sterling securi-
ties in London, and the great difficulty of the past years has been that the 
market for our sterling securities in London has been the main depressing. 
factor and that is my justification for saying that it is the political factor 
which has mainly influenced the c~urse of affairs and has been the main. 
cause of our difficulties. It is absolutely pseless for me to adopt a policy 
which is going'to put our rupee securities on to a 4l per cent. basis, if our 
securities in the London market are seeking a 6 per cent. basis. 

JIr. ll. K. Shamnukham Ohetty: If my Honourable friend wouid per-
mit me to interrupt him, I did not preclude in the suggestion the possibility 
of the Government entering into such open market operations even in 
their sterling securities in London. 

The Honourable Sir George Schuster: I am not quite sure if I have 
understood the purport of my Honourable friend's interruption. But the 
point I was making is this, that although there may be occasions when 
the psychological effect of our supporting the market might be very bene-
ficial, nevertheless if the general conditions are such as to outweigh any 
Bort of psychological factor of that kind, as I think they have been during 
the last eighteen months, anything that we can do in that directJOn of 
I.'lupporting the market would simply be n drop in the ocean which really 
in the long run would have no practical effect at all. I venture to ask 
my Honourable friend to consider that point of view because, as a matter 
of fact. I have given very careful consideration to the suggestion which 
he made. 

But perhaps we have got on to rather too technical matters and I ought 
to get back to the main thread of the debate. What it really comes to 
is this. We are faced with a certain position; we h~ve a gap to fill. We 
can fill it either by a reduction of expenditure or by the devising of new 
Ilources of revenue. Now, the question is in the present year, coula we 
have dealt with the gap in any way better than we have done? The main 
point that I want to put to Honourable Members is this, that as regards. 
both lines of action, we are hampered at present by the constitutional un-
certainty. Now, take retrenchment first. I l.m .grateful to my Honour-
able friend Sir Hari Singh Gour for having quoted what I said last year, 
because it relieves me of the obligation of going over again a great deal' 
of the ground that I might have had to traverse. What it really comes 
to is this, that judging from what has been said by Honourable Members 
opposite, they take the view that, if you cannot cut down military expendi-
ture, it is not much use of talking about retrenchment at all. I do noil 
go nearly as far as that, because I think it is certainly worth while, and 
it is the duty of Government to watch ir,s civil expenditure very carefully 
indeed. But I do say this, that you cannot make any major immediate 
effect on the financial situation unless ,'ou are able to effect reduction in 
the military' expe:nditure, and from that I go on to this point, that reduc-
tion in military. expenditure is a matter of 'policy, which-;' as I said in my 
13udget speech, cannot he dealt with independently of the constitutional 
revision. Now, that being the position, how otherwise could I have dealt 
with the situation this year? 
. I now come to my proposal for a Retrenchment Committee. Now, 1 
have been forced to draw some 'rather surprising cOIiclusioDs "from the way 
in which that proposal' has been treated. It was -a perfectly honest· and 
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fair proposal intended t~ meet what I expected wot1;ld be the. wishes of the 
House. But its receptlCJn leads me to the conclUSIOn that If the Govern-
ment want to avoid an embarrassing obligation, the best tl,Iing for them 
to do is to come to this Assembly and ofie!' to undertake that very course. 
The Assembh theu apparently will say, .. This i3 ollly a bait; we are suspi-
cious of you; motives; we will not touch it at any price". That is what 
has happened in this case. We come before the Assembly and say, "We 
have done all that we can to effect retrenchment, but we quite recognise 
that in a time like this, 'when we are asking you to accept heavy new 
Lurdens of taxation, you have a right, through your own representatives, 
to satisfy yourselves that we have done all that is possible". I should 
have thought that in those circumstances, as representatives of the public, 
Honourable Members opposite might have been glad to accept that cppor-
tunity. But if they think that that particular line of enquiry is not 
suitable for dealing with the present situation, and that it would meet the 
case better if the Government were to carry out its own _ enquir)' with-
the assistance of one or two specially nominated outsiders, not necessarily 
Members of the Legislative Assembly, the Government would be perfectly 
willing to cons:der that line of action. All we want to do is to follow thi~ 
matter up as far as we can at the present, and to convince the representa-
tives of the public that we are doing our best and we have not got any 
opportunities which we have left out untried That being the casE" we 
could deal with it either oy the appointment of I. Committee of the Legis-
lative Assembly as I proposea, or by t,be appointment of a Government. 
Committee with one or two outsiders nominated to assist the Government 
representatives in that matter. I should be very glad if Honuu:r-able 
Members would consider this, because we on this side are only anxious to 
find out what it is that they really want. I venture to suggest t4at some-
thing of this kind is desirable, and I venture to disagree with the line of 
argument which says that in the present condition it is no use malong a 
start in this matter at all. Retrenchment is of two kinds; vou can have 
retrenchment which is in the form of eliminating all sorts -of waste and 
stopping up of leakages, or you can have retrenchment which is based on: 
the cutting out of services and really involves questions of policy. Now 
as regards the first kind, of course it is the duty of the Government always· 
to do its best to stop all waste and to run the adminisl;ration in 8 wav 
which is not extravagant for t.he purposes which it has to perform. B~t 
there is always the tendency for the official plant to grow, and I myself 
think that there is always great value in getting outside visioc to bear on' 
questions of this kind and having the situation reviewed from time to time' 
and therefore from that point of view merely for the purpose of huntin~ 
out opportunities for cutting out waste, I think a Committee with one 0; 
two outsiders on it would be a thing of value. Then when vou come t-u' 
questions of policy, they again may be of two kinds. There may be a matter 
of policy such as eliminating, let us say, the civil aviation services or-
?utting down our policy of giving money for agricultural research, That 
l~ a question of policy, but it raises no constitutional iSSUed, and on a ques-
tIOn of policy of that kind I venture to think that this Government, 
although it is an official Government, wOlJld -naturally wish to be nuided' 
by what is the public opinion on the f'ubject; and tharefore Gove~ent; 
the~sel~es would want to consult with repreRentath-es of the public in 
consIden~g whether economy has to be achieved by r. policy of that kind. 
So that, mthat way again, a representative Committee might be of value. 
~en there is the other branch of questions of policy which at the present 
Juncture raise constitutional issues. There I quite agree that no coD..lmitteEt 
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could come to any fina,l conclusions independently of the settlement of 
the constitutional issue. But I did try in my Budget speech to make 
it quite clear how I thought that this Committee which I proposed would 
work in with what I described as the wider inquiries and the wider issues; 
:and even in connection with these wider inquiries and these wider issues, 
there is I think a great deal of prepa.ratory work that can be done, and it 
would be of great value to get on with that even now. Having said that, 
1 should like to say one thing more and that is that we are only making 
this suggestion in orde!: to satisfy Honourabfe Members opposite; for, as 
far as I am concerned, and as far as my own conscience goes, I am 
:satisfied that-barring possibly a few details her.) and there-there is not 
much field for retrenchment in the Central Government services just at 
present, (I mean for retrenchment in the form of eliminating waste,) be-
,cause just at present the machine of Government has got to perform a 
.double task. We have got to deal with our current work and with the 
-constitutional reforms as well. 

Sir Ba.ri Singh Gour: Do I understand the Honourable Member to 
say then that the Committee will be merely eye-wash? 

The Bonourable Sir George Schuster: Sir, I am sorry I could not quite 
'follow the Honourable Member·? 

Sir Han Singh Gour: If the Honourable Member is of the same opinion 
this year as he was last year that there is no room for economy in the 
'Centeal. Government establishment, what is the use of this Committee 
which will be merely eye-wash? 

The lJ4>nour&ble Sir George Schuster: If my Honourable and learned 
friend is always ready to aecept m~' cpinion as completely infallible. I 
have no doubt he will accept that position. I am merely telling him what 
my opinion is. But I want him to satisfy himself; and having made this 
offer I think it right and honest for me to sav that I do not believ~ 1 hat, 
in the mere fonn of elimination of waste, you will find much meat to take 
·off the bone. I think it has pretty well come down to the bone now. 
But if you like to come in and have a try, I am inviting you to do Cle, Hi 
:that you can see that we have got nothing to concea.l. If we ~an sa.tisfy 
public opinion on the point, something at least will be gained. I wanted 
to make that clear, becauRe having made this ofier, there were two things 
-which I wanted to say when my Honourable friend interrupted me. The 
first was that I do not m~'self believe that YOll will be able just new to 
achieve very much in this plll"ticular form of economy. The second is 
-that I think you ought to take into ac(,,ount that all Government Depart-
ments are now extremelv hard-workp-d, with thiR constitutional revision: 
and it is a question whether it if; in t,he public interest to introduce the 
extra work which such an inquiry sitt.ing just now bringR. These are the 
·considerationg for Honourable Members to take into account. As far Il~ 
we are concerned, our only object is to satiRfy t.hem t.hat we are doing 
our job as best as we can and t.hat we are not. attempting to conceal from 
them any hidden methodR of ~conomy which more competent people than 
,ourselves could discover. ' 

Then. Sir, on this Question of t.axation-I do not wish to detain ihe 
Hom;e much longer ancI mUf;t apologise for having kept them so long-I 
have heard very little criticism of our Customs proposalR. The chief attack 
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;·has been directed at the income-tax proposals. As reg~rds ~he in~~-tax 
proposals 1 fully recognise that they do represent a senous unposltlon and 

,a serious' sacrifice for a great many classes in the country. 1 had hoped 
when 1 put the proposals forward that they would represent no more than 
an emergency measure to remain in force this year, and that by the end 

,of this year we shall have taken stock of the situation and we should bow 
,on the one hand whether the present economic depression was really per-
manently fixed upon the country and. w~ether we ha,!e real~y got to reckon 

,on the present level of prices contlDumg for the mdefinlte future, and 
· on the other hand we should also have explored various avenues for future 
,economy and we should have a clearer vision of the constitutional iss';1es. 
Apart from that we might also explore certain new methods of taxatl?n, 
and these were referred to in my Budget speech in a passage from which 
my Honourable friend Mr. Sarma. quoted in the course of the debate, i 

-today. 1 have great hopes that it will not be necessary permanent~y to ;1 
maintain income-tax at this level, and.l would. ask my Honourable friends 11 
opposite to look at the proposals particularly m that way. If they have l 

any ~onstructive suggestions. to . make which will ena~le us. to get out of 
· the dIfficulty, we of course WIll give them our best conSIderatIon. B!lt after 
a very careful exploration of everything that can be done, and after con-

· sidering what we could estimate R~ Our prospects next yesz, I venture to 
say that there is no other source of taxatIon for filling up the gap except "1 

_3. temp()r.ary impositi()!l o,n the income-ta.x. and that there is no way which 
will be sound ifi-~he country's interests of m~ that gap appear to be " 

'smaller. I think we have gone It!; far as we could in our optimism about 
revenue estimates. I think we have gone as far as we could in our cuts 

· in expenditure, and I think we have gone as far as we could in every 
-direction to explore every a,lternativp source immediatelv availaOJe for 
raiRing revenue. Therefore I would ask mv Honourable friends in the 
'CO~e of the next few days to nonRider very' carefully their position; for, 
after all, it is their position mainly. and not ours, which we are consider-

'lng. It is thev who will be concerned with the future; it is thev who will 
suffer if we do not meet the present position adequatel~. I 'hoDe that 
as a result of that consideratlOn they will look at my proposals rather 

,.mffereriD.y from what has been indicated in certain of the speeches today. 
I also hope that they will reconsider the whole idea about the exploration 

. of methods of economy for the future and give me some chance of knowing 
what they really ~'ant on this question; for I venture to sav that this is 
-one of the most important questions before the country. When in my 
Budge~ speech I put forward the opinion tnat the Government 'Of the 

'country tl~l ~ow ha~ not been very costl~·. I was not intending to !3uggest 
'that c~rtam offices 10. the Governm:-nt did not bear a rate of pay which 
was hIgh compared With standards 10 other countries. What 1 meant to 
say was this; that, working with an official Go~rnmpnt, in spite of the 
fact that certain officers have been highly paid, I thought the total cost 

. of th.e ~o:,ernm~nt of India has on the whole been comparatively cheap. 
But It IS ImpOSSIble that members of the Government in the future when 

. t~ey have to work with more representative government, will be able t(\ w)rk 
With su.ch a ~all number of offices or with suoo a sUlall number of officials, 
,\\-1Ul;t IS pOSSible under an autocratic government wiII certainlv not be 
possl~le under a democra.tic government. A dflmocratic constitution is 
certamly going to cost morf', and unless YOU eRn reduce the standard of 
pa,Y throughout the services, I do really foresee Y'.'ry greflt difficulties hefore -thiS country. 

\ 
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Some Honourable :MemberS: Hear, hea-r. 
The Honourable Sir George Schuster: 'Therefore I think it is time that 

attention was given to that subject now, and if we can carry the matter-
any further by discussion between t~e Government and any representatives 
from the other side so that we may explore how this whole matter is to· 
be further studied, I think we shall have achieved something useful during-' 
this session. 

Sir, I must apologise for having kept the House so long. I h~ye no'" 
more to say at this stage. (Cheers.) - --

The Assembly then adjourned till Eleyen of the Clock on Saturday, t~~ 
7th March, 1931. 
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